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(Part I—Questions and Answers). 290:0%,2.0¢5

LOK SABHA
Friday, 27th April, 1956

The Lok Sabha met at Half Past Ten
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

SLEEPING ACCOMMODATION IN THIRD
CrLass COACHES

*1773. Shri Dabhi: Will the Mini-
ster of Railways be pleased to refer
to the reply given to Starred Ques-
tion No. 196 on 25th November,
1955 and state:

(a) whether the examination of the
re-spacing of the middle and up
tiers of the Third Class sleeping
berths has been completed; and

(b) if so, the result thereof?

The Deputy Minister of Railways
%}Id Transport (Shri Alagesan): (a)
es.

(b) The spacing is being re-arrang-
ed to make the arrangement of berths
more comfortable.

Shri Dabhi: In view of the fact
that much inconvenience is caused to
passengers by the three-tier berths in
the sleeper coaches, is it a fact that
Government has now decided to re-
move the intermediate berths?

Shri Alagesan: What we have done
now is to retain the three tiers but
arrange the spacing in such a way
that passengers will feel more com-
fortable to occupy them. The other
question of doing away with one tier
and retaining only two tiers is also
engaging our attention. But then the
corresponding obligation also would

1—100 Lok Sabha.
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be there, namely, that the passengers
may have to pay a little more for
sleeping accommodation than what
they do now.

Shri Dabhi: May I know when the
final decision is likely to be taken re-
garding the removal of the middle
berth?

Shri Alagesan: The hon. Member
is in a way associated with this. He
has been good enough to accompany
us to see the mock-carriage. I hope
we may be in a position to come to
a decision shortly.

Shri B. K. Das: Just now the hon.
Minister said that there is a chance
of the charge being increased. But, in
view of the fact that the Estimates
Committee have recommended a lower
charge, have Government considered
that matter?

Shri Alagesan: Perhaps the hon.
Member did not quite follow me. The
suggested reduction of the charges re-
lates to the status quo, namely that
the three tiers will be kept, and then
the charges should be reduced—that
is what 1 understand the Estimates
Committee’s recommendation to be.
But here when we do away with
the third tier and have only two, then
naturally the cost of travel will in-
crease.

Shri Sarangadhar Das: May I know
if the Minister is aware that some
years ago second class compartments
were designed to have three tiers,
sleepers, one above the other, and
they were found to be absolutely un-
comfortable for the upper berth pas-
scngers to go in and get in there be-
cause of the roof being just above the
berth, and that was given up? Is the
arrangement now any different from
that which had been adopted in the

second class?
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Shri Alagesan: The hon. Member
- is speaking of second class, and I do
not remember that second class had
three tiers at any time...(Shri Saran-
gadhar Das : There was.)—1 speak
subject to correction—but this is
with reference to third class sleeper
accommodation.

FEAT W1 T
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Shri N. M. Lingam: Large orange
planations in the Wynad area and
Madhya Pradesh have been destroyed
by die-back and stem borer diseases
and the I.C.AR. has not been able
to do anything to stop this destruction
of crops. May I know if this specia-
list has tendered any advice to Gov-
ernment with regard to the stemming
of this disease and, if so, what was
the advice tendered and are Govern-
ment going to implement the same?

Dr. P. S. Deshmukh: As I said in
my reply, essentially this is a medical
man and he merely mentioned that
in Australia certain experiments were
made for raising of crops and for im-
proving of pastures. He never con-
tacted us, we had no opportunity of
contacting him. So, apart from this
little statement, we have no further
information about this.

UNICEF

*1776. Shri Sivamurthi Swami : Will
the Minister of Food and Agriculture
be pleased to state:

(a) the sco?c of assistance availa-
ble from UNICEF and other specia-
lised agencies of the United Nations
for the schemes of dairy development
for providing increased SILIII-.JPIY of
milk for the benefit of mothers and
children in India:

(b) whether a meeting was held re-
cently between the concerned autho-
rities; and

(c) if so, the decisions taken at
the meeting?

The Minister of re (Dr.
P. S. Deshmukh): (a) Assistance is
available in the form of services of
technical experts and plant and
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machinery for the handling and dis-
tribution of whole milk and tinned
milk in cities and conversion of sur-
plus milk into milk products.

(b) Yes.

(c) No specific decisions were taken
but it was generally agreed that the
Schemes undertaken by the UNICEF
for supply of milk to vulnerable
groups like mothers and children
should be linked with the milk pro-
jects of the Government of India un-
der the Second Five-Year Plan, there-
by rendering these projects eligible for
financial assistance from the UNICEF.

Shri Sivamurthi Swami: May 1
xnow whether for the development of
the dairy scheme any specific assis-
tance has been already received by
this Institute?

Dr. P. S. Deshmukh: There is some
assistance which we have received
from time to time under various diffe-
rent schemes. It would be difficult for
me to point out exactly if for this
particular thing it has been received.

Shri Sivamurthi Swami: It is said
that the per cattle yield is very short
in our country. May I know whether
any action has been taken by Gov-
ernment to increase the yield of milk
in our country as in other nations?

Dr. P. S. Deshmukh: Yes, Sir, there
are various schemes for this purpose,
and we are recsiving considerable
foreign help also in this respect.

Shri D. C. Sharma: May I know
what efforts the Government of India
is making to bring the benefits of
these dairy schemes to the knowledge
of the farmers in the villages of
India?

Dr. P. S. Deshmukh: We have cer-
tain publications, and we try to bring
these to their knowledge; we hold
cattle exhibitions and cattle shows
where various things for keeping and
breeding cattle are shown. Apart from
that, I am prepared to admit that
there is not a very concerted effort in
this direction.
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Shri Sivamurthi Swamy : May 1
know whether, to increase the supply
of milk in the country, all the gosha-
las that are now running in the coun-
try have been given any grant or aid?

Dr. P. S. Deshmukh: Yes, Sir, we
have got a large programme of assist-
ing goshalas in the country.

Shri Sivamurthi Swami: What is the
amount that has been given, may I
know ?

Dr. P. S. Deshmukh: I could not
give the details here, but it is sub-
stantial and fairly generous.

Shri B. K. Das;: May I know whe-
ther, with a view to implement thg.
schemes of the UNICEF the Govern-
ment of India have got to make any
contribution ? .

Dr. P. 8. Deshmuokh: Generally not,
excepting incidental charges of distri-
bution and transport.

INDIAN CENTRAL OILSEEDS COM-
MITTEE

*1779. Th. Lakshman Singh Cha-
rak: Will the Minister of Food and
Agriculture be pleased to state:

(a) the new schemes sanctioned by
the Indian Central Oilseeds Com-
mittee in their eighth Annual General
Meeting; and

(b) whether the scheme for research
on oilseeds in West Bengal which
was commenced on the Ist Novem-
ber, 1950 has been completed?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) A list of the
now schemes is placed on the Table
of the Lok Sabha. [See Appendix X,
annexuts No, 39].

(b) No. The Scheme is due to ter-
minate on the 31st October, 19582,

Th. Lakshman Sivgh Charak: May
I know why the State ol Tammu and
Kashmir vas not included in these
schemes?
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Dr. P. S. Deshmukh: We do not
approve on a State-wise basis. We
scrutinise the necessity of particular
schemes, and 1 can assure my hon.
friend that if a scheme is worth while
undertaking, the Council is very anxi-
ous to start and assist it.

Shri S, C. Samanta: In answer to
part (b) of the question, the hon.
Minister stated “No.” May I know why
it has not been completed so long?

Dr. P. S. Deshmukh: The scheme
was sanctioned for a certain period
and it is to expire on the 31st Octo-
ber, 1958. The continuance must be
due to the fact that the purpose has
not been fulfilled.

Th. Lakshman Singh Charak: May
I know how far the other schemes
have progressed and when they will
be completed?

Dr. P. S. Deshmukh: Every scheme
has a definite time-limit, and if it is
found that the period has to be exten-
ded, then the Council sanctions
further extension and further grants.
It is difficult for me to tell my hon.
friend how many have terminated, but
there are specific dates.

INDIAN AIRLINES CORPORATION

*1781. Shri Gidwani: Will the Mi-
nister of Communications be pleased
to state:

(a) whether it is a fact that Gov-
ernment have decided that the higher
appointments of the Indian Airlines
Corporation will be made with the
approval of Government; and

(b) if so, the reasons for such a
decision?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, Sir. Appoint-
ments carrying a minimum salary of
Rs. 1,000 p.m. and above are to be
made by the Corporation with the
prior approval of Goverpment.

(b) Under Section 44(2Xa) of the
Air Corporations .Act, 1953, Govern-
ment may meie rules which may
provide the «rms and coaditions of
service of officers, as may be specifi-
ed under Section 8(1) of that Act.
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Pending the framing of Rules under
Section 44 (2Xa) the Corporations
have been directed to obtain the ap-
proval of the Central Government
before appointments to posts carry-
ing a minimum salary of Rs. 1,000
p-m. and above are made.

Shri Gidwani: Is it not a fact
that recently some new appointments
have been made in the higher grades
without even advertising the posts,
and if so, the reason therefor?

Shri Abid Ali: If the hon. Member
gives particulars of the post, I may be
able to obtain the information.

Shri G. 8. Singh: May 1 know whe-
ther it is a fact that the air crew em-
ployed by the Indian Airlines Cor-
poration are employed on a contract
basis liable to termination at one
month’s notice, and if so, whether
this has led to the deterioration of
the morale of the air crew?

Shri Abid Ali: That is quite a se-
parate question.

Shri Gidwani: May I know whether
Government would consider the pro-
posal to appoint a committee or
board to review all the fresh appoint-
ments made after nationalisation of
the air services?

Shri Abid Ali: There is no proposdl
at present to that effect.

Shri P. C. Bose: May | know whe-
ther this policy of appointing higher
grade officers drawing more than
Rs. 1,000 with the approval of the
Government is also observed in other
corporations such as the Damodar
Valley and fertiliser corporations?

Shri Abid Ali : Questions concerning
Damodar Valley and fertiliser cor-
poration ought to be put to the Pro-
duction Ministry.

Shri N. M. Lingam: May I know
if these posts carrying a salary of
more than Rs. 1,000.are also open to
persons who are asked to serve on
deputation from other Government
departments?
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Shri Abid Ali: Yes, Sir.

Shri Sa dhar Das: Am I to
understand that although three years
have passed since the Air Corpora-
tions Act was passed, the rules have
not been framed. and if so, what is the
rcason for the delay?

Shri Abid Ali: 1 require notice for
that.

Sardar Igbal Singh: May I know
whether Government has received a
large number of complaints regard-
ing fixatior. of .seniority of the old
servants in the Airlines Corporation,
and if so, whether Government pro-
pose to appoint a committee to re-
view all the cases so that justice may
be done to them?

Shri Abid Al: Some complaints
have been received, but these are
examined and appropriate decisions
taken. There is no case made out for
the appointment of a committee in
this connection.

Shri Gidwani: Will the Govern-
ment lay on the Table of the House
the rules of procedure adopted for
recruitment and appointment of staff
in the ‘Airlines Corporation?

Shri Abid Ali: Rules have not yet
been framed.

Mr. Speaker: Rules have not yet
been framed.

Shri Gidwani: When they are
framed.
Mr. Speaker: I do not think the

hon. Minister can give any assurance.

Roap CONSTRUCTION

*1782. Shri Ram Krishan: Will the
Minister of Transport be pleased to
state :

(a) whether it is a fact that due to
shortage of road rollers and other

road construction equipment, the’

work of road comstruction has been
suffering to a large extent; and

(b) if so, the steps proposed to be
taken by Government in the matter?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No. In a few States, however, road
construction work has been suffering
to some extent due to shortage of
road rollers or other equipment.

(b) Import of road rollers and
other equipment is being allowed to
meet the immediate needs and steps
are being taken for the manufacture
of road rollers and some other items
of road making equipment in India.
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Shri A. M. Thomas : The answer to
art (a) of the question was “No".
&ay 1 enquire whether Government
is aware that due to the shortage of
these rollers, works which have been
taken up by local bodies like muni-
cipalities are unduly held up, and
whether Government intends to do
anything in this matter?

Shri Alagesan: 1 do not know to
which State he refers. Perhaps he
may refer to his own State. I do not
have any information regarding that.
I have information here regarding
certain other States where they have
not been able to arrange for supplies,
place orders in time and get the sup-
plies in time. All those things are being
expedited as far as possible from the
Road Wing of this Ministry, but 1
may inform the hon. Member that
this is the direct responsibility of the
State Government concerned.

Shri Sarangadhar Das: Some years
ago steam road rollers were being
manufactured at TELCO  works.
Then that was changed over to diesel
road rollers. 1 would like to know
what happened to the diesel road rol-
ler manufacture at the TELCO
works.
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Shri Alagesan: As the hon. Mini-
ster just now answered, the Com-
merce and industry Ministry which
deals with this matter has licensed
Messrs. Jessop & Co., in Calcutta to
manufacture these diesel road rollers.
The first of these road rollers is ex-
pected to be out by July this year.
They are also considering the licens-
ing of another company for the
manufacture of steam road rollers.

Shri Vallatharas : What was the to-
tal mileage of roads scheduled to be
constructed in 1954-55, how much
was executed and how much has
fallen short ?

Shri Alagesan: This is a little a way
from the main question. I should like
to have notice.

Shri Kasliwal : May I know whether
Government have ever assessed the re-
quirements of the country of road
construction equipment, and if so,
what is the percentage of this equip-
ment which is available now in the
country?

Shri Alagesan: Information was
asked for in this connection from the
various Statcs. and after taking that
information into account, a pro-
gramme for manufacture and to im-
port for current needs until our own
manufacture comes to the full target
has been settled. There dare also other
equipments which we are manufac-
turing in India, namely bitumen
boilers, asphalt mixers, concrete
mixers etc. There is also a proposal
under consideration for the manufac-
ture of stone crushers. I am not able
to say what percentage of this equip-
ment we are able to meet in our
country. I think progressively we will
be able to meet all these require-
ments from indigenous sources,

Mr. Speaker: Next question-.

Shri Sarangadhar Das: May I ask
one question?

Mr. Speaker: I have called another
question.
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NURSING

*1783. Dr. Satyawadi: Will the
Minister of Health be pleased to state
the recommendations made by the
Committee appointed to review the
conditions OF service, emoluments,
etc. of the Nursing profession?

The Deputy Minister of Health
(Shrimati Chandrasekhar): A summary
of the recommendations of the Nurs-
ing Committee appointed to review
the conditions of service, emoluments,
etc. of the Nursing Profession is
placed on the Table of the Lok
Sabha. [See Appendix X, annexure
No. 40.]

Dr. Satyawadi : May I know the rea-
ction of the Government to the re-
commendations?

Shrimati Chandrasekhar: The Gov-
ernment of India wants to help the
nurses to improve their condition and
that is why they have recommended
to the State Governments to do the
needful to the nurses.

Dr. Rama Rao: Onc of the recom-
mendations of this committee is to
enhance the stipend and other allow-
ances during training and the salary
and other allowances after training,
May I know to what extent the Cen-
tral Government and the State Gov-
ernments have accepted this recom-
mendation?

Shrimati Chandrasekhar: As far as
the Central Government are concern-
ed, we have written to the Ministries
of Labour, Railways and so on,
which are employing nurses, to in-
crease the scale of pay. We have also
written to the State Governments.
Some State Governments have already
increased the scale of pay. while
some others have expressed their ina-
bility to do so owing to financial
stringency.
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Mr. Speaker: It is a suggestion for
action.
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Mr. Speaker: The hon. Member is
making a speech and giving some
suggestions, The Minister has already
replied that no such darkhwast has
come so far.

Shri Boovaraghasamy: May 1
know whether in accordance with the
recommendations of the committee, a
uniform policy will be adopted in re-
gard to the service conditions and emo-
luments of nurses throughout the
country, or whether there will be dis-
parity from State to State ?

Rajkumari Amrit Kawr: As far as
the conditions of service and pay
scales of nurses under the Central
Government are concerned, they are
much higher than what has been re-
commended by the committee. It is
the desire of the Central Government
to have a uniform policy, and they are
doing their best to persuade all the
States to accept everyone of the re-
commendations of the committee.

Shri V. P. Nayar: May [ know
whether nurses in Central Govern-
ment service are getting pay and emo-
Iuments equal to those of nursing
sisters in the Army?

Rajkumari Amrit Kaur: No. The

y of nurses in civil employ is un-
fortunately less than that of ‘nurses
in the Army.

Shri V. P. Nayar: Why?
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Dr. Rama Rao : One of the recom-
mendations is that married girls
should not be admitted for training,
and that girls under training should
not be allowed to marry. May I know
whether it is the view of Government
to lay a discount on marriage by pre-
venting these girls from marrying when
they get a chance, and thus leading to
other complications afterwards?

Rajkumari Amrit Kaur: The re-
commendation was only to the effect
that student nurses should not marry
while they are students, because na-
turally it interferes with their studies.
As far as the employment of married
nurses is concerned, the matter is re-
ceiving consideration. The Central
Government, and in fact, 1 myself,
have recommended that where there
is a shortage of nurses, married nurses
should be employed on a part-time
basis.

Shri Veeraswamy: May I know
whether the Health Ministry are aware
of the fact that nurses refuse to go
and serve in the rural areas, on ac-
count of the very bad conditions of
service and the low pay?

Rajkumari Amrit Kaur: The other
day, a complaint did come from the
Bombay State to that effect. It is
true that the living conditions of
nurses in the rural areas are not good
enough, and we are recommending to
the State Governments to improve
them as quickly as possible.

Shri A. M. Thomas: The Minister
had stated that there is a shortage in
the number of nurses. According to
the programme drawn up by the
Health Ministry. what will be the
total number that will be trained in
the Second Five Year Plan? May I
also know what the employment
potential will be?

Rajkumari Amrit Kaur: There is
a shortage of nurses in the country,
if we reckon that shortage in the
light of the requirement of nurses per
capita of the population. As far as
training is concerned. I cannot give
you the exact number of nurses that
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will be trained under the Second Five
Year Plan, but there will certainly be
a fair increase.

As far as training of auxiliary
nurses and midwives is concerned, 17
new schools have been started, and
6,000 auxiliary nurses and midwives
are proposed to be trained. There are
600 candidates already under train-
ing. As far as auxiliary nursing per-
sonnel for the welfare extension pro-
jects are concerned, there also, there
are 100 candidates being trained at
the moment, for this year.

PHArRMACY COUNCIL OF INDIA

*1784, Shri Radha Raman: Will
the Minister of Health be pleased to
state the steps taken by Government
so far in regard to the recommenda-
tions of the Pharmaceutical Enquiry
Commission and the Pharmacy Coun-
cil of India?

The Deputy Minister of Health
(Shrimati Chandrasekhar): A state-
ment showing the recommendations
of the Pharmaceutical Enquiry Com-
mittee and of the Pharmacy Council
of India with regard to the profession
of pharmacy and the action taken on
them is placed on the Table of the
Lok Sabha. [See Appendix X, anne-
xure No. 41.]

Shri Radha Raman: May 1 know
whether these recommendations have
been circulated to the various States,
and whether any States have taken
action in the matter?

Shrimati Chandrasekhar: They have
been sent to the States, and the State
Governments are taking action where-
ever possible.

Dr. Rama Rao: One of the recom-
mendations is to increase the pay of
Eharmacists in State employ. May I

now to what extent this has been
accepted and is going to be put into
effect?

Shrimati Chandrasekhar: The Cen--
tral Government have strongly com-
mended these recommendations, and
the States will take them into consi-
deration.
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Mr. Speaker: Next question.
Shri Velayudhan: May I know ..

Mr. Speaker: I am going to the
next question. We have done only
seven questions for half an hour.

Shri V. P. Nayar: That depends
upon the importance of the question.

Mr. Speaker: Hon. Members must
distinguish between questions and
gquestions. If a single question is
taken up and pursued, then what can
1 do? Hon. Members must have a
look at all the questions, and they
should address themselves to some
%uesnons which are more important.

therwisc, 1 have no objection to
spend half an hour on nursing only,
on pharmaceutical council, another
half an hour, and on the nursing coun-
cil, another half an hour.

Shri Nambiar: Medicine and health
are importam. So, we should devote
more time to them.

HERON AIRCRAFT

*1785. Shri H. G. Vaishnav: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that all the
Heron Planes in the service of the
Indian Airlines Corporation were
grounded on the Ist April, 1956 and
the Air Services on their respective
routes were suspended;

(b) the nature of technical repairs
which were essentially needed for
them;

(c) whether these planes would be
thoroughly examined by Government
through experts other than Heron
manufacturers; and

(d) the estimated loss that resulted
due to the suspension of the service?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The Heron air
craft were grounded only for two
days, namely, the 31st March and Ist
April 1956. The Heron routes were,
however, operated with Dakotas and
Vikings.
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(b) The technical repair was in the
natore of replacement of the rudder
tab corinecting rod and fork ends.

(c) The Civil Aviation Depart-
, ment officials have carried out
thorough investigations of the affected

parts.

(d) There was no loss of revenue
as no services were suspended.

Shri H. G. Vaishnav: May I know
whether the technical defect was
detected by our engineers or by the
manufacturers themselves?

Shri Abid Ali: By the manufactu-
TErs.

Shri H. G. Vaishnav: May 1 know
whether any extra cost was required
to be borne by the corporation on ac-
count of these repairs?

Shri Abid Ali: No; the manufac-
turers supplied these parts free of
Cost.

Shri Bansal: May I know whether
as a result of the temporary ground-
ing of these aircraft, the number of
passengers travelling by Hecrons has
gone down?

Shri Abid Ali: 1 do not think so.

Shri Kasliwal: While answering a
question on this subject some time
back, the Minister of Communica-
tions had stated that compensation
was going to be claimed from a cer-
tain oil company which was responsi-
ble for the defect arising in these
Heron aircraft. Now, the Deputy
Minister of Labour is saying that no
loss has been sustained. May 1 know
how far these two answers are cor-
Tect?

Shri Abid Ali: Both the answers
are correct. Today's reply was in re-
gard to the grounding of these air-
craft, whereas the claim for compen-
sation because of defective oil supply
by the Standard Vacuum Oil .
pany was with regard to another in-
cident.
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Shri G. S. Singh: May I know whe-
ther it is a fact that this particular
spare part was available in sufficient
quantities with Indian Air Force,
and had the Indian Airlines Corpora-
tion requested the Indian Air Force,
this grounding cven for two days
would not have been necessary.

Shri Abid Ali: What was the first
part of the hon. Member's question?

Shri G. S. Singh: May I know whe-
ther this particular spare part was
available with the 1.AF.?

Shri Abid Ali: We received intima-
tion from the manufacturers, and’
therefore, the aircraft had to be
grounded for examination and re-
placement of the parts. That had to
be done for the sake of safety.

Mr. Speaker: I would suggest for the
consideration of the Ministry as a
whole for the future, that where there
is a Minister and a Deputy Minister,
at least one of them must be here.
There is no good taxing any other
Minister. 1 know that the answers
given by the Dcputy Minister of
Labour have been very full. All the
same, he cannot have the background
of all the questions.

Shri Abid Ali: Sometimes. if it be-
comes very necessary because of ina-
bility, this thing has to be done. You
have ruled on this question before
also. and it has becen very earnestly
followed. But there are inabilities also
which are sometimes to be taken into
consideration. 1 respect your ruling.
There cannot be any difference of
opinion on that. But at times, this
has to be done.

Mr. Speaker: The hon. Minister has
misunderstood me. 1 have very great
regard for the hon. Minister. He has
answered as if he were the Minister
in charge himself, fully. All the same,
during the session of Parliament, the
hon. Minister in charge will try to
see to it that either he is present or
his deputy is present. Therc is no
meaning in merely entrusting it to
some other Minister, making it appear
that the Minister ought not to be
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taxed a little too much and questions
ought to be cut down. I say this
because he must know the back-
ground.

The Minister of Labour (Shri
Khandubhai Desai): I was here, Sir.

Shri V. P. Nayar: The hon. Mini-
ster said that the Heron aircraft were
grounded because their radar equip-
ment was found to be defective.
Could I know what was the specific
nature of the defect found in the rod
directing and ranging? Could I also
know whether this radar equipment
was replaced in whole or only part
of it was replaced?

Shri Nambiar : It cannot be known.

Shri Abid Ali: The answer to part
(b) of the question explains that.

Shri V. P. Nayar: I wanted to know
whether the whole of the radar
equipment was changed or only part
of it was changed.

Shri Abid Ali: The rudder tab con-
necting. road and fork ends were
changed.

RoAD TRANSPORT CORPORATIONS

*1786. Sardar Iqbal Singh: Will
the Minister of Railways be pleased
to state:

(a) the total amount invested by
Government in the different Road
Transport Corporations as on the
31st March, 1956;

(b) the percentage it bears to the
total investment of the Corporations
on that date; ard

(c) the net profits that have accrued
to the Central Government on their
investments during the year 1955-56?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) to
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix X,
annexure No. 42.]

Sardar Iqbal Singh: Government
hold shares in these Corporations ac-
cording to certain percentages. May
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I know whether Government have any
representation on the board of direc-
tors of these Corporations? Or have
Government any other share in the
administration of these Corporations?

Shri Alagesan: Government are re-'
presented on these Corporations.

Sardar Igbal Singh: Is it not a fact
that not a single Corporation has de-
clared any profit during 1955-56?
May I know whether any profit was.
dec{ared last year?

Shri Alagesan: Regarding the Bom-
bay State Road Corporation wherein
we have been participating, and
which has been going on for some
years, dividends have been declared
for the past four or five years, from
1951-52. 1 have got the figures also
with me.

Shri Alagesan: It will be noticed
that for Central participation in the
running of these transport undertak-
ings, Corporations have to be con-
stituted. Several State Governments
prefer to run these undertakings de-
partmentally. They do not want Cor-
porations to run these undertakings.
1 am afraid the U.P. Government is
one of them. Even so, an offer of
participation was made. Perhaps they
do not want the Centre to participate.

Sardar Igbal Singh: May I know
whether, as recommended by the last
Finance Commission, Government
have given any direction to the State
Governments to the effect that pro-
vision for depreciation fund, develop-
ment fund and other funds should be
made before profit is declared? Is
this rule universally followed through-
out the whole country, and if so. with
what results?
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Shri Alagesan: I am not able to
answer the question specifically. All
these things should be looked after by
the Corporations themselves. The
Corporations are constituted so that
Government are not entangled in the
day to day administration of these un-

dertakings.

Sardar Iqbal Singh: The last Fi-
nance Commission had recommend-
ed that the State Transport Corpora-
tions should have a universal rule
that provision should be made for
depreciation fund, development fund
and other funds before declaring net
profit. Have Government taken any
action in connection with this recom-
mendation?

Shri Alagesan: As I said, the Cor-
porations themselves have to look
after these things. Whether they are
uniformly following this practice or
not, I am unable to say.

TOURISM

*1787. Shri Sanganna: Will the

Minister of Transport be pleased to
refer to the reply given to Unstarred
Question No. 859 on the 21st Decem-
ber, 1955 and state:

(a) whether the Schemes for deve-
lopment of Tourism in Orissa have
been finalised; and

(b) if not, the reasons thereof ?

The Deputy Minister of Railways
ﬁld g‘nmpon (Shri Alagesan): (a)
o, Sir.

(b) Schemes for the development
of tourism in Orissa along with
those in other States are being con-
sidered as part of the Second Five
Year Plan for the development of
tourism. The details of the Plan have
not yet been finalised.

Shri Sanganna: May I know whe-
ther the construction of a road from
Puri to Konarak and the develop-
ment of the Chilka lake area will
come under the scheme of tourism?

Shri Alagesan: As far as the road
leading to Konarak from the place
the hon. Member mentioned is con-
cerned, we offered two-thirds aid, if
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I remember aright, for the construc-
tion of that road, I think, some years
back. The progress of the construc-
tion has not been as quick as we
would like it to be. But I think the
work is being carried on. We would
like to provide something for the de-
velopment of the Chilka lake area
also.

Shri Sanganna: May I know whe-
ther the State Government has been
asked to compile a list of tourist cen-
tres in Orissa? i

Shri Alagesan: Yes, All those things
are done. Proposals were received and
they are under consideration between
the Planning Commission and the
Finance Ministry.

Shri Sarangadhar Das: May I know
if the tender for the construction of
the Puri-Konarak road has been
given to any contractor yet? If not,
why don’t the Government of India
take over that work and let the
CPWD do it, as the latter are execut-
ing many other works in that State?

Shri Alagesan: My information is.
that it has been handed over to a
contractor. The work is now being
carried on. The State PWD is the
agency through which we carry out
work. There is no intention of send-
ing the CPWD there to undertake
the work.

RaAiLwAY POSTERS

*1788. Shri Madiah Gowda: Will
the Minister of Railways be pleased
to state:

(a) the number of different kinds
of coloured posters published by the
Railways so far?

(b) whether the posters are sent to
Tourists offices and such other places
for posting besides Railway Stations;
and

(c) whether they are sent to the
forcign countries to be made use of
in their railway stations?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). A statement showing the infor-
mation so far available is laid on the
Table of the House. [See Appendix
X, annexure No. 43.]
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Shri Madiah Gowda: May I know
whether any attempt is made to im-
prove these posters to make them
more educative and attractive ?

Shri Alagesan: We would like to
welcome any suggestions in this re-
gard from the hon. Member.

Shri Kamath: Are these propa-
ganda posters designed by an artist
in the Ministry or somebody outside
the Ministry?

Shri Alagesan: These posters are
brought out by the Railways. They
relate not so much to the subject of
tourism as to aspects of social educa-
tion like cleanliness, keeping railway
premises etc. clean, not indulging in
ticketless travel etc.

Shri Kamath : Are the posters de-
signed by an artist in the Ministry or
by somebody outside the Ministry?

Shri Alagesan: As I said, these
posters are brought out by the Rail-
ways. I think they should have some-
body to design these posters.

Shri Bansal: May I know if the
Minister has seen some railway pos-
ters where it is written at large ‘Visit
India’? If so, what purpose do these
‘Visit India’ posters serve at railway
stations in India?

Shri Alagesan: The posters that the
hon. Member has in mind are all
tourist posters brought out by the
Tourist department. This question re-
lates to posters brought out by the
Railway Ministry which relate most-
ly to the things 1 mentioned.

Shri Bansal: But the Tourist de-
partment is also with the Minister of
Transport.

Shri Alagesan: That is not denied.

Mr. Speaker: The hon. Member
wants to know why in India these
‘Visit India’ posters are put up.

Shri Alagesan: It is not as if people
in one part of India know of e
other part. It will be realised that we
have to encourage our own people to
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tour round the whole country. That
is one aspect. The other aspect is
that these are intended for foreign
visitors also. This is to give them an
idea of what all places in India they
should visit while in India. They are
also sent to foreign countries.

Wacons ofF GYPSUM

*1789. Shri N. B. Chowdhury: Will
the Minister of Railways be pleased to
refer to the reply given to Starred
1359 on 11th April,
1956 and state:

(a) the average number of wagons
sent daily from Sindri to Rajasthan
for Gypsum ; and

(b) the average number of such
wagons that go back empty from
Sindri?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). The position is that Gypsum
is loaded in Rajasthan in Metre
Gauge wagons and transhipped into
Broad Gauge wagons at Bhatinda,
Delhi, Serai Rohilla and Agra East
Bank for onward movement to Sindri.

No wagons are returned as empty

from Sindri.

Shri N. B. Chowdhury: May I know
whether all the wagons are utilised
after unloading at Sindri?

Shri Alagesan: As 1 said, the broad-
gauge wagons carry the gypsum after
transhipment at the various stages
and they are backloaded with some
other stuff, like coal.

Shri N. B. Chowdhury: We know
that the major part of the coal that
is taken from Bihar near Sindri is
not taken to Rajasthan and so. may
1 know what are the junctions or im-
portant stations where these wagons
are unloaded in the way?

Shri Alagesan: As 1 said. gypsum
is not loaded in broad-gauge wagons
in Rajasthan and directly sent to
Sindri. They are initially loaded in
metre-gauge wagons and then tran-
shipped at the various stations that
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I mentioned and then carried in
broad-gauge wagons to Sindri. So,
there is no direct movement. The
metre-gauge wagons that are unload-
ed at these places are back-loaded
with other materials to Rajasthan.

ANIMAL GYNAECOLOGY

*1791. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Int;ia
participated in an International Train-
ing Centre on Animal Gynaecology
and Obstetrics held at Stockholm in
1954:

(b) if so, whether any steps in India
in the matter have been taken: and

(c) if so, what are they?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) and (b). .Yes.

(c) A co-ordinated Cattle Sterility
Scheme has been implemented from
August, 1954 as one of the Schemes
of the First Five Year Plan, with a
view to improve the teaching of Ani-
mal Gynaeco]o%y and Obstetrics in
the Veterinary Colleges and study the
problem of cattle infertility for
evolving suitable remedial and pre-
ventive measures. A co-ordinated and
uniform plan of work for research
and teaching las also been drawn up
and the work is proceeding on this
basis.

Shri S. C. Samanta: May 1 know
who participated in this training and
how their services have been utilised
in India?

Dr. P. S. Deshmukh: There were
nine persons belonging to various
States like Bombay, Punjab. U.P.,
Madras, West Bengal, Bihar, Orissa
Rajasthan etc. and they are being em-
ployed in the work for which they
were sent abroad to get special train-
ing, namely, the improvement of
breceds and control of infertility.

Shri S. C. Samanta: May I know
whether any arrangemeat is being
made in India for the training of pro-
fessors in those subjects?
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Dx. P, S. Deshmukh: The subject is
taught at the colleges in India but
facilities are not available at the
higher level at which these people
received training abroad. Now, in-
creased use of these persons, who
have learnt this subject specially,
would be made.

Shri B. S. Murthy: May I know whe-
ther in the existing Veterinary Colleges
in various States this subject of Animal
Gynaecology was not taught previ-
ously and, how does this new scheme
differ from the old?

Dr. P. S. Deshmukh: The subject
is taught in all the Veterinary Col-
leges but there were some new deve-
lopments in the matter of control of
infertility and Gymaecology. For that
purpose, we sent, as a result of the
assistance from the F.A.O. and the
Swedish Government, nine people to
Sweden for study. Now, our know-
ledge is still more up-to-date and that
is the only difference. The subject as
such is taught in these collcges.

SUGARCANE

*1792. Shri Bishwa Nath Roy: Will
the Minister of Food and culture
be pleased to state:

(a) whether it is a fact that even
after reduction in price-rate of sugar-
cane last year in some districts of
U.P. the cultivators have to face great
difficulties in selling their sugarcane
in those districts; and

(b) if so, whether Government have
made any arrangement for the sale of
their sugarcane in time so that the
growers might not be put to any loss?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) and (b). A re-
duction of 0-2-0 per maund was
allowed only in the price of cane
from the Tarai area of Nainital and
Dehra Dun districts due to its poor
quality. But this cut will be restored
to if and the extent waranted by the
average recovery of sugar of the
factories concerned.

Due to a bumper crop in the Wes-
tern U.P., surplus cane is available
in all the factory areas and steps are
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being taken to ensure that the avail-
able cane is crushed before factories
close for the season.

Shri Bishwa Nath Roy: May 1
know whether the Government of
Uttar Pradesh had expressed inability
to get the whole quantity of sugarcane
sold from those areas which have
been mentioned just now?

Dr. P. S. Deshmukh: There are cer-
tain parts where it is feared that we
may not be able to crush all the cane
that is produced. But, in all probabi-
lity, we will succeed in crushing all
the cane.

Shri Bishwa Nath Roy: May I know
whether it is a fact that some sugar
factories have refused to purchase
sugarcane from that area where there
was a sugar factory some time ago
and which has now been shifted?

Dr. P. S. Deshmuokh: I have not
teceived any such specific complaint.

Shri Jhunjhunwala : What is the
quantity of sugarcane that is likely to
be left, according to the estimate of
the U.P. Government and according
to the estimate of the Central Govern-
ment ?

Dr. P. S. Deshmukh : As a result of
the efforts we are making, it may, pro-
bably, be possible to crush all the
cane that is available,

Shri Jhunjhunwala: What is the
quantity that is likely to be left un-
crushed.

Dr. P. S. Deshmukh: There is not
likely to be any quantity that will be
left uncrushed.
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SUGAR MILLS IN BIHAR

*1793. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) when the sugar mills of Bihar,
particularly of South Bihar, started
crushing sugarcane during 1955-56
season;

(b) whether Government are aware
that large quantities of smwgarcane are
still standing in fields in many paite
of that State; and

(c) whether the sugar mills will ex-
tend the crushing season and lift all
the standing sugarcane?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) A statement
giving the required information is laid
on the Table of the Lok Sabha [See
Appendix X, annexure No. 44.]

(b) Only about 129% of total avail-
able cane remains to be crushed.

(c) Yes.

Dr. Ram Subhag Singh: Are Gov-
ernment aware that because of inor-
dinate delay by the factory in start-
ing the crushing season, some 50 per
cent. of the cane crop in South Shaha-
bad, particularly in the Rohtas and



2993 Oral Answers

Dehri area is still standing on the
field and there is a sort of apprehen-
gion in the minds of the growers that
it won't be lifted ; and, may I know
whether the Government contemplate
any measure to remove this apprehen-
sion and to lift the cane?

Dr. P. S. Deshmukh : According to
ithe information available from the
Bihar Government, it is unlikely that
any cane will remain uncrushed. With
regard to the complaint of my hon.
‘friend that the sugar factory this year
-started the season late, I may inform
him that crushing was started un-
usually early in 1954-55 and this
'year, many factories have started
even before that date. So, there is no
-cause for complaint that there was
delay.

Dr. Ram Subhag Singh: The hon.
Minister stated that the Government
of Bihar has furnished information to
them. In this statement, it is men-
tioned that the Bikramganj factory
started crushing on the 15th Decem-
ber. 1 have seen that this factory was
removed from there about 3 years
ago. May I know whether the infor-
mation given to the hon. Minister by
the Government of Bihar is just like
the one about Bikramganj factory or
whether it is true?

Dr. P. S. Deshmukh: I do not ex-
pect that in cvery case it would be
unreliable.

ALAGESAN COMMITTEE

*1795. Shri Dabhi: Will the Minis-
ter of Railways be pleased to refer
to items 3(i) and 3(ii) of statement
(ii) of Starred Question No. 757 asked
on the 13th December, 1955 and state
what steps have Government taken
for the reduction of holdings of large
catering contractors on the Railways
and to rchabilitate the small contrac-
tors who are replaced by the intro-
duction of departmental catering?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Ins-
tructions have been issued for the
termination from 1-4-1956 of the con-
tracts which have to be taken away in
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the process of reduction of holdings
to prescribed limits and for rehabili-
tation of the small contractors dis-
placed on account of introduction of
departmental catering. These instruc-
tions have been implemented in a
large measure. In some cases these
instructions could not be carried out
owing to certain contractors having
obtained interim Court injunctions
against the Railways restraining them
from terminating the contracts.

Shri Dabhi: May I know at which
stations on the Western Railway de-
partmental catering is likely to be in-
troduced in the near future ?

Shri Alagesan: Already it has been
introduced at two stations on the
Western Railway—Rutlam and Meh-
sana.

Shri Dabhi: May I know at which
other stations it is likely to be intro-
duced in the near future ?

Shri Alagesan : I am not able to say
that, but we have already introduced
it at these two stations.

Shri Nambiar: Inspite of the report
of the Alagesan Committee, the mono-
polistic contractors like Ballabhadass
Eshwardass still continue on the Rail-
ways. May 1 know what action is
being taken to do away with them ?

Shri Alagesan: I would like the hon.
Member to refer to the reply given
by me already. I just now said that
the contractors went to court and the
Railways were restrained from ter-
minating their contracts. Unless the
court decides the issue, we may not
be able to terminate their contracts.
On the Central Railway., as a result
of the decision of the Supremc
Court, these contractors had vacated
their holdings, canteens and dining
cars on the Central Railway; those
services have been taken over from
them.

Shri Joachim Alva: Before Govern-
ment introduces departmental cater-
ing on all the Railways, have Gov-
ernment Kreparcd a definite scheme
by which our able and patriotic
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young men and women can be
trained in the catering department?
Or is it a case of jumping from the
frying pan into the fire?

Shri Alagesan: I should like only
to say that wherever departmental
catering has been introduced, the
service has been very much appreciat-
ed, the prices have gone down and
the quality has definitely improved.
This is the information which I
gathered from some of the Members
of this House. That shows that this
experiment has proved a success.

HoTEL TRAINING

*1797. Shri Radha Ramanm: Will the
Minister of Transport be pleased to
state:

(a) whether Government propose to
send a batch of Indian students
abroad for hotel training;

(b) if so, the name of the country
where these students will be sent;
and

(c) other details of this proposal?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. Sir.

(b) Selection of the countries where

the Indian students will be sent for
hotel training has not yet been made.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix X,
annexure 45].

Shri Radha Raman: It is mention-
ed in the statement that three stu-
dents will be selected for this purpose.
The method of selection is also given
in the statement. May I know to
which countries these three students
will be sent for this training?

Shri Alagesan: 1 Just now said that
we have not yet decided upon the
countries to which they wil sent.

Shri Bhagwat Jha Azad: Since Gov-
ernment is going to spend a lot of
money over them, may I know whe-
ther there will be anything in the con-
tract that after their term of training
it will be binding on them to serve
the Government?
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Shri Alegesan: In this expenditure,
there is participation by the Hotel
Federation. Government will be in-
curring 40 per cent of the expendi-
ture on these students and 60 per
cent will be incurred by the Hotel
Federation and Restaurants Associa-
tion in India. They are expected to
be absorbed by these hotes because
there are European personnel in the
hotels who are to be replaced by
Indian personnel. The expenditure
that Government will be incurring
will not be much. It will come to
about Rs. 21,000 for three students
for three years.

Shri Shivananjappa: May I know
how the services of these students will
be utilised after their training?

Mr. Speaker: The hon. Minister
just now answered that question.

Shri Velayudhan: May I know
whether the people selected will be
given training in conducting and run-
ning the hotel or in the cooking
methods or things like that? We have
no idea about the nature of training.

Shri Alagesan: They will serve as
receptionists, service managers, etc.

Some hon. Members rose—

Mz. Speaker: All hon. Members
seem to be interested in hotel uain-
ing. But let us hcar the answer of the
hon. Minister.

Shri Alagesan: I said that they will
be employed here as feceptionists,
service managers, etc.

SpeciaAL VARIETY OF RICE

*1798, Shri H. G. Vaishaav: Will
the Minister of Foed and Agriculture
be pleased to state:

(a) whether any special variety of
rice seed requiring little irrigation and
yielding more produce has been deve-
loped in Madhya Pradesh; and

(b) if so, whether this seed will be
popularised by Government in other
parts of the country?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The in-
formation is being collected and will
be placed on the Table of the Lok

Sabha.
Shri H. G. Vaishnav: May I know

whether the quality of the rice will
be superior or inferior to the ordinary

rice?
Dr. P. S. Deshmukh: We do not

know anything about it. We have
called for information from the

Madhya Pradesh Government.

Shri Telkikar: What would be the
average yield per acre?

Dr. P. S. Deshmukh: 1 have no in-
formation. We have called for infor-
mation from the Madhya Pradesh
Government and we have not got it
yet. I am, therefore, unable to say
anything about the quality or the
yield.
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CONSERVATION OF LIVING RESOURCES

*1801. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any conference on the
conservation of living resources of the
sca was held in Rome last year;

(b) if so, the main decisions taken
at that Conference . and

" (c) the steps taken to implement
them?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

(b) and (c). A statement is placed
on the Table of the Lok Sabha. [See
Appendix X, annexure No. 46.]

Sardar Igbal Singh: One of the re-
commendations of this Conference is
that conservation regulations should
be based on scientific research and in-
vestigation. May 1 know whether any
step has been taken in this matter?

Dr. P. S. Deshmukh: I should like
to have notice of this question.

Sardar Iqgbal Singh: May I know
whether any steps have been taken on
the recommendations of this Confer-
ence?

Dr. P. S. Deshmukh: Yes; the re-
commendations are mostly under
examination. I am sure they are all
intended to be implemented so far as
it is possible for us to do.

Shri V. P. Nayar: By the acceptance
of these recommendations, may I
know whether Government have any
scheme by which a complete study of
zoo plankton and phyto plankton will
be made under the auspices of the
Government?

Dr. P. S. Deshmukh: I should like
to ask for notice as my non. friend
has used some, technical terms.
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RELIEF MEDICAL CAR

*1802. Shri Gidwani: Will the Mi-
nister of Railways be pleased to state:

(a) whether it 1s a fact that the
Central Railway has put on line a
prototype of an accident relief medi-
cal car furnished with medical equip-
ment to deal with major surgical
cases;

(b) the other facilities providc'd in
the car; and

(c) whether such cars will also be
provided on other lines?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The construction of the van has just
been completed by the Central Rail-
way, but it has not yet been put on
line. This van is equipped for dealing
with emergency surgeries of all kinds.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix X,
annexure No. 47.]

(c) Yes.

WRITTEN ANSWERS TO
QUESTIONS

NORVEGIAN FISHERIES SCHEME

*1775. Shri Velayndhan: Will the
Minister of Food and Agricualture be
pleased to state:

(a) the extent to which the Norve-
gian Fisheries Scheme in the State is
functioning satisfactorily;

(b) the salient features
scheme and; and

(c) the extent to which the co-
operative scheme of distribution of
fish catch has succeeded?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) Satisfactory pro-
gress has been made in the field of
health and sanitary conditions of the
project area. The work in the Fishe-
ries Section, though slow, is showing
encouraging results.

(b) (i) Mechanisation of fishing
boats and their distribution to fisher-
men at, subsidised prices;

of the
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(ii) Training of
mechanised fishing;

fishermen in

(iii) Provision of facilities for pre-
servation, storage and marketing of
fish;

(iv) Provision of harbour facilities
by improving Ashtamudi inlet; and

(v) Imporvement of health and sani-
tary conditions in the area.

(c) Fishing boats were supplied to
some fishermen only recently. It is,
therefore, too early to assess the
results.

INDIAN LABOUR CONFERENCE

*1777. Shri T. B, Vittal Rao: Will
the Minister of Labour be pleased to
state the time when the next annual
meeting (i.e. 15th Session) of the
Indian Labour Conference will be
held?

The Minister of Labour (Shri
Khandubhai Desai): The date for
holding the 15th Session of the Indian
Lal;our Conference has not been fixed
so far.

PENICILLIN

*1778. Pandit D. N. Tiwary: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that import
of penicillin has not appreciably
gone down even after large scale
manufacture of penicillin in the coun-
try; and

(b) whether it is also a fact that
doctors do not prescribe penicillin of
Indian make and prefer to prescribe
penicillin of foreign make?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes;
but it is too early yet to asscss the
effect of our own production of peni-
clin in this regard.

(b) Government are not aware that
doctors are discriminating against
Indian made penicillin.
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RETRENCHMENT OF STAFF AT
CaLcUTTA

*1790. Shri H. N. Mukerjee : Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether large scale retrench-
ment of staff is contemplated in the
Calcutta Offices of the Food and
Sugar Divisions under his Ministry;
and

(b) whether alternative employment
will be provided to those who might
be retrenched?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) No; Sir.

(b) Does not arise.
SINGARENI COLLIERIES

*1796. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
refer to reply given to Starred Ques-
tion No. 1114 on the 21st December,
1955 and state :

(a) whether any amount has now
been sanctioned by the Coal Mines
Labour Welfare Organisation Fund
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to the Singareni Collieries for the con-
struction of a maternity ward;

(b) if so, the amount therefor: and

(c) if the reply to part (a) above
be in the negative the reasons for the
delay?

The Minister of Labounr (Shri
Khandubhai Desai): (a) No.

(b) Does not arise.

(c) The proposal had to be exa-
mined in detail in consultation with
various Ministries and the Company
and revision became necessary. The
final proposal is now being placed
before the Advisory Committee of
the Fund at their next meeting.

SINGARENI COLLIERIES

*1803. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state:

(a) whether any request has bcen
received from the management of
Singareni Collieries for a grant from
the Coal Mines Labour Welfare Or-
ganisation Fund for the water supply
at Kothagudium;

(b) if so, whether any amount has
been sanctioned; and
(c) if so, whether it has been paid?

The Minister of Labour (Shri
Khandubhai Desai): (a) Yes.

(b) Not yet. The matter is under
consideration of the State Govern-
ment with a view to finding out if

financial assistance could be made
available from the National Water
Supply and Sanitation Programme
(Rural).

(c) Does not arise.
AtoMic POwWER FOR TRAINS

Shri Gidwani:
1004, {sm Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report
of the Broadcast talk published in
Times of India, Delhi Edition, dated
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the 12th April, 1956 by the General
Manager of Eastern Railway to the
effect that experts are confident that
within next four years atomic energy
can be used for the purpose of run-
ning trains; and

(b) if so, the facts of the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes. But the relevant portion
of the report says that experts are
confident that within a few years
atomic energy can be economically
used in generating steam at thermal
stations replacing coal but with the
present state of development, it is not
considered economically possible to
run individual steam locomotives
with atomic energy.

There is no mention of the period
of four years in the report.

AMRITSAR MAIL PASSENGERS

1523, Thakur Jugal Kishore Sinha :
Will the Minister of Raillways be
pleased to lay on the Table of the
House:

(a) the census of passengers of
Amritsar Mail travelling beyond
Gorakhpur for North Bihar and
Assam and the passengers booked
beyond Gorakhpur and travelling b
other trains and Sections of the rail-
ways via Lucknow ;

(b) whether in view of the growing
importance of Delhi any correspond-
ing quickest train service from Agra,
Kanpur or Lucknow to Delhi trains
for the passengers of North Bihar and
Assam can be provided: and

(c) if not, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
census conducted from 25-2-56 to
28-2-56 showed that a daily average
of 16 passengers arrived Lucknow
from stations beyond Gorakhpur in
North Bihar and Assam and entrain-
ed 73 Up Howrah-Amritsar Mail and
about 22 passengers arrived Lucknow
by No. 74 Down Amritsar-Howrah
Mail bound for stations beyond
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Gorakhpur in North Bihar and
Assam. No census was taken of pas-
sengers booked beyond Gorakhpur
and travelling by other trains and
sections of the Railways via Luck-
now.

(b) and (c). At present, fast train
services are available on the metre
gauge for the passengers from and to
stations on the North Eastern Rail-
way connecting at Agra Fort, Kan-
pur and Lucknow with broad gauge
trains to and from Delhi, vide state-
ment attached. [See Appendix X,
annexure No. 48.]

Presumably the reference is to the
present long waiting involved at
Lucknow between the arrival of No.
304Dn (B.G) Lucknow Express from
Delhi and the departure of No. 302 Dn
Avadh Tirhut Mail for Katihar
and vice versa. It is not feasible at
present to reduce the long waiting at
Lucknow by adjustment in the timings
of Nos. 302 Dn/301Up Mail trains, as
it would result in their missing con-
nections at Lucknow with Nos. 73
Up/74Down Howrah-Amritsar Mail
trains and would also increase the
present interval at Katihar between
No. 302Dn and 303Up and 304Dn
and 301Up.

AGRrRo-EcoNoMiC RESBARCH CENTRES

1524. Shri Ram Krishan : Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of places where the
four Agro-Economic Research Cen-
tres have been set up;

(b) whether more such centres will
be set up during the Second Five
Year Plan; and

. (c) if so, the details thereof?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The four Agro-
E,dconomic Research Centres are locat-

at:

(1) Delhi School of Economics.
Delhi University, Delhi;

(2) Visva Bharati University, Sar-
tiniketan, West Bengal;
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(3) Gokhale Institute of Politics and
Economics, Poona; and

(4) Madras University, Madras.

(b) Yes, two new Agro-Economic
Research Centres are proposed to be
set up in the second year of the Second
Five Year Plan.

(c) It has not yet been decided as
to where the new Research Centres
will be located.

RAILWAY QUARTERS

1525. Chaudhuri Muhammed Shaf-
fee: Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that no

uota for allotment of Railway
3uaners has been fixed for Ticket
Checking Staff in Railways in India;

(b) if so, the reasons for it; and

(¢) the number of the Quarters al-
lotted to the members of Ticket
Checking Staff in India, so far?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Quarters have not been fixed
for any category of Railway staff.
Applicants have to take their turn,
essential staff getting preference over
the non-essential staff.

(c) 2162.

IMPORT OF FOODGRAINS

1526. Shrimati Tarkeshwari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity and value of food-
grains imported into India during each
of the calendar years 1952 to 1955,
from different countries;

(b) the quantity of such foodgrains
imported by steamers of the Indian
flag and by the steamers of the
foreign flags, and the amount of
freight paid to the steamers of the
Indian flag and to the steamers of
the foreign flags;

(c) the total number of steamers of
the Indian and the foreign flags—giv-
ing separate figures—that brought
these foodgrains to India:
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(d) the quantity of foodgrains that
was discharged at the different ports
in India; and

() the amount of freight paid by
the Government of India on the im-
port of these foodgrains in each of the
four years in Dollars, Sterling and

Rupees?

The Minister of Agriculture (Dr.
P. S. Deshmukh):

Y wanti Vall CY¥F
@) for  Quaip Vi €O N

tons) (Lakhs of Rupses)
1952, 3864 20907
1953 2003 8595
1954 830 4853
1955 700 3311
(b) Year Indian Flag ~ Foreign Flag

Qty. Freight Qty. Freight
(000 tons) (Lakhs (000 tons) S{thqf
of Rs.) r.)

1952 328.6 159.0 3535.4 3629.0
1953 127.5 52.0 1875.5 1018.5
1954 329.3 97.3 500.3 155.1
1955 202.6 65.8 497.4 170.9

(¢) Year Indian Flag Forrign Flag Total
No. of No. of :\"a. of

St 5. S b 'S

1952 58 423 481
1953 22 217 239
1954 57 69 126
1955 3 63 94

(d) As per attached statement [See
Appendix X, annexure No. 49.]

(e) As the compilation of this in-
formation will involve labour not
commensurate with the results expect-
ed to be achieved, it is not being ¢ol-
lected.

LABOUR APPELLATE TRIBUNALS

1527. Shri Krishnacharya * Joshi:
Will the Minister of Labour be pleas-
ed to state:

(a) the number of appeals and ap-
plications disposed of during 1955 by

Labour Apgllate Tribunals Head-
quarters at Calcutta and its branches

at Lucknow and Bombay; and

(b) the total number of appeals and
applications pending before the Tri-
buna}?s till the end of December,
1955
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The Minister of Labour (Shri
Khandubhai Desai): (a) and (b). The
attached statement gives the required
information [See Appendix X, annex-
ure No. 50]. The head-quarters of the
Tribunal are located at Bombay.
Benches of the Tribunal are func-
tioning at Madras also.

RAILWAY CLAIMS

1528. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state :

(a) the number of claims registered
during the period from the Ist of
April to the end of November, 1955
on the Northern Railway; and

(b) the amount paid within the
specified period?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
44,056.

(b) Rs. 24,53,300.

TeLEGRAPH OFFICES IN GURDASPUR

1529, Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of new telegraph
offices to be opened during 1956 in
the District of Gurdaspur and the
number of telegraph offices opened
during the year 1955-56; and

(b) the names of thc places where
they are to be opened?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). No tele-
graph office was opened in Gurdaspur
District during 1955-56. There is also
no sanctioned proposal for any new
office. All sub-divisional and Tehsil
stations in that District have already
got telegraph facilities. New propo-
sals, if any, will be taken up, if found
justified.

MECHADA PoSTS AND TELEGRAPHS
OFFICE

1530. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to refer to the reply given to Un-
starred Question No. 34 on the 26th
of July, 1955 and state:

(a) whether the annual income ac-
cruing of the Mechada combined
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Posts and Telegraphs Office in West
Bengal Circle justifies, the construc-
tion of departmental buildings both
for office and staff;

(b) the staff recently added: and

(c) the income from the said office
during 1955-56?

The Deputy Minister of Laboor
(Shri Abid Ali): (a) The construction
of a departmental building for a
combined Posts and Telegraphs Office
does not necessarily depend on its in-
come but depends on other factors
such as shortage of accommodation,
dilapidated condition of the existing
building. non-availability of suitable
rented accommodation, expiry of
lease after which the owner of the
building is not willing to renew it,
etc. Mechada Combined Posts and
Telegraphs Office has been shifted to
another building having a suitable ac-
commodation for office and sub-Post-
I]]}asét%rt;s quarters with effect from

(b) Nil.
(c) Rs. 11,459-12-9.

TRAINING OF INDIANS ABROAD

Sardar Igbal Singh:
1531'{ Sardar Akarpuri:

Will the Minister of Labour be
pleased to state :

(a) the number of persons sent
abroad during 1955-56 under the diff-
erent training schemes; -

(b) the names of persons, with their
qualifications and the subject of train-
ing; and

(c) whether any International Or-
ganisation bore some of the expenses
incurred on them?

The Minister of Labour (Shri
Khandubhai Desai): (a) to (c). A
statement containing the required in-
formation, in so far as the Ministry
of Labour is concerned. is placed
on the Table of the Lok Sabha. [See
Appendix X, annexure No. 51.]
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KHAGARIA-MANST RaiL Link

1532, Shri L. N. Mishra: Will' the
Minister of Railways be pleased to
state:

(a) whether there was some pro-
posal to double the track between
Khagaria and Mansi, (N.-E. Railway),
Bihar; and

(b) if so, the reasons for not imple-
menting the same?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) The proposal is still under
examination. Doubling will only be
done if no other means of increasing
the line capacity are proved suitable.

KHAGARIA RAILWAY STATION

1533. Shri L. N. Mishra: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that at
Khagaria, N.-E. Railway, provision
for terminal arrangement is being
made;

(b) if so, the main reasons for it;

(c) whether Mansi which is hardly
five miles from Khagaria, has all the
arrangements for terminal station;
and

(d) if so, why Khagaria has been
chosen in preference to Mansi?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) The provision for terminal ar-
rangements at Khagaria has been
made in order to cope with the pre-
sent traffic and the additional traffic
anticipated to develop over the
Khagaria-Mansi Section in the Second
Five Year Plan Period.

(c) Yes, Sir.

(d) At Mansi the existing terminal
facilities are sufficient for the branch
line services. Ow% to the anticipat-
ed increase in traffic during the plan
period further facilities are required
which can be more suitably develop-
ed at Khagaria.
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RapIo LICENCES

1534, Th. Lakshman Singh Charak:
Will the Minister of Communications
be pleased to state the number of
Radio licences issued during January,
1955 and 19567

The Deputy Minister of Labour
(Shri Abid Ali) : 6,47.836 licences
were issued in January 1955.

3,67,720 licences were issued in
January, 1956 excluding the figures
from Bombay, U.P. and West Ben-
gal Circles which are being collected
and will be placed on the Table of
the Sabha as soon as received.

This does not represent the total
number of licences in force as late
renewals are effected in subsequent
months.

“Grow MORE FooD” SCHEMES

1535, Shri Ram Krishan : Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount of money
given by way of loans and grants-in-
aid or subsidy to the State of PEPSU
since its inception to 1956 for “grow
more food” schemes including tube-
wells schemes;

(b) whether the whole amount has
been utilised or not; and

(c) the total amount of money to
‘be given in next. year for the above-
mentioncd purposes?

The Minister of ;
P. S. Deshmukh): (a) Rs. 62867
lakhs (including Rs. 219-5 lakhs ad-
vanced for large scale tubewell pro-
gramme).

(b) Information available at pre=
sent is given in the attached state-
ment. [See Appendix X, annexure
No. 52.]

(c) The total financial assistance
for 1956-57 has not yet been finalised
as further particulars in respect of
some schemes are awaited from the
State Government.
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INDIAN AIRLINES CORPORATION

1536. Shri V. P. Nayar : Will the
Minister of Communications be pleas-
ed to state how does the overtime
work in 1955 compare with the
overtime work of 1954 in the Indian
Airlines Corporation?

The Deputy Minister of Labour
(Shri Abid Ali): A sum of Rs.
16,17,066 was paid as overtime allow-
ances in 1955 as against Rs. 10,40,955
paid in 1954.

MIiNniMUM WAGES AcCT

1837. Dr. Satyawadi : Will the Mi-
nister of Labour be pleased to lay on
" the Table of the Lok Sabha a state-
ment showing the number of prose-
cutions launched under the Minimum
Wages Act, Employment of Children
Act and Payment of Wages Act in
different States during 1.955-56?

The Minister of Labour (Shri
Khandubhai Desal) : A statement
giving the available information is
attached herewith. [See Appendix X,
annexure No. 53.]

MINOR IRRIGATION SCHEMES
(MADHYA PRADESH)

1538. Muila Abdullabhai : Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount spent by the
Madhya Pradesh Government on
minor irrigation schemes during the
year 1954-55; and

(b) the number of such schemes?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Rs. 147,11
lakh.

(b) Four.

B.C.G. VACCINE

1539. Mulla Abdullabhai : Will the
Minister of Health be pleased to state
the quantity and value of B.C.G.
vaccine exported to foreign countries
in 1954-55 and 1955-567
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The De Minister of Health
(Shrimati drasekhar) : The quan-

tity and value of B. C. G. vaccine
exported to foreign countries is as
follows:

Ree. Vel

1954-55. 3,72,435. Rs. 37,243/8/-.
1955-56. 5,03,845. Rs. 50,384/8/-.
(up to end
of Febru-
ary 1956).

RAmLwaAY ScHooL

1541. Shri Giridhari Bhoi : Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a pri-
vate Upper Primary School is being
run by the Railway employees at
Kantabanji (South-Eastern Railway)
for the last 11 years,

(b) whether any representation was
submitted to Government to take up
this School Departmentally; and

(c) if so, whether Government pro-
pose to run this School Departmen-
tally?

The Deputy Minister of Railways
and Transport (Shri A n): (a) A
privately run Upper Primary School
was started in 1946, closed down in
1952, and was reopened in February,
1955.

(b) and (c). A suggestion to this
effect was received from a Member
of Parliament some months back,
The matter is under consideration.

DaLMIA -DADRI STATION

1542, Shri Ram Krishan : Will the
Minister of Railways be pleased to
state :

(a) whether there is any proposal
to improve the Railway station at
Dalmia Dadri on Rewari-Bhatinda-
Fazilka line of metre gauge section
of Northern Railway; and

(b) if so. the nature of the im-
provements?
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The Deputy Minister of Rnhnyl
z’nd 'ls‘uramport (Shri Alagesan) : (a)
es, Sir.

(b) The following improvements
are proposed to be carried out dur-
ing the Second Five Year Plan
period : —

(i) Provision of 400 sq. ft. addi-
tional area in the waiting hall

(ii) Provision of platform shelter,
with about 1250 sq. ft. covered area.

DispLACED T.B. PATIENTS

1543, Dr. Satyawadi: Will the Mi-
nister of Health be pleased to state
the number of displaced T.B. pati-
-ents who have been given financial
help in 1955-56 after the work has
been taken over by her Ministry ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : The re-
-quired information is being collected
.and will, when available, be laid on
the Table of the Lok Sabha.

AFTER-CARE AND REHABILITATION
CENTRES

1544. Dr. Satyawadi: Will the Mi-
nister of Health be pleased to state:

fa) the number and places of after-
care and Rehabilitation Centres for
‘T.B. patients to be started in 1956-

(b} the number of inmates propos-
ed to be taken in these Centres; and

(c) the mode of their selection?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) to (c).
Details of this scheme have not yet
been finalised.
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MavLaria ContrOL UNIT

1546. Shri N. B. Chowdhury : Will
tht Minister of Health be pleased to
state:

(a) the number of Malaria Control
Units now operating in West Bengal;

(b) the areas where they are work-
ing; and

(c) the programme of work for
West Bengal during 1956-577

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) 16.
(b) 1. Bankura. '
2. Birbhum
. Burdwan.
Cooch-Behar.
Dinajpur West.
Hoogly.
Howrah.
Jalpaiguri.
. Malda.
10. Midnapur North.
11. Midnapur South.
12. Murshidabad North.
13. Murshidabad South.
14. Nadia.
15. 24-Parganas North.
16. 24-Parganas South.

© 0 NAY AW
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(c) In addition to the 16 units al-
ready operating, 6 more units will
start functioning in 1956-57. The
following areas will be covered by
the 6 additional units:

1. Burdwan West,
2. Tamluk,

3. Jhargram Sub-division in Midna-
pur District,

4, Barrackpur,
5. Basirhat, and -

6. Diamond Harbour Sub-Divisions
in 24-Parganas District.
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THEFTS IN RAILWAY WORKSHOPS

1548, Sardar Igbal Singh : Will the
Minister of Railways be pleased to
state :

(a) the value of goods stolen from
tShe Railway Workshops during 1955-
6;

(b) the number of persons caught

stealing goods from the workshops
during the above period; .

(c) the number of persons against
whom cases are pending in courts;
and

(d) the number of persons convict-
ed?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
Rs. 96,919-14-0.

(b) 622.
(c) 98.
(d) 91.

RAILWAY SCHOOLS

1549 Sardar Igbal Singh:
s Sardar Akarpuri:
Will the Minister of Railways be
pleased to state :

(a) whether National as well as
regional language are taught in all
the Schools under the Railway Ad-
ministration in the Northern Rail-
way zone; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways

and Transport (Shri Alagesan) : (a)
Yes, Sir.

(b) Does not arise.

Ex-MYSORE RAILWAY STAFF

1550. Shri Shivananjappa : Will the
Minister of Railways pleased to
state:

(a) whether it is a fact the Southern
Railway Employees Union has sub-
mitted a memorandum to the Union
Government urging to set up a com-
mittee to examine and review the
implementation of the Central Pay
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Commission scales on the ex-Mysore
State Railway and the retention of
the ex-Mysore Railway Staff in the
Mysore State Railway area; and

(b) if so, how far the Union Gov-
ernment have been able to fulfil the
demands of the memorandum?

The Deputy Minister of Railways
?qud Transport (Shri Alagesan) : (a)
0.

(b) Does not arise.

WaGoN BUILDING SHOP IN MYSOREB

1551. Shri Shivananjappa: Will the
Minister of Railways be pleased to
state :

(a) whether it is a fact that there
is a general demand in Mysore State
for the establishment of wagon build-
ing shop in Mysore South as an
adjunct to the existing Central Work-
shop: and

(b) if so, what steps Government
have taken in this mattcr?

The Deputy Minister of Railways
;Ind Transport (Shri Alagesan) : (a)
0.

(b) Does not arise.
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ROADS IN AGARTALA

1553, Shri Biren Dutt : Will the Mi-
nister of Health be pleased to state :

(a) the number of roads that have
been metalled by Agartala Munici-
pality during 1955-56;

(b) the number that remains to be
metalled yet; and

(c) when these are expected to be
metalled?
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The Minister of Health
(Shrimati Chandrasekbar) : (a) 12 in
full and 4 in part.

(b) 10.

(c) Within about 3 years.

DumMPING OF NIGHT-SomL

1554, Shri Biren Dutt : Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
people of Ranjit Nagar Colony of
Agartala, Tnpura are suffering due
to fouling of air by dumping of

night-soil there by the Agartala
Municipality; and
(b) if so, the steps Government

propose to take to protect the health
of the colony? .

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) En.
quiries reveal that such is not the
case.

(b) Does not arise.

IMPORT OF VEGETABLE SEEDS

1555. Dr. D. Ramachander : Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are allow-
ing the import of Exotic vegetable
seeds which was banned before
1953;

(b) whether the seed growing cen-
tre in Kashmir which was started
during the war years is now func-
tioning; and

(c) whether the Central Vegetable
Breeding Station in Kulu Valley has
evolved suitable strains to suit the
various climatic conditions obtained
in India?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes; Cauli-
flower seeds of Snowball variety are
allowed to be imported on 1009
General and 1009 soft basis. For the
other varieties of Vegetable seeds,
applications from established im-
porters and users such as nurseries
are considered on an ad hoc basis.
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(b) Yes. The work of producing
seeds of selected Emopcan-tprc th-
getables is in progress in ashmir
under a scheme financed by 1.C.AR.

(c) The work done hitherto at the
Central Vegetable Breeding Station,
Kulu Valley, mainly related to the
production of nucleus seeds of some
European-type vegetables imported
from abroad. Breeding for evolving
strains suitable for various climatic
conditions has now been taken up by
the Station.

SHIFTING OF SUGAR FACTORY

1556. Shrimati Ila Palchoudhury
Will the Minister of Food and Alri-
culture be pleased to state :

(a) whether it is a fact that the
question of giving permission to shift
one of the Sugar Factories of the
Raza-Buland Group in District Ram-
pur, U.P, to some other place is un-
der the consideration of the Gov-
ernment of India;

(b) if so, the name of the place
where it is proposed to shift the fac-.
tory:

(c) whether Government have re-
ceived any representation from the
Agriculturists  Association of Bilas-
pur, District Rampur, U. P. against
the reported move to shift the factory;

(d) if so, whether Government have
arrived at any decision; and

(e) if not, when a decision is likely
to be taken?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, of Raza
Sugar factory.

(b) Baraut, Distt. Meerut (U.P.).

(c) Yes.

(d) Not yet.

(e) A decision is expected to be
taken shortly.

PROCEDURE FOR PROMOTION TO SELEC-
TION AND NON-SELECTION POSTS

1557, Shri Nambiar :Will the Mini-
ster of Rallways be pleased to state
the details of the procedure followed
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for promotion to selection and non-
selection posts (non-gazetted) on the
Indian Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : A
statement is attached. [See Appendix
X, annexure No. 56.]

PASSENGER AMENITIES

1558, Shri H. N. Mukerjee : Wil
the Minister of Railways be pleased
to state:

(a) whether hc is aware of the lack
of amenities in Dhakuria station
(Eastern Railway) in spite of the
volume of passenger traffic handled
there; and

(b) whether the matter is being
looked into?

The Deputy Minister of Railways
e{nd ’ls"l_-nmport (Shri Alagesan): (2)
es, OIr.

(b) Yes, Sir. Improvements are be-
ing planned on a programme basis,
which includes provision of covered
sheds and latrines on platforms. It is
hoped to include these works in the
1957-58 Works Programme, subject to
the approval of the. Railway Users’
Amenitics Committee.

PusBLIC TELEPHONE AT NIMTA

1559. Shri H. N. Mukerjee : will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the re-
quest of the North Dum Dum Muni-
cipal Ratepayers' Association (West
Bengal) for a public telephone at Nim-
ta Post Office has been pending for
more than two years; and

(b) if so, when a decision is expect-
ed to be taken?

The Deputy Minister of Labour
(Shri Abid Al) : (a) A request was
received towards the end of the year
1953.

(b) A Public Call Office is likely to
be opened by September, 1956.
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PosTAL HEADQUARTERS AT UDAIPUR

1560. Shri Balwant Sinha Mehta :
Will the Minister of Communications
be pleased to state:

(a) whether Government propose to
make Udaipur a seat of district postal
headquarters in Rajasthan ;

) (b) if so, when it is likely to come
into being; and

(c) if not, the reasons therefor ?

The Deputy Minister of Labour
(Shri Abid Al) : (a) No.

(b) Does not arise.

(c) The proposal is not justified ac-
cording to the prescribed departmental
standards.

LApiEs COMPARTMENTS

1562. Dr. Ram Subhag Singh : Will
the Minister of Railways be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a letter
published in the Delhi Edition of the
Statesman of the 14th April, . 1956
under the caption “Ladies only”: and

(b) if so, whether Government pro-
pose to take any measurc to prevent
further occurrences of such untoward
incidents?

The Deputy Minister of Railways
:;ld Transport (Shri Alagesan) : (a)
es.

) (b) The Railway staff have instruc-
tions to remove male passengers from
Female Compartments and Railways
are being asked to see that these ins-
tructions are carried out.
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LOK SABHA
Friday, 27th April, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-30 a.M.
PAPERS LAID ON THE TABLE

STATEMENTS CONTAINING REPLIES TO
MEMORANDA FROM MEMBERS re :
DeMANDs FOR GRANTS (RAIL-
wWAYS), 1956-57

The Deputy Minister of Rallways
and Transport (Shri Alagesan): I be
to lay on the Table a copy each o
certain statements containing replies to
certain memoranda received from Mem-
bers in connection with Demands for
Grants (Railways) for 1956-57. [See
Appendix X, annexure No. 58]

DETENTION OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing letter dated the 24th April, 1956
from the Chief Presidency Magistrate,
Calcutta : :

“I have the honour to state that
Shri Tushar Chatterjea, Member,
Lok Sabha, was arrested along
with  others on the 23rd April,
1956 under sections 143,/145/186
of the Indian Penal Code/11 West
Bengal Security Act for offences of
being a member of unlawful as-
sembly and obstructing public ser-
vants in discharge of their public
duties with the object of violati
the orders under section 144
the Code of Criminal Procedure,
1898 (Act .V of 1898) and pro-
duced before this Court on 24th
April, 1956 for committing the al-
leged offences as referred to herein.
He was granted bail of Rs. 100

1—101 L. 8.
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but as he was not prepared to exe-
cute the bail bond, I have found
it my duty, in exercise of power
under section 167 read with section
496 of the Code of Criminal Pro-
cedure to direct that he be detained
in Jail custody till the 5th May,
1956. He has accordingly been
taken into custody and ined in
Presidency Jail, Alipore, Calcutta.”

PETITION RE. HINDU SUCCESSION
BILL

Mr. Speaker : Dr. Rama Rao.

Shri Kamath (Hoshangabad): When
will the Minister reply to the debate?

Mr. Speaker : Let not the work be
interrupted now.

Dr. Rama Rao (Kakinada): I
to present a petition signed by 3127
petitioners relating to the Hindu Suc-
cession Bill.

CONSTITUTION (NINTH AMEND-
MENT) BILL.—Contd.

Mr. Speaker: The House will now
resume further consideration of the
motion for reference of the Constitution
{Ninth Amendment) Bill to a Joint
Committee. About 31 hours have al-
ready been taken on the discussion on
this motion and 2% hours now remain.
This would mean that the motion will
be disposed of at about 2 P.M.

How much time will the hon. Mi-
nister take?

The Minister of Home Affairs (Pan-
dit G. B. Pant): I may be called some-
time about 1-30 or so.

Mr. Speaker : So, he will take about
half an hour. I will call him at about
1-20 so that thers may be some time
for disposing of the motion.

Shri Tek Chand may now continue his
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Shri Tek Chand (Ambala-Simla): the institution, when a J who ad-
When the House rose yesterday, 1 was omed the bench of a High Court stands

counselling the desirability of greater
inter-change of Judges of different High

Courts. 1 said at that time that, if we

have greater inter-change and there are
considerable transfers of Judges, that
would be conducive to an independent
approach which will be welcomed not
only by the members of the Bar but
also by the litigant public. The High
Courts are institutions whose indepen-
dence deserves to be zealously guard-
ed. This is possible in several ways and
inter-change of Judges is one of them.

In the matter of recruitment, Gov-
ernment does realise that the standards
must be very exacting. Independent men
of learning and integrity, dispensing
even-handed justice without fear or fa-
vour, are the greatest bulwork of the
rights and liberties of the citizen. Even
the remotest whiff of suspicion of par-
tiality, of prejudice, of bias, conscious
or otherwise, is apt to disintegrate and
strike at the very root of a great insti-
tution which is necessary for cohesion
and harmony in society. Therefore, it is
very necessary that the High Court
Judges’ conduct should conform to the
proverbial standards of Caesar's wife.
The question is whether the changes
now proposed are going to help or hin-
der that objective. To the extent to
which the Government proposes to en-
courage transfers, it will advance that
cause.

But, there is one suggestion that is
incorporated in the Bill, with respect to
which one can express certain doubts.
You are proposing to permit the retired
High Court Judges to have the right to
practise in High Courts other than
those in which they worked. If 1 were

asked to give my independent opinion, *

I would hesitate to conform to that
principle. I would rather raise the sala-
ries of the Judges so that they may be
above need or want, so that they may
be in a position to live in comfortable
seclusion and comfortable dignity ra-
ther than say that after retirement, they
should feel the necessity of going and
arguing cases on behalf of parties, after
they have been dispensers of justice. I
will not even mind if, by two years,
you raise the retirement age, as you
have done in the case of Judges of the
Supreme Court. For my part, I do not
mind it. But, it does not add to the
dignity of a particular Judge and we
think it does not add to the dignity of

at the bar of another High Court as
a counsellor, making his petitions and
prayers on behalf of a particular liti-
gant.

However, I do realise that all the High
Courts, in the country are confronted
with one great difficulty. It seems 1o
be the experience of all High Courts in
this country that they have very heavy
arrears to cope with. For this difficulty,
certain remedies have been suggested.
I do say, with all humility but with
the utmost emphasis at my command,
that the varied suggestions that are
made are in the nature of palliatives,
not preventives and certainly not cures.
When arrears accumulate in any High
Court, justice is being delayed. In some
cases, delay is tantamount to denial of
justice. A case is instituted today and
it is expected to be disposed of six years
hence. That is not justice. Justice must
be equally efficient and expeditious.
One of the methods evolved is that
there should be temporary additional
Judges. The experiment of temporary
additional Judges has been tried by
different High Courts in the recent past.
But on the whole, the opinion is against
such a system. Anyway, we are going
for temporary additional Judges. The
Constitution provides for recruitment or
bringing in, on ad hoc basis retired
Judges. That at least is understandable
to my mind, though some do not agree
with it. Some believe in fresh blood
being brought in rather than bringing
back the retired gentlemen. Now, they
have thought of another method. Now,
who are going to be }rour temporary
Judges? Mostly District Judges. You are
not going to recruit as temporary addi-
tional Judges persons from the Bar. It
is not done and it ought not to be done.

An Hon. Member : There is no bar.

Shri Tek Chand : You allow for that
in practice. In democratic countries like
Britain members of the Bar are the
only people out of whom the Judges of
the High Court are chosen. There are
gislirnguished. deserving members of the

ar.

So far as the temporary incumbents
are concerned, I want them to be ban-
ned, but then your choice is left to
your District Judges. Experience will
tell you, and experience has already in-
dicated, that that will not be a good
experiment. A District Judge who is
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brought into the High Court temporari-
Iy cannot bring to bear that independ-
ence, which is the essential attribute of
a High Court Judge. Your suggestion
is that such temporary additional Judges
be brought. I deprecate that propo-
sal. i

Then the question essentially will be
that you are going to have surplus
Judges from the High Courts, whom
you can spare. But you are creating
one difficulty, one discouragement, be-
cause you are omitting clause (2) of
article 222 of the Constitution. Clause
{2) .of article 222 of the Constitution
as it stands contemplates the giving of
compensatory allowance as may be de-
termined by Parliament by law, or by
the President, to Judges who are being
transferred from their own High Court
to another High Court. This is a small
amount. If you withhold this amount,
the Judges will be prone to be reluctant to
offer their services for other High Courts
and 1 do not think it will be a desirable
thing that you should compel a i-
cula% Judge of a particular plgigh 83{31
to function in a different High Court,
when you are giving him no emolu-
ments and, possibly, he may have the
pecessity  of keeping houses at two
places. Therefore, this provision ought
not to be omitted.

Regarding transfer of Judges, I find
one anomaly that I cannot, for my part,
comprehend. In clause 12 of the Bill
vou are suggesting restriction on prac-
tice in the case of permanent Judges
of a High Court. I feel, Mr. Speaker,
that this restriction should extend not
only to the permanent Judges of a High
Court, but also to additional tempo-
rary Judges of a High Court. The rea-
son is that, when anybody who had pre-
sided as a High Court Judge, steps down
and starts espousing the cause of the
litigants in any High Court, the distinc-
tion ought not to between a perma-
nent High Court Judge and a temporary
additional Judge. The resuit is this.
You have raised a lower District Judge
as a temporary additional Judge for the
maximum period of two years. After
being a High Court Judge, may be for
six months, for-a year and in no case
for more than two years, you are per-
mitting him to practise in that very
High Court where he has been a High
Court Judge though in an additional
temporary capacity, for a period of two
years. This ban should apply not only
to a permanent Judge, but also to any
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High Court Judge, temporary or addi-
tional, practising in that Court or in
any other High Court from which his
services might have been transferred.

Another thing is, you are allowing
the retention of Judicial Commissioner’s
courts. On behalf of those whose causes
are to be conducted in that court, I
lodge a protest. Every litigant in this
country having the same type of cause
is entitled to receive justice at the hands
of a Judge, whose efficiency and know-
ledge should approximate to the know-
ledge and efficiency of a High Court
Judge. For the sake of example, I wish
to give the case of Himachal Pradesh.
A small territory, as it is going to be,
of 11 lakhs people, will have a Judicial
Commissioner, when the services of a
High Court are at its door. The result
will be this. If across the border a
murder is committed, the fate of the
accused is going to be determined by
a Judicial Commissioner who is of the
status of a District Judge, as against
two Judges who in all High Courts sit
in order to decide whether the accus-
ed at the bar deserves to forfeit his
life or deserves to retain his life. The
Bill provides for the retention of a
Judicial Commissioner’s Court in Hima-
chal Pradesh. There is no politics about
it. There are no parochial considera-
tions, there are no sectarian sentiments
that need to be thought of with any
sympathy. It is the right of every citi-
zen of Himachal Pradesh, who has got
4 cause in a superior court, to have
his cause adjudicated by a Judge of
the highest  eminence. = Therefore, 1
counsel with all seriousness that this
should be considered. The Judicial

issioner’s Court in Himachal Pra-
desh does not deserve to be retained on
any grounds, neither on a rational basis
nor on any other basis and, 1 have
no doubt that considerations of policy,
considerations of exepediency will not
figure when it is a matter of dispensation
of justice.

The High Court of Punjab is locat-
ed in Chandigarh, which is at a distance
of only a few miles from the border
of Himachal Pradesh. One thing might
be said, that the Judicial Commissioner
of Himachal Pradesh usually goes on
tour to various parts of the territory so
that he may be 1n a position to dispense
justice ‘locally. If that is considered as
a desirable feature, then that desirable
feature can be retzined and preserved
by sending one Judge of the High Court
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on a circuit to the remote parts of Hi-
machal Pradesh, where causes may be
collected so that on the spot he may
be able to dispense justice. There is no
reason for retention of a separate Judi-
cial Commissioner's Court for one terri-
tory manned by a single Judge.

Mr. Speaker : The hon. Member
should conclude now.

Shri Tek Chand : Sir, I shall be very
grateful if you, in your kindness, can
give me two or three minutes more and
then 1 shall conclude.

In this connection, I wish to say
that, apart from the question of High
Courts, there are certain provisions for
Punjab and one or two other States with
regard to Regional Committees. It will
be extremely desirable and in the in-
terests of smooth and efficient work-
ing of the Regional Committees, if their
powers are circumscribed precisely so
that there may be no conflict. Apart
from that, I would counsel in all seri-
ousness that no Minister in a State
should be a member of the Regional
Committee, because then there will be
divided loyalty. There will be loyalty
to the petty region, a loyalty which
he may not be able to retain when he
is answerable to the Cabinet collectively.
It will undermine the joint responsibi-
lity of the Cabinet, if a Minister, in
order to please his particular region,
counsels one thing and he may not be
able to bring independent judgment to
bear upon that matter when he is being
P ded or dissuaded by his colleagues
n the Cabinet.

There will be divided loyalties which
ought to be checked. Therefore, I would
submit that in these regional commit-
tees Ministers ought not to be there,
but provisions may be made for the
Members of Parliament representing a
particular region to be taken there, so
that they may be in a position to offer
their advice.

Then there is a provision for a bica-
meral legislature for certain States.
Experience has indicated that bicameral
legislatures are unnecessary and some-
times they are apt to promote conflict
rather than harmony. In States where
there are unicameral legislatures, all
the judgement, the wi and the
experience is available and I have no
doubt that their decisions conforming
to, or guided by their Cabinets will
amply safeguard the correctness of
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those decisions. This control or super-
vision by a second House, sometimes
for persons who have lost at the elec-
tions and who have to be compensated,
by this domination, will not be a very
desirable feature. A unicameral legi

ture is more than enough for the States.

Shri U. M. Trivedi (Chittor): We
have had so many changes in this
very sacrosanct Constitution that with-
in a period of another five years we
will not know whether this Constitu-
tion has gone—a Constitution for the
framing of which we took great trouble
only ten years back and which we pas-
sed only six years back. Look at this
ninth amendment to the Constitution.
The first thing that strikes one is that
the Constitution (Ninth Amendment)
Bill is in utter contempt of this House.
It is quite true that the Government of
the day is conscious of the fact that it
has got a very great majority and that
it will like to do things as it wants to. But
then propriety demands that the Gov-
ermmment also should act wisely and fair-
ly. In this amending Bill, the words
used in respect of the States Reorgani-
sation Bill are: “The States Reorgani-
sation Act”. The Act is not passed. The
Act is not there, and yet, the word
“Act” has been used in this Bill with
reference to the States Reorganisation
Bill which is now in the offing. We do
not know what shape it will take and
what will be the clauses that it will fin-
ally contain. Unless and until that Bill
has been passed, it would not be proper
to allow this expression to be introduc-
ed or to allow a reference to that parti-
cular Bill as an “Act” in this Bill.

However, taking this Bill as it is, and
conscious of the fact that they are go-
ing to pass the States Reorganisa-
tion Bill—they are sure of it—I should
say that they hold this House in con-
tempt. However, it is their choice, but
1 cannot refrain from saying that this
method will not stand good for pos-
terity. It is high time that the Govern-
ment should open their eyes and be
fair and just and act in a manner which
will speak of proper constitutionality.

In the States Reorganisation Bill that
has been introduced im this House, it
has been put down that the High Courts
of the States which are going to be de-
funct, for example, Madhya Bharat,
shall stand abolished. The Madhya
Bharat High Court shall stand aboli
ed. There is absolutely no provision
saying that the judges who had beea
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functioning there will continue in ser-
vice. There is no indication as to what
will happen to their services. an
attitude towards the judges of High
Courts who have rendered service on
oath, of acting fairly and squarely
between citizen and citizen of this coun-
try and between the citizen and the
State, is not proper. It is high time that
the Government look into this affair and
say in unequivocal language what the
desire of the Government is in regard
to the future of those members of the
Madhya Bharat High Court.

Then, when one comes to the provi-
sion contained in article 220, as amend-
ed, one feels that there is some justi-
fication for doing so. For a long time,
many of the judges of the High Courts
were clamouring that some such right
should be given to them. But is this
right being given under the amended ar-
ticle because it is contemplated that the
judges of the various High Courts,
which will be abolished. will be let loose
upon the public ? Is this provision be-
ing made because those judges will have
to be given this right to act and plead
in the various High Courts, consequent
upon the abolition of those High Courts?
In other words, all those gentlemen
who will be thrown out of employment
after the abolition of those High Courts
will be given this further right to go
and practice before the very gentlemen
with whom they had been working! Is
that the desire?

Shri Debeshwar Sarmah (Golaghat-
Jorhat) : Is that so?

Shri U. M. Trivedi: What else is
it?

The other point is, we are doing away
with the distinction between A, B an
C States, and we will have only what
may be called A States and the Union
territories. When we are having only
one category of States—A States—I do
not understand why in clause 22, this
invidious distinction still exists between
the High Courts of Kerala, Mysore and
Rajasthan on the one side and the rest
of the High Courts on the other: Is it
because Kerala is a small State or is it
because Mysore is a small State or is
it because Rajasthan, although a very
big State, has got only a small popula-
tion? The Judges who are appointed to
the High Courts are appointed on the
same qualifications which are the mi-
nimum qualifications laid down in the
Constitution. Numerically they may be
less, but they stilk exercise the same
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powers which are exercised by the
judges of the other High Courts. I see
absolutely no reason why this invidi-
ous distinction should be made between
the judges of the Kerala, Mysore and
Rajasthan High Courts and the judges
of the other High Courts. I represent
Rajasthan. It is a very big State with a
much bigger area than many of the
States which are now coming into exist-
ence. The far-reaching constitutional
points that the judges of the Rajasthan
High Court had to decide were per-
haps not to be decided by the other
High Courts. And yet, there is this
invidious distinction made. So far as
the judges of the Rajasthan High Court
are concerned, it strikes me as a very
strange thing that this distinction has
been made. Sitting here, perhaps the
Government have thought gtel.hos: who
are living in the deserts, living in the
hot and dry climate do not deserve any
consideration at all by those who are
sitting in the air-conditioned rooms.
What difference does it make between
a judge of the High Court of Rajasthan
sitting in Jodhpur or Jaipur and dis-
pensing justice and a judge sitting at
the Lucknow or Allahabad High Court
and d:spensmg ustlce? In what manner
do the ju ges o Madhya Bharat or Ra-
jasthan differ from the judges who ex-
ercise their jurisdiction in the various
other High Courts? T very humbly sug-
gest that the Government should take
stock of this invidious distinction that
is being made. It is just like putting a
sort of black mark upon the judges who
exercise their jurisdiction in these three
High Courts of these three States,
namely, Kerala Mysore and Rajasthan.
This distinction must be immediately
done away with. It should not have
been put down in this Bill and it should
not form part of this Bill when it be-
comes an Act.

12 Noon.

I find that although we have put
down' Jammu and Kashmir as State
No. 15 in the First Schedule, we still
make no provision whatsoever for doing
away with the provisions of articles 370
and 238. There is no provision here
which says, “Omit article 238 and I
do not know how its application will
continue after the coming into force of
this new Constitution and the S.R.C.
Act. Once we have made Jammu "and
Kashmir a State in the First Schedule,
it is desirable that the provision in arti-
cle 370 should be done away with. If
article 238 becomes infructuous and
superfluous, then a provision must be
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made in direct and unequivocal langu-
age that the provisions of article 370
do not apply. We have been saying all
along and every Minister from our
Prime Minister down has been saying in
season and out of season that Kashmir
is a part of India, that Kashmir is an
inseparable part of India, that Kashmir
shall remain a part of India and that
Kashmir has decided to become a part
of India. If Kashmir has decided to be
a part of India, if Kashmir is a part
of India, if Jammu and Kashmir have
been described, according to our Cons-
titution, as a part of India, it is high
time that the provisions of article 370
are done away with when we are amend-
ing the Constitution.

I for one do not agree to the division
of our country into so many parts. ]
have just now dealt with the criticism
of the Bill, but I stand here to sa
that 1 repudiate the very idea of divid-
ing our country into various parts on
a linguistic basis. I do not want that
the country should be divided into lin-
guistic units. It has brought about ugly
things before us and has shown what
parochial ties we have built up. In sea-
son and out of season several persons
sitting on the Trezsury Benches have
been accusing the Hindu Mahasabha
and Jan Sangh and others of communal
tendencies. I do not know what is their
own idea about communal tendencies;
but it is clear as daylight to everybody
who can study the situation that the
parochial and communal attitude let
loose in Bombay will for ever be a ble-
mish on the fair name of the Congress,
if at all the Congress claims to have
any fair pame. It has done more to
harm the goodwill between the various
citizens of our country, then anything
else. It has done great harm in Orissa:
it is trying to do very great harm in
Bihar and it has no doubt done tremen-
dous harm to the Gujarati community
in Bombay. Maharashtrians, no doubt,
have got a claim to Bombay. But, Bom-
bay was being administered very well
and without any difficulty in the days
of the British when it was not only
bilingual, trilingual or even gquadralin-
E:a], but pentalingual. In those days we

d Karnatak, Maharashtrian, Gujarati,
Sindhi and Aden and all these five units
having different languages and entirely
different cultures were yet being adm-
nistered well by Bombay. Now what
has happened? By this parochial atti-
tude, the Gujaratis want to cut the
throat of the Maharashtrians and the
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Maharashtrians want to cut the throat
of the Gujaratis. It has brought about
this picture. Where was the necessity
of rushing with this S.R.C. Bill today?

1 would like to ask why an experi-
ment was not made to have a unitary
form of Government as envisaged by
our own Constitution? Our Constitution,
—as I have said before and I reiterate
it here again,—lays the foundation of a
different type of Constitution. This type
of Constitution is unique in the history
of the world because it envisages the
setting up of a unitary form of Gov-
emment with the Centre so strong as
to treat the various units in the States
as mere local bodies. Such a strong
Centre would have been able to achieve
unison in the whole country. Instead of
achieving that, we have been driven to
fissiparous tendencies with the net re-
sult that we are held to ridicule all
over. Here, only our younger brother
till yesterday is having a unitary form
of Government for the whole of Pakis-
tan, where people speak different lan-
guages not even into each other. Here
we are with all the languages akin to
each other and we have adopted that
Hindi shall become the national language
of our country. We have gone one step
further and we have said that all lan-
guages may be written in Devanagari
characters. Having achieved at least this
tyg_e of unity, it would not have been
difficult for us to have a unitary form
of Government. We would be then sav-
ing the money which we are now wast-
ing; we would have less people fighting
for jobs and the number of the Minis-
ters who are now trying to fight for
their rofi and kapada would be reduced
to that extent. I would say that jobbery
is the only reason why some of them
have clamoured to have small units.
The origimal proposal was to form Vi-
darbha State; Maharashtra was to be
separate; Telengana was to be separate;
Andhra was to be separate. Everybody
wants that there must be more and
more Ministers and the resolutions
that are coming in from Ajmer and Bho-
pal all indicate that such tendencies still
exist.

As 1 have said before, we have not
made out a case for the division of
our country. Before we have to
the country at large, before new
general elections are held, we have de-
cided to divide this country not for
the good of the country, but for some
reasons which, I think, are ulterior.

Shri C. C. Shah (Gohilwad-Sorath) :
Mr. Speaker, 1 would like to say a few
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words on the amendments moved by
Mr. Kamath. His amendment No. 3
says :

“That in the fourth part of the
motion—omit ‘with such variations
and modifications as the Speaker
may make’.”

By his amendments, he wants to re-
serve the powers to the House instead
of giving them to the Speaker. I would
like to submit that this is a standard
form of motion for reference of a Bill
to a Joint Committee, and this standard
form has been evolved after considera-
ble experience. Any modification in the
rules is rarely made, if at all. May be
sometimes the House is not in session
and the Joint Committee is working;
then it becomes difficult.

Shri Kamath (Hoshangabad): What
would happen now when the House is
in session?

Shri C. C. Shah : The point is that
this is the standard form of the motion;
we cannot go on changing it.

Shri Kamath : My amendment is for
this motion only.

Mr. Speaker : The hon. Member will
kindly hear: he alone has not got the
right to speak.

Shri C. C. Shah: | must also confess
I am amazed at these amendments which
disclose want of confidence in the
Speaker. 1 hope this House will un-
animously disapprove of these amend-
ments.

Some Hon. Members : Hear, hear.

Shri C. C. Shah : It is not a question
of any individual here or there; it is a
question of building up healthy tradi-
tions of this House. And, Mr. Kamath,
who has been so anxious about healthy
traditions, should be the last person to
move an amendment which makes a
breach in such healthy traditions.

Shri Kamath : All must co-operate
in that.

Shri C. C. Shah : We all will co-ope-
rate if you move amendments which
meet with the approval of the House.
That is all I need =ay about this amend-
ment.

As regards this Constitution (Ninth
Amendment) Bill it contains two kinds
of provisions namely those arising out
of territorial reorganisation of States
and those which have nothing to do
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with territorial reorganisation but are
independent by themselves, which
amendments were, in fact, embodied in
the Constitution Sixth Amendment, Bill,
which are now embodied here. I shall
now confine my observations to the
second part of the Bill which is more
important and which deserves greater
attention of the House.

1 shall first deal with clause 12 which
lifts partially the ban on retired Judges
from practising. Amongst the reasons
given for this clause, it is stated thus:

“An important factor affecting
the selection of High Court judges
from the Bar is the total prohibi-
tion contained in article 220 on
practice after their retirement from
the bench.”

I do not know to what extent this
factor is responsible for not getting
good judges. I wish that we build up
the healthy tradition that when a lead-
ing member of the Bar is called to take
a seat on the bench, he would deem
it a great honour to be able to serve
the nation in that capacity. Pecuniary
considerations should not stand in the
way of his accepting a position which
must be deemed to be a position of
honour. He retires at the age of 60
and gets a fairly good pension. I should
think that this ban by itself was not a
factor which prevented us from select-
ing good judges, but rather the absence
of this healthy tradition which we have
for example, in England where, I have
known, the most leading practitioners
having a large practice would sacrifice
that practice and would not disobey or
disregard a command from the Chief
Justice of England, for example, to
take a seat on the bench. I do not ab-
ject to this partial removal of this ban.
But, in any event I hope that we will
be able to have good judges because,
measured by any standard, we are pay-
ing an adequate salary. I have no doubt
about it. My hon. friend Shri Tek
Chand says, No. I will say this that no
amount of pecuniary compensation can
be adequate for a practitioner like Shri
Tek Chand, for example.

Shri B. K. Ray : (Cuttack) : I also
say so.

Shri C. C. Shah: I am glad you
agree. I therefore submit that we should
be able to get leading practitioners at
the salary which we offer. We cannot
go on raising the salary in order to get
people to take up itions of service
which must be considered honourable.
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Then, I take up clause 13 which re-
lates to the transfer of Judges. I am
%:2 that the proviso is being omitted.

t was a sort of an additional bur-
den when a Judge was being transfer-
red from one place to another. In
this connection, I shall refer to .
841 in the report of the S.R.C. which
runs thus :

“Guided by the consideration
that the principle organs of State
should be so constituted as to in-
spire confidence and to help in ar-
resting parochial trends, we would
also recommend that at least one-
third of the number of Judges in a
High Court should consist of per-
sons who are recruited from out-
side that State.”

1 entirely endorse these observations
of the States Reorganisation Commis-
sion and I hope that the President will
exercise his discretion under article 221
and will frequently have transfers of
Judges from one State to another to
build up the healthy tradition which
we want and for those unifying influ-
ences which we so much need.

Then, I come to clause 14 which re-
lates to the appointment of additional
and acting Judges. One of the reasons
given is, where by reason of arrears of
work it appears to the President thai
the number of Judges is inadequate, he
may exercise his power. It is a well
known fact that arrears of work in the
High Courts,—and some of them, the
greater High Courts,—is tremendous.
It takes a number of years before these
cases are disposed of. We have been
trying to find ways and means of avoid-
ing delays in the disposal of cases. One
of the reasons, apart from any others,
is the less number of Judges both in
the High Courts and in the subordinate
judiciary. I therefore do hope that the
Government will see to it that the Pre-
sident will exercise the discretion given
to him under article 224 to appoint as
many additional or acting Judges as may
be necessary in the High Courts in order
that the arrears may be speedily dispos-
ed of.

Then, I take up clause 15 which re-
lates to the Union territories. In this
connection, 1 wish to draw attention to
clause 45 of the States Reorganisation
Bill. That clause provides for a com-
mon High Court for the States of Gu-
jarat, Maharashtra and the Union terri-
tory of Bombay. I was—and I am very
happy—over this provision. The High
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Cquuofﬂomhyhoneof&lepw
High Courts in this country. It has tra-
ditions of which any High Court or any
institution in this country can be
proud. High Courts or 'any other
institutions of that character can-
oot be built up in a day. A strong in-
dependent judiciary is the greatest bul-
wark of the people against executive
arbitrariness. I will, in all humility, sug-
gest that it is in the interests of Maha-
rashtra, Gujarat and the Bombay city
itself to continue that great institution
and I hope that it will not become a vic-
tim of linguistic fury. But, unfortunate-
ly, even that appears to be so as I find
from the debates in the Bombay Legis-
lative Assembly. Our friends from Ma-
harashtra who do not wish to be part-
ners in anything but only ne'ishbours. do
oot want even a common High Court.
Judiciary is above politics; judiciary is
above everything that we can think of.
We should have welcomed this. Unfor-
tunately, that has not been so. I hope
still that it would be possible to con-
tinue the provisions in clause 45. I
would earnestly appeal to the Joint
Committee to keep this provision. Our
attitude in Gujarat is this. If our friends
from Maharashtra do not want any
common High Court, we do not want to
force ourselves upon them as we do not
want to force ourselves upon them
in anything.

Shri B. K. Ray : You and Bombay
should continue under one High Court?

Shri C. C. Shah : I am coming to
that. In the Bombay Legislative As-
sembly, an amendment has been moved
unanimously that instead of a common

- High Court for Bombay, Maharashtra

and Gujarat, there should be three High
Courts for Maharashtra, Bombay and
Gujarat. The reason is obvious, Bom-
bay city, though it has been reduced
to the status of a Union territory, de-
serves to be and it ought to have been
a State. If it had been a State, it would
have a High Court of its own. Even if,
because our Maharashtrian friends
want it to be a Centrally administered
area and do not want it to be a State
and to accommodate their feelings and
sentiments, we have agreed to it, I do
hope that Bombay, which has been dep-
rived of many things, will not be
rived of a High Court. This is the un-
animous decision of the Bombay i
lative Assembly and I hope it will be
respected by the Joint. Committee and
there will be three High Courts for ths
three units namely Maharashira, the

¢
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Union territory of Bombay and Gujarat.
For that purpose, a small minor
amendment to the Constitution will be
necessary namely, in article 214, It says
that every State shall have a High
Court. To that we will have to add an
explanation that for the purpose of this
article the Union territory of Bombay
shall be deemed to be a State. That is
all that I wish to say on clause 15.

Then, 1 come to clause 16 which pro-
vides for the administrative set up of
the Union territories. Shrimati Sucheta
Kripalani very forcefully drew attention
to the difference between the provi-
sions as now embodied in this Bill and
the provisions which were embodied
in the Bill as originally circulated.

There, Parliament was given the
g:wcr to provide by law what should

the set-up of a union territory. That
power has been taken away and it is
now left only to the President to make
regulations. [ think it is much better
that the power is given to Parliament.

Then, I was dealing with clause 21
which relates to regional committees.
The idea of regional committees is a
very important one, a new idea. Here
it has been provided that the President
may by order make regulations for the
constitution and functions of regional
committees. In fact, it would be some-
thing of the character of the set-up of
&m.nfl legislatures and committees and
50 on.

Shri Tek Chand :
perio.

Shri C. C. Shah: 1 would wish those
powers are reserved to Parliament ra-
ther than to the President, because
whatever the President does is done by
the Government. Instead of Govern-
ment doing it, it is better that the voice
of this House is heard in the regional
committees which are framed for these
regions or for any other region for
that matter of that.

Imperium in im-

Hon. Members have referred to the
judges of those High Courts which will

abolished, for instance, Madhya Bha-
rat and PEPSU. The same is the posi-
tion with Saurashtra. The hon. Home
Minister yesterday gave us an assurance
that the Chief Justice of India will take
into consideration the services and the
merits of those individual judges and
will adequately provide for them. I have
pothing more to add to that. I do not
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wish that automatically the judges of a
particular High Court should become
the judges of the High Court of a new
or re-constituted State, Probably it may
not be possible in all cases, but 1 do
hope that those judges will continue to
occupy positions of honour with the
same emoluments in any event—if not
more than what they are getting at
present—and that nothing will be done
to their disadvantage.

As regards the differentiation which
is made between the salary of the Chief
Justice and other Puisne Judges of High
Courts other than those of Kerala, My-
sore and Rajasthan, I must frankly con-
fess | am not happy about this provi-
sion. Neither have 1 been convinced
of the reasons which have led to this

rovision. Well, we had the distinction

een A and B States, we are abolish-
ing that distinction. These are B States
in a way, but you are now raising them
to the level of the A States and giving
them full powers. Then, is it necessary
that the High Courts of these States
should still have an inferior position
or that we should dub those judges as
inferior to the jud;s of other High
Courts? Their judgments are equally
valid. They will be quoted in any other
court. Take Mysore for example. The
Karnataka area of the present Bombay
State is now being joined to Mysore.
That areca was being administered by
the High Court of Bombay. Now,
merely because they become the judges
of the Mysore High Court, would those
judges occupy an inferior position? Take
Kerala. The whole of Malabar District
will now be annexed to Travancore-Co-
chin. The district of Malabar was being
administered by the High Court of Mad-
ras. Now they will be put under the
Travancore-Cochin  Hi Court. Are
they inferior to the judges of Madras?
Even if it mieans that some of the judges
for the present will get a little higher
salary than what they are entitled to
get, 1 hope at least for the future we
should be able to recruit the best men
to these High Courts because if you give
an inferior salary for them, you will
never be able to get the best men for
these High Courts. Suppose we want
to transfer judges from one High Court
to another. If we want to transfer a
judge from Mysore to Andhra or Mad-
ras to Mysore, we will not be able to
do so. If we accept the principle that
all the High Courts are of the same
status, it is unbecoming, I submit with
respect, to keep this distinction in the
salaries of ju
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“Every Union territory shall be admi-
nistrated by the President i
such extent as he thinks fit, through a
Chief Commissioner or other authority
to be appointed by him :

Provided that the President may by
regulation made under article 240 con-
stitute for any such territory a council
of advisers to the Chief Commissioner
or other autkority with such functions
as may be specified in the regulation.”
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“The President may make regulations
for the peace and good government of
any Union territory and any regulation
20 made may repeal or amend any law
made by Parliament or any existing law
which is for the time beinﬁeappllcable
to any such territory and, when promul-
gated by the President shall have the
same force and effect as an Act of Par-
liament which applies to such territory.”
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“Parliament may by law create
or continue for any State specified
in Part C of the First Sche-
dule. ...”
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_ Mr. Speaker: Shri §. V. L.  Nara-

Shri N. Rachiah (Mysore-Reserved-
Sch. Castes) : On a point of order. Yes-
terday, when the Deputy-Speaker was
in the Chair, he sought the permission
of the House to fix the time-limit for
speeches as ten minutes so that more
number of Members, who wished to
speak, could give expression to their
views on this Bill. But that is not being
adhered to.

Mr. Speaker :
minutes,

Pandit K. C. Sharma : On a point of
information. Yesterday one hon. Mem-
ber from U. P. raised a point of order
—it was rather unfortunate—as to whe-
ther Members from U.P., who desired
to speak, would be given a chance, and
you were pleased io say that Pandit
G. B. Pant was equal to all the Mem-
bers and so on. May 1 know whether
that position still stands and we have
no chance to speak ?

Mr. Speaker : No, no.

Pandit K. C. Sharma: If we have no

chance, we would better leave the
House. It is no use attending.

Mr. Speaker : That was said with
respect to Members from U.P. becoming
Members of the Joint Committee. It is
open to hon. Members to press upon
the Government to include any Mem-
bers from U. P. in the Committee, |
am not concerned with that. 1 said all
that only when one hon. Member rais-
ed the point at the last moment.

Pandit K. C. Sharma : So may 1
take my chance to speak in the House
as any other Member?

Mr. Speaker : He has got  every
chance.

I will limit it to ten
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Shri Neswi (Dharwar South) : May
1 pomi out that no Member from Bom-

bay—Kamatak has spoken so far om
this Bill?

Mr. : I cannot give a chance
to each and every State on every Bill.

Pandit K. C. Sharma : One cannot
be discriminated *against.

Shri S. V. L. Narasimhan (Guntur):
I thank you for giving me this oppor-
tunity to speak. It is a long time since
1 got an apportunity to speak in this
House and I am indeed very unhappy
that just at the time I rise all these
questions arise. Be that as it may, I
will come to the subject on hand.

We have declared our country a
sovereign democratic Republic. We have
set ourselves the noble task of ensuring
social and economic justice and preser-
vation of individual liberty of every
kind. We have also decided that we
shall achieve all these noble objectives
of ours by democratic means. Every-
one of us realises that with a view to
achieve all these objectives, the pre-
servation and strengthening of um?'
and integrity of the country are vital
is in that belief, I hope, that we have
abolished the differential classification of
our States into "A’, ‘B’ and 'C’ catego-
ries. To that extent, the Government has
done well. But while seeking to abolish
this distinction, what is it that we have
done? We have brought into existence
what are known as Union Territories.
Under what circumstances is it that we
have brought into existence, or are
seeking to bring into existence, these
Union Territories?

You are all well aware that Manipur
and Tripura have been agitating for
the last so many years for democratic
rule, for local Assemblies and Cabinets
so that they may rule their own desti-
mes Today what is happening? We are

Eﬂng them as Union Territories. What
I! the position today of Bombay, Hima-
chal Pradesh and Delhi which have
been enjoying democratic institutions
and which_have been functioning well?
They are being deprived of the functions
of democratic institutions. They are
also being berthed as Union Territories.
Added to this, what is the position, as
many other colleagues of mine have
pointed out, in so far as the adminis-
tration of these Union Territories is
concerned? Parliament has no supervi-
sion. The President has been given ab-
solute power to administer these terri-
tories.
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So I would respectfully submit that
in order to see that we stand by our
declaration of a democratic Republic,
the hon. Home Minister should examine
this position from the standpoint of the
preservation of democracy and guide
the deliberations of the Joint Committee,
s0 that it may be rectified.

Then, if we want to preserve the
unity and integrity of the country when
we want to reorganise our States, we
have to reorganise them in such a fashion
as to see that each State will live in re-
lations of amicability with the
neighbouring  States. I  believe
you will agree with me that these
claims and counter<laims regarding
border areas between State and State are
a disturbing factor. and they will not
conduce to the promotion of amicable
relations between contiguous States. So
it is necessary for us that once for all
we should decide these claims so that
there may not be any future agitation.
It was for that purpose only, I believe
that when the States Reorganisation Bill
was originally drafted, a provision was
made therein for the appointment of a
Boundary Commission. But I do not un-
derstand why, when the Central Gov-
ernment felt it necessary to incorporate
such a provision in the draft Bill circu-
lated to State legislatures for their
opinions after discussion, it has been
omitted when it is introduced before
this House. This indeed amazes me
and passes my comprehension. There-
fore, I would appeal to the Home Mi-
nister to reconsider this question. I
know that he will easily say that where
the Central Government is convinced
that a border dispute has to be settled,
it will appoint a Commission and take
steps in future. But I would respectful-
ly submit that this sort of appoint-
ment of Commissions by executive fiat
will take its own time, and as time
goes on, tension naturally will increase
and lead to all sorts of ugly scenes and
happenings. So it is better for us to de-
cide this question now instead of post-
poning it. Hence 1 feel it necessary that
we should restore that clause in the
States Reorganisation Bill or insert an
article in the Constitution to that effect.

Then again, in the course of speeches
by some colleagues, 1 understood their
preference for larger States or multilin-
gual States.

It is not as if any of ws is opposed to
the formation of bigger States or multi-
lingugl States. Let me make it clear
that everyone is in favour of such
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States. But, under what circumstances,
is the question. Supposing the people
of Bengal and Bihar want to merge and
have one administrative set-up and to
form one State, everyone must be
proud of it. But, if some conditions
are demanded such as that if the Chief
Minister is from one State for one term
then the Chief Minister for the next
term must be from the other State, and
if they begin to insist that all appoint-
ments which arise within a icular re-
gion within the composite State shall be
filled in. by persons who are residents
of that particular region only, then can
it be said that it is merger? After all,
what is the object of this merger? It is
the promotion of the sense of oneness
in the mind of every citizen of India
that he is an India and that he does
not owe his affiliations to any particu-
Tar region within the country. But, if
such conditions are insisted upon, is it
not a constant reminder to every resi-
dent that he belongs to a particular part
of the country? )

Moreover, supposing such a State is
called a United State of Bihar and West
Bengal, what is the idea of merger? It
is the creation of the feeling of oneness
with the other and not that one should
be constantly reminded that he is either
a Bengali or a Bihari. 1 would respect-
fully submit that I am in favour of
multilingual State, in favour of bigger
States of the Union—I will be proud
of it—but not with the insistence of
guarantees which, naturally, smacks of
suspicion and which goes against mu-
tual trust. I want the union of a volun-
tary nature without insisting on any of
these things, with mutual trust and con-
fidence in one another.

I now come to the provisions relat-
ing to the High Courts. I entirely agree
with the views expressed by my hon.
colleagues Shri Tek Chand and Shn
Shah, in this behalf. So far as these
High Courts are concerned, we must
promote a feeling in the mind of
every citizen, that it shall be
taken by every member of the Bar
that it is a matter of high honour and
pride that the President ;ll::lmuld call
upon him to occupy the hi t of a
Judge of the High Court. So, we should
not think in terms of raising the sala-
ries and other things. Whoever refuses,
when such a post i1s offered, should be
held to be a traitor to the country. I
would, therefore, request the hon. Home
Minister to consider this aspect and to
see to it that the amendments relating
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to the High Courts are scrutinised very
carefully and are so framed as to pro-
mote that sense of patriotism, that sense
of honour and that sense of duty in
the minds of the members of the Bar,
when they are called upon to occupy
the high position of a High Cour
Judge.

The States Reorganisation Bill, as
some of my hon. colleagues have already
pointed out, abolishes some of the High
Courts which are already in egxistence.
No provision has been made about the
future of the judges of those courts. I
believe that can be done by having an
amendment of the States Reorganisation
Bill itself, stating that as we are extend-
ing the jurisdiction of some of the exist-
ing High Courts, the President may be
given the power to absorb these judges
in some of those High Courts which

are to continue. It is a very serious mat- -

ter which has to be decided now and
not to be left to discretion. That {ovi-
sion may be either in the States Reor-
ganisation Bill or in this Constitution
(Ninth Amendment) Bill.

I on to the question of upper
chamm, which are known as ugﬁ-
tive Councils. I am happy, so far as
my State of Andhra-Telengana is con-
cerned—I] hope and firmly believe that
the name will be changed to Andhra
Pradesh—there is no provision for a
Legislative Council in the Bill before the
House. Our experience really convinces
us that these Legislative Councils are
an unwanted burden on the exchequer
of the country. The influence which
they exercise on the judgment of the
elected Assemblies is negligible, if not
nil. On the other hand, they positively
contribute to delay in legislation. I
would beg to submit that this is the
occasion that you will have to dispense
with the Legislative Councils. At any
rate, 1 declare my happiness that on
our Andhra State at least an upper
chamber will not be trust, which shall,
otherwise, be a burden on us.

I come to the question of Zonal
Councils, though this Bill does not make
any reference to them. When I examin-,
ed the powers, duties and functions of
the Zonal Councils, I was really amaz-
ed as to why there should be this ad-
ditional burden on the exchequers of
the States and the Centre. After all, let
us not forget that it is the President of
the Indian Republic that symbolises the
unity of the States, the unity among all
the people of India. It is quite possible
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that issues of common interest between
one State and another can easily be
settled and settled amicably under the
wise guidance of the Centre. 1 would
respectfully submit that the formation
of these Zonal Councils is not only an
unwanted burden but their usefulness is
also very little.

[MR. DEPUTY-SPEAKER in the Chair]

The next questior I would like to re-
fer to is the formation of the Regional
Committees. It is a fact that some re-
gions with the respective States want an
assurance. But, can we not dispel their
doubts and-can we not allay their fears
and apprehensions that their interests
will not be properly looked into by ac-
tually coming to an understanding and
leaving it to the future Legislatures to
inspire confidence in those minorities?
If we are going to give it statutory re-
cognition, is it not a permanent confes-
sion by us that some sections of the
people in a State have no confidence in
the other sections? It is not that I am
opposed to the formation of Regional
Committees. Regional Committees can
be constituted by mutual understanding
and, at any rate, | think, it need not
necessarily be incorporated in the sta-
tute.

The Minister of Legal Affairs (Shri
Pataskar) : | am a member of the Joint
Committee and I shall not say anything
about the merits of the several proj
sals which are contained in the Bill;
but, there is one thing on which I
thought it my duty to make a few ob-
servations.

This motion to refer the Bill to a
Joint Committee contains the usual
clause that in other respects the Rules
of Procedure of this House relating
to Parliamentary committees will apply
with such modifications and variations
as the Speaker may make. This has been
the practice and it has been followed
usually since long with respect to Bills,
whether important or unimportant what-
ever it may be—which have been re-
ferred to Joint Committees. What is the
position? We have already got rules
which have been framed for the pur-
pose of guiding the proceedings of
select committees. But, at times, it be-
comes necessary in a particular matter,
that there should be a change. There-
fore, as a precaution. we have always
been inserting such a clause, so that
any difficulty, which may arise on ac-
count of procedure, may be obviated.
Naturally, we do not want to leave it
to the Chairman of the Committet for



6575 Constitution

the time oeing and so we say that “with
such variations as the may
make". So, if any variation is needed the
Chairman has to bring it to the notice
of the Speaker and the Speaker will
make the variation.

What is proposed by my hon. friend,
Shri Kamath, is something very as-
tounding. [ would like, if he were here,
to appeal to him and ask him what is
reallv the purport of what he tries to
do. He has moved three amendments.
First. that the words ‘such variations
and modifications as the Speaker may
mazke’ be omitted. That means, if his
amendment is accepted, the Chairman
of the committee would be bound only
by the rules which have been framed
and there shall be no power with any
one to make any variation or modifi-
cation. It may not be necessary always
to have a variation or modification, but
as he himself admits, it is important
and vital, if, for any reason, it becomes
necessary. He wants that we should
make it hard so that this power may
not be available.

His next alternative amendment is
that if his first amendment is not ac-
cepted, then the Speaker may not have
the power but it shall be the House
that can modify. That is, if the Chair-
man of the committee at any time thinks
that there should be some variation
made in the rules, then, it is not the
Speaker who shall make the variation
but the whole matter shall be brought
before the House. Why? Not for any
matter of substance, but for some varia-
tion which the Chairman may like to
be made, or the Committee ire to
make, and which naturally ought to be
left to the Speaker

After all the_Speaker is the guardian
of the privileges of this House. It is
on this basis that the whole work of
this Parliament is being carried on and
1 fail to understand why in such a
matter, which is purely a matter of pro-
ccdure. there should have been such an
amount of suspicion that he should go
to the length of saying, that in this
particular case either ‘g.le to the im-
portance of the question or for other
reasons, it must come before the House.
This clearly indicates a lack of proper
a iation of the position and the
place which the Speaker occupies in
the scheme of things so far as the work
of this Parliament is concerned.

2—101 L. S.
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Another difficulty will arise. If such
small matters of procedure have to be
brought before the House, it might de-
lay things indefinitely for mo useful or
ostensible reason, If this is not accept-
able the hon. Member suggests another
alternative amendment in the form of
addition of the words “subject to the
approval of the House”. Supposing the
Chairman comes to the conclusion, or
the Select Committee wants, that there
should be some variation in the pro-
cedure; the hon. Member wants to Limit
or testrict the discretion of the Speaker
by suggesting that he shall not
agree to it except with the approval of
the House. That is what it means: that
he shall do it, but he should bring it
to the House. It is open to the same

which I have pointed out with
respect to his seco.:d amendment.

What is the justification for these
amendments. This, as I said, is a pro-
cedure which has been observed for the
last so many years and no difficulty
has been experienced. The reason given
is something which I do mot think is
consistent either with the dignity of the
Members of this House or the parlia-
mentary system under which we are
working. Mr. Kamath says :

“I have no doubt that my hon.
colleagues here will be in agree-
ment with me that the powers
which the Housc possesses at pre-
sent as regards this very important
measure—regulating the business
of the Joint Committee—shall not
be surrendered to anybody, not
even to the Speaker.”

Where is the question of surrender?
This is a procedure whieh we have al-
ready been following and there has
been no difficulty. And there is no
question of surrendering any of the
powers of the House. House has
always got the powers. The only thing
is the ker, who is the representa-

tive of t pn\rﬂtges the powers and
the dtsmty of this House is allowed
some discretion.

Then he says :

“I would also humbly suggest
(of course the word humbly is used)

“that recent trends and develop-
ments here have been rather dis-

quieting and disconcerting.”
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1 would ocrtainlysnzthatifw& ant
to carry on the work of this Parlia-
ment in the spirit in which it has to be
carried on, such vague
they may not be exactly unparliamen-
tary—do not advance the cause of par-
liamentary democracy in this country. I
can quite understand some person hav-
.ing some grievance against the Speak-
er. But to take aavantage of an occa-
sion like this and to make such vague
allegations and insinuations that “recent
trends and developments have been ra-
ther disquieting” i1s not proper. They

y i to some Members.
After all this Houss consists of five

Let us stop doing our things so far
as this Parliament is concerned, in this
manner. I can quite understand some
Members having a grievance. But mak-
ing such remarks and advancing such
arguments I believe is not proper. The
intention with which these amendments
were moved was not because they® have
any merit in them, but for a purpose
which I believe is not consistent with
not only the dignity of the Chair but
the dignity and the responsibility of
the Members of this House and the
spirit in which the work of this House
has to be carried on. Well, 1 myself
would say that whether the present
Speaker or the past Speaker, whether
the present Deputy-Speaker or the past
Deputy-Speaker, may or may not have

with several things suggested by
different Members, so far as the work
of this Parliament is concerned, it has
always been carried on in the same
traditions and in the best manner and
in the larger interssts of both the coun-
try and of the dignity of the House.
There may have been occasions in the
past when Members might have been
displeased with some of the rulings of
the Chair. After all a has to
arrange the business of the House and
in that process he may have to incur
the displeasure of onme or two Mem-
bers. But what he has to look to is not
the pleasure or displeasure of some,
but what is in the best interest and the
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traditions of this House. I have no hesi-
tation in saying that such a remark
like this is entirely unjustified and the
wsgerakk:: the Elhhuir, gepheth:r it is by the

or the uty S_peak.er or
somebody else, has been carried on and
is being carried on whether recently
or before, in the same best traditions
of parliamentary democracy as it has
been so

long.
I would therefore request my hon.
friend—I wish he had been here—

that he should desist from making such
attempts which are neither useful for
the cause of nor for the
r conduct of business in this
ouse. This will only lead to misunder-
standing, to creating a feeling in the
outside world that perhaps things in
this House as

are not as they are
before. In fact, they are being carried
on in the best traditions as they were

before. 1 am sure these amendments
will not meet with the approval of any-
one in the House except of the hon.
Mover. I would even like to appeal to
him that he has been in the Constituent
Assembly and in the Provisional Parlia-
ment and I am sure he is a very earnest
and sincere Member of this House. He
may have made these remarks in a
moment of passion, but whatever it
may be, I would appeal to him to
withdraw these amcndments and not to
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Shri Gadilingana Gowd (Kurnool):
I rise on a point of order. Yesterday, the
hon. Speaker told the House that he
would not allow those hon. Members
who had already participated in the
SRC debate. That rule was not strictly
enforced and some of the hon. Mem-
bers spoke for more than twenty mi-
nutes.

Mr. Deputy-Speaker : Order, order.
That is not a point of order. I request
the hon. Member not to encroach on
the discretion of the Speaker or the
Chair. He should allow the Chair to
have that much discretion. At least in
some cases, he may give time.

Shri Gadilingana Gowd: 1 did not
mean any disrespect to the Chair.

Mr. Deputy-Speaker : It is not a
point of order.

Shri V. P. Pawar (South Satara): Sir,
I am grateful to you for giving me this
opportunity to express my Views on
the Constitution (Ninth Amendment)
Bill. I will confine myself to some of
the important aspects of the Bill.

Mr. Deputy-Speaker: I have allowed
him to speak; it is his maiden speech.
He should condense his speech as much
as possible.

Shri V. P. Pawan: Sir, Firstly I will
Tefer to clause 2 of the Rill in which
certain alterations in the areas and clas-
sification of certain States are propos-
ed. Some Union territories are also
mentioned. In the First Schedule to
<lause 1, Bombay is mentioned as a
Union territory. 1 submit that the
Bombay City should be deleted from
‘the category of Union territory and it
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should bhe integrated with the neighbour-
ing State of Maharashtra and that a
machinery should be found out to safe-
guard the interests of a section of peo-
ple in Bombay, who have expressed cer-
tain alleged apprehensions and fears.

Secondly, I would refer to clause 7
which seeks to amend article 168 of
the Constitution. That article provides
for bicameral ,legislatures in certain
States. 1 would submit that there should
be a Legislative council for Maharash-
tra. It is essential in the new set up
of the integration of the Marathi speak-
ing areas of the new State.

Thirdly, I would say something
about clause No. 9. The strength of
each Assembly and the Council has
been given. In the proposed Maharash-
tra State Assembly, there would be
240 members and so the ratio would
be 1: 6. The Madhva Pradesh As-
sembly has passed a resolution that the
strength of members should be increas-
ed from 240 to 320 and the Hyderabad
Assembly has also passed unanimously
a resolution that the ratio should be 1 :
7. 1 will prefer this via media, because
an unwieldy House would not serve .
the useful purpose and that it be a lia-
bility on the State. If there is a bica-
meral legislature for Mahérashtra, I
would suggest that the proportion of Par-
liamentary seats and the Assembly
should be 1: 7. The strength of the
Maharashtra Assembly should be of 28
or 270 members. ’

1 would refer to clause No. 15. It
proposes a common High Court for two
or more States. I know that the Bom-
bay Assembly has passed a resolution
that there should be three separate High
Courts—one for Gujarat, one for Ma-
harashtra and the third for the Union
territory of Bombay. I do not see the
wisdom in it. I know and I appreciate
the high traditions established and the
great prestige and reputation maintain-
ed by the Bombay High Court. I also
pay my humble tribute to the late Jus-
tice Ranade Telanga, Chandarkar, Ra-
jadhyaksha and others and the present
sitting Judge, Justice Gajendragadkar.
The seat of the High Court should be
in Bombay. I would submit that there
should be a High Court for Maharash-
tra and Bombay and a separate High
Court for Gujarat. In that respect, I
would commend my amendment that
the High Court of Bomaby shall, as
from the appointed day, be deemed to
be the High Court for the State of Ma-
harashtra and Greater Bombay.
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1 would now refer to clause 21 which
proposes to replace article 371. There
1s a proposal for the regional commit-
tees. There are special reasons in Pun-
jab and Telangana for regional commit-
tees. 1 do not see amy pm})riery for
claiming regional committees for Vidar-
bha or Greater Bombay. There are no
special problems as such. It would be
a dangerous principle if*applied to Vi-
darbha or Greater Bombay. I submit
that this should not be made applicable

to these two areas in the larger interest

of Maharashtra State. The sixth point
relates to the appointment of boundary
commissions. There should be some
uniform policy to seitle the boundary
disputes. A village here or a village
there does not matter much. But let us
apply the same uniform policy and once
for all settle all these border disputes,
particularly Marathi speaking areas of
Belgaum, Nipani and Karwar.

After mentioning all these six im-
portant points, I would like to say a
few words about the talk of bilingual
State. I can understand the Members,
who belong to places outside Bombay,
saying something about a bilingual
composite State of Bombay. In this con-
nection 1 would like to invite the kind
attention of the House to the fact that
time and again, in the Bombay Legisla-
tive Assembly: we have resolved that
there should be three separate States of
Maharashtra, Karnataka and Gujerat.
The resolution moved by me in the
Bombay Legislative Assembly proposing
that there should be separate States of
Karnataka, Gujerat and Maharashtra
including Bombay, was unanimously
passed. That is the unanimous opinion
of Maharashtra. If we do not want to
have this bilingual State, why impose
this bilingual formula against our
wishes, I am very glad to note that our
revered Home Minister yesterday in
his speech said that this bilingual com-
posite formula for Bombay has been
discarded.

Shri D. C. Sharma (Hoshiarpur): No.

Shri V. P. Pawar: He did positively
say that it will not be im against
the unanimous will of the Maharash-
trians. We do not want it. We have cate-
gorically rejected it. When we say un-
equivocally that we object to it, do agt:m
mean to say that this bilingual affair
should be imposed upon us? No. That
cannot be tolerated. It would be unde-
mocratic and unjustifiable. Hon. Mem-
bers have absolutely no experience of
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this bilingual State business. Had they
that experience they would not have
urged upon this bilingual affair to the
people of Maharashtra.

We are glad that this bilingual for-
mula for Bombay has gone once for
all. 1 congratulate the Government for
discarding this proposal of bilingual
composite State of Bombay. I pray to
our revered leaders and the House that
our demand is just, we want [airﬂay
and justice done to us. God bless Ma-
harashtra State.

Shri D. C. Sharma: What 1 referred
to was about the bilingual formula going
on in Punjab.

Pandit G. B. Pant: Mr. Deputy-
Speaker, Sir, this discussion on the mo-
tion that I made yesterday has followed
the lines of the debate on the States
Reorganisation Bill. It looks as lhot:ﬁh
hon. Members, who have not had the
opportunity of giving expression to their
views when the States Reorganisation

Bill was under consideration, have

" availed themselves of this opportunity

for impressing the House with their
own considered opinions. But it looks
as though we are having more or less
a continuation of a debate on the States
Reorganisation Bill. That indicates the
importance of the subject matter of that
Bill.

Before proceeding with the views that
have been expressed here, I should like
to say a word about the amendments
proposed by Shri Kamath. I wish he
had refrained from doing so. The
amendments were altogether unneces-
sary. They are against the spirit of our
Rules and, they are likely to reflect
upon the dignity of this House and
upon the unanimous desire of this
House to maintain high standards and
to look to the Speaker, who is the re-
pository of our privileges and rights,
for guidance in all cases.

The Rules prescribed for the conduct
of business by our House provide that
a reference should be made to
Speaker whenever there is any occasion
for consulting him with regard to  the
procedure to be followed in a Select
Committee appointed by -this House.
Rules 109 and 110 are clear on the
point. Rule 109 says :

“(1) The Speaker m:z from
time to time issue such directions
to the Chairman of the Committee™
(that is the Select Committee)
“as he may consider mecessary
for regufating its procedure and
the organizatrom of its work.
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(2) If any doubt arises on any
point of procedure or otherwise,
the Chairman may, if he thinks ﬁt,
refer the point to the Speaker
whose decision shall be final.”

Rule 110 reads:

“A Select Committee shall have
power to pass resolutions on mat-
ters of procedure relating to the
Sclect Committee for the considera-
tion of the Speaker, who may
make such variations in procedure
as he may consider necessary.”

The amendments proposed by Shri
Kamath are contrary and antagonistic
to the letter and the spirit of these
Rules. It is strange, that while with
respect to matters pertaining exclusively
to this House this House should place
implicit confidence in the Speaker and
empower him to regulate the procedure
of the Select Committee in way
he would deem fit, there should an
objection on the part of any hon. Mem-
ber of this House with regard to a simi-
lar power being vested and given to the
Speaker in the matter of the re
tion of the procedure of a Joint -
mittee. I hope Shri Kamath will please
make amends by withdrawing his amend-
ments. That is not ordinarily his way,
but perhaps he may listen to my ad-
vice in this particular case—I do not
like to think that he is altogether in-
corrigible.

With regard to the various points that
have been raised, 1 should like to touch
upon only a few of them. Some sugges-
tions have been made about the salaries
of the High Court Judges. Well, we
on our part, have no desire to make any
distinction betweea the salaries of the
Judges of the High Court whether the
court be situated in a big State or in a
comparatively smaller one, but the sala-
ries are met out of the Consolidated
Fund of the States and we cannot alto-
gether impose our will on the States. So,
as I suggested yesterday, the best way
is to persuade the Members represent-
ing the States here to agree to a uni-
form scale being adopted for all States.
Travancore-Cochin, Mysore and Rajas-
than were the three States where the
salaries differ from the scale that ob-
tains in other States. Rajasthan has
since expressed its desire to fall in line
with the rest

The only remaining States are Mysore
and Travancore-Cochin. If the MmI-
bers representing Karnataka and My-
sore here wish that the same scales
should apply to Mysore, I think there
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need be no difficulty. Similarly, if the
hon. Members representing Travancore-
Cochin express a desire to that effect,
that will fully meet the case and then
we will have the same scale for all States.
I would myself welcome it. So, let them
make up their minds and let us know.

Sir, as to the important work that
the judges have to do, there can be
no two opinions. In fact, are the
guardians of the liberties of the people
and also of the Constitution under
which we have to function. They are
the fountain-heads of justice. We want
to do all we can to maintain highest
standards in the judicial tribunals, in the
High Courts and in the Supreme Court
and to co-operate with the people and
with the judges in ensuring this objec-
tive.

Some objection has been raised, I
understand, to the proposal contained
in the Bill for enabling the High Court
judges, after their retirement, if they
so choose, to practise in courts situat-
ed outside the jurisdiction of the High
Courts in which they have had the op-
portunity to serve. As hon. Members
may be knowing, there is sometimes
some difficulty in securing the services
of the successful advocates for the
High Courts. They feel reluctant in
going from the bar to the bench be-
cause of the immediate loss that such
a promotion would involve. They are
also influenced by the consideration
that after their retirement they would
not be able to resume their practice.
Formerly they were allowed to do so
but a change was made some years ago.
The experience of the last few years has
forced us to review that in order to
secure the assistance of really competent
and foremost advocates, for the dis-
pensation of justice in the High Courts
it is desirable to permit them to re-
sume practise after they retire. The pen-
sion that they receive is not adequate to
enable them to meet all their needs. So,
that is the desire of the judges too. We
should, I think, accede to and accept
what they desire and what we all con-
sider to be right and equitable.

The salaries of the judges are not ex-
cessive. They are certainly high as
compared with the salary that n:um in
ministerial ranks or in other 3’

But it is so all over the worl becar.me,
fortunat or unfortunately, the suc-
cessful advocates make lots of money;
they seem to be minting gold. So, when
they are asked to accept a place in the
High Court they are naturally,—human
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nature what it is—swayed away
by the conmsideration that the pecuniary
loss, in solid gold, would be substantial,
and that comes in the way of their
joining the High Courts. The public
suffer on that account. A few hundreds
do not matter much if really justice,
pure and noble, is ensured and dispens-
ed by those who preside over the ben-
ches in the High So, let us not
grudge the salary that has been provid-
ed for the judges in our Constitution.

There seems to be some misunder-
standing about a provision in the
titution about the numbers that are now
being provided for the Members of the
Lok Sabha. The maximum of 500 Mem-
bers has been laid down for the States
and 20 for the territories. But it does
not mean that 520 Members ought to
be appointed forthwith. Formerly there
was no limit for the representatives
that might be returned from or nomi-
nated for the territories. This was a
lacuna. So we thought that we should
fix the maximum of 20 for Union ter-
ritories. The Government have almost
a free hand in this matter. So, in order
to limit the discretion and authority of
the Government we had put the maxi-
mum at 20. But the total number of
representatives, as hon. Members might
have seen from the schedule attached
to the States Reorganisation Bill, in the
Lok Sabha, from the States as well as
territories, is intended to be only 499 at
present. But it can go up to 520—500
from the States and 20 from the terri-
tories. But no immediate change is in-
tended beyond what is indicated in the
schedule that is attached to the States
Reorganisation Bill.

Again, some remarks have been made
about the Zonal Councils. The Zonal
Councils are not being given any statu-
tory authority and I had given the rea-
sons yesterday. I do not want to re-
peat what I then said. It was observed
that the Zonal Councils and the regional
committees do not seem to fit in with
each other. I do not see any sort of in-
compatibility between the two. The Zo-
nal Councils are intended to bring the
different States together so that they
may exchange views on matters of
common interest and reach some sort
of agreement if at all possible. So
are of an advisory character,
through the Zonal Councils we expect
that some sort of link will be provid-
ed for binding the States that are now
being separated on the basis of lingu-
ism, together. So, that is the objective.
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So far as the regional committees are
concerned, they are committees of the
let;ithre consisting of the members
of the legislature belonging to the res-
pective regions for looking after certain
matters which concern the day-to-day
life in the States intimately. It is just
like we have got our local self-Gov-
emment bodies. But one might say,
“When you have got your local self-
Government i like Municipal
Boards and District Boards, then, hav-
ing the central Government is sorae-
thing that is not consistent with that”.
But it becomes all the more necessary
to have this—when you have got a big-
ger body—as an intermediate body.
After all, all these arrangements are
made not on any theoretical or ideolo-
gical basis but out of regard for the cir-
cumstances in which we have to func-
tion and in order to satisfy the aspira-
tions of different sections of the com-
munity.

After all, democracy functions to the
satisfaction of the people and every step
has to be taken which is consistent with
the basic fundamentals to give satisfac-
tion to all classes, communities and in-
terests living in this land, so that all
might feel the thrill of freedom and
join hands in the constructive and co-
operative effort which has to be made
for the rapid advancement and deve-
lopment of the country. I am sorry that
some people in Jullundur Division have
not yet fully appreciated the import
and implications of the regional sche-
me. The Government's mind is absolu-
tely clear about the regional scheme
as well as about the zonal scheme and
there is nothing misty or cloudy about
it. The scheme was placed on the Table
of the House and hon. Members must
have seen it. | am really sorry that some
of the citizens of the Jullundur Division
have not yet come to fully appreciate
the merits of this s«cheme. My own be-
lief is that if they examine it dispes-
sionately, t wili find that there is
nothing in it that should cause them any
sort of misgiving or apprehension about
the future. It is a challenge to all the
people living in the two regions to sink
their petty differences and prejudices
that have grown in the course of the
last 10 or 20 years and to realise that
the welfare of each and every one of
them lies in making a common cause
with the other brethren living at least in
the particular region to which he him-
self ngs. We have been hearing of
bilingual and unilingual States. But here
you see the strange phenomenon of peo-
ple speaking one language, living in a
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region in which only a particular lan-
_guage is spoken, if not quarrelling with
each other, feeling suspicious,« being
jealous and having rivalry and distrust
as the main feature of their public and
_E:rlups to some extent private life. This

s to give way to something better and
nobler. It is necessary in their interests
and also in the larger interests of the
«<ountry and 1 am not without hope. 1
am fully confident that the friends who
still have any lingering doubts will find,
after they have applied their minds dis-
passionately and sympathetically to_this
problem and to the solution that we have
devised for this purpose, that it is
worthy of acceptance. If they fail to
do so, they will be failing in discharg-
ing their elementary duty towards their
State and towards the country.

Something has also been said about
bicameral legislatures. Some friends here
feel that we should have only one
.chamber in each State and there should
be no Upper House. Well, the States are
free to make their choice. The es-
-sence of democracy lies in giving the
maximum freedom to every section that
is consistent with the unity, integrity
and progress of the country for its own
development and for the satisfaction of
all its aspirations and sometimes even its
vagaries. So, if some people want to
have this second chamber, we do not
want to come in their way. As hon.
Members are aware, under our Consti-
tutiod, it is open to the Lok Sabha at
any time to propose that the second
chamber be abolished. It is also open
10 the Assembly in the States to suggest
the abolition of the second chamber,
if it happens to he there, in that parti-
cular State. So, even if the Council or
the Upper House is established in
‘State, it is an arrangement which :.:l{
last only so long as the representatives
of the popular House wish to retain it.
It is there more or less at their mercy,
but on my part, I will say that some-
times the Upper House does serve a
useful purpose. When legislation has to
‘be examined, it is often desirable that
the Bills framed might be examined not
only by the House in which they origi-
nate, but also in another chamber. Some-
times when you add up the figures, you
go on making the same mistake again
and again, though the mistake may be
almost a patent one. Sometimes you
put down 100 plus 10 as 120; you go
on adding and checking g:'m and
‘but you always. obtain figure 120.
But, if another man does it, he imme-
«iately spots it out and says, it is not
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120 but 110. So, it is sometimes useful
too, but all the same, the choice lies
with the States concerned.

An Hon. Member: There are 500
people here.

Pandit G. B. Pant : We 500 people
form one solid phalanx.

There was also something said about
safeguards for linguistic minorities. As
hon. Members are aware, there is a
provision in the Bill with regard to the
safeguards for primary instruction. But,
the Commission has suggested a series
of safeguards and we have accepted
them. Safeguards cre needed, so that
every citizen may enjoy the full rights
in every part of India, regardless of his
language, creed, sex or other distinguish-
ing features, Not only there is the
matter of langauge, but there is also
another important factor, namely, do-
micile. Sometimes people are not al-
lowed to serve in the States if they are
not permanent residents of those States.
Sometimes they are not allowed to own
lands or to purchase land in certain
States. There are also other conditions.
We wish every citizen in every State,
subject to such safeguards as may be
necessary for that particular area, to
enjoy fully the rights and privileges of
citizenship in every part of India.

The Bill provides in certain cases that
after the reorgamisation of States, the
Speakers and Deputy-Speakers of the
existing Assemblies in the major part
of the new States which formed a
single unit formerly will continue to oc-
cupy those places.

Shri M. S. Gurupadaswamy : It may
be left to the new Assemblies.

Pandit G. B. Pant : That was the
suggestion and I am referring to that.
We have made a provision in the Bill to
the effect that the existing Members of
all Assemblies will be the Members of
the legislatures of the mew States. The
legislature of Coorg has at present, I
think, 25 or 24 Members. It is more
than 20 in any case and it has a popu-
lation of about 2 lakhs. We still wish
that there will be no disturbance and
all those who have the privilege of re-
presenting their constituencies in the
existing States may be allowed to do
so in tghe legislatures of the new States.

So, the new legislatures will not be
based on the uniform principle of re-
ntation. Some of the cx:st’mg legis-
atures will be heavily rep while
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others will be inadequately represented.
We are doing so so that there may be
the least disturbance till the elec-
tions. So, we felt that it would be ad-
visable in the circumstances to allow
the Speakers and the Deputy-Speakers
also to continue because when the
Members do not represent the consti-
tuencies on a uniform basis, then it is
best to accommodate others as they
themselves are being accommodated.
But, all the same, the Joint Committee
will be free to consider the question.

2 PM.

1 was expected to speak only till two
o'clock. I have done so.

Shri Kamath : On a point of clarifica-
tion, Sir, the hon. Home Minister was
good enough to suggest that I should
make amends for the amendments I have
tabled. Does he not agree, endowed as
he is, 1 believe, with a keen sense of
fairness, justice....

Shri Chattopadhyaya (Vijayavada):
And wisdom.

Shri Kamath:....that the Speaker
has to make amends for the manner in
which he treated me yesterday. ...

Mr. Deputy-Speaker: We are not dis-
cussing that controversy.

Shri V. G. Deshpande (Guna): 1 will
ask about one point. The Home Minis-
ter now referred to the Speaker and the
Deputy-Speaker. May I point out to
him that in Madhya Pradesh, the De-
puty-Speaker happens to represent a
constituency which will go to Maharash-
tra. It has been provided that he will
be the Deputy-Speaker in the new As-
sembly. Such anomalies are likely to be
there if this kind of provision is made
in this Bill.

Mr. Depauty-Speaker: It would now be
for the Joint Committee. The hon. Home
Minister has stated that the Joint Com-
mittee would be free to make any
changes .

Shri Kamath: What about the point 1
have raised? )

Shri S. S. More (Sholapur): It is not a
point.

Shri Kamgath: I do not want you to
give any ruling. I have put it to the
House.

Mr. Deputy-Speaker: There is a
motion before the House. There are
certain amendments moved by the hon.
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Member Shri Kamath. An apjea.l was
made by the Minister of Legal Affairs
to Shri-Kamath when he was absent. ..

Shri Kamath: I was present.
Mr. Deputy-Speaker: I am sorry.

Shri Kamath: Minister of Legal Af-
fairs? I was not present.

Mr. Deputy-Speaker: . . . that he might
be well advised to withdraw these
amendments. 1 only want to know the
reactions of the hon. Member.

Shri Kamath: I want to know the
reaction of the Home Minister to my

suggestion..

Mr. Deputy-Speaker: 1here is nothing
to be known. 1 presume that the hon.
Member wants me to put these amend-
ments. b

Shri Kamath: Yes.

Pandit G. B. Pant: My reaction is that
throughout the Speaker bas behaved in
a proper manner.

- Shri Kamath: 1 differ .most emphati-
cally.

Mr. Dcpu’b-&puker: The hon. Mem-
ber will nof enter into this controversy.
It is not the issue now. The only issue
is whether these amendments be ac-
cepted. So far as 1 can make out, they
really contravene the rules that we have
Lg'g already, rules 109, 110, etc. Even

n, I am prepared to put them to the
House and leave it to the House, what-
ever the decision might be.

. Mr. Depaty-Speaker : The question
is :
That in the fourth part of the mo-
tion—
omit “with such variations and mo-
difications as the Speaker may make."
The motion was negatived
i
Mr. Deputy-Speaker: The question is:
That in the fourth part of the mo-
tion, for “the Speaker may make”
substitute, “the House may make”.

The motion was negatived
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Mr. Deputy-Speaker: The question is:

That in the fourth part of the mo-
tion, after “the Speaker may make"
insert “subject to the approval of the
House™

The motion was negatived
Mr. Deputy-Speaker: The question
s :

“That the Bill further to amend
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 51 members;
34 from this House, namely, Shri
U. Srinivasa Malliah, Shri H. V.
Pataskar, Shri A. M. Thomas, Shri
R. Venkataraman, Shri S. R. Rane,
Shri B. G. Mehta, Shri Basantha
Kumar Das, Dr. Ram Subhag
Singh, Pandit Algu Rai Shastri,
Shri Dev Kanta Barooah, Shri S.
Nijalingappa, Shri S. K. Patil, Shri
Shriman Narayan, Shri G. S. Alte-
kar, Shri G. B. Khedkar, Shri
Radha Charan Sharma, Shri Gur-
mukh Singh Musafir, Shi Ram
Pratap Garg, Shri Bhawanji A.
Khimji, Shri P. Ramaswamy, Shri
B. N. Datar, Shri Anandchand,
Shri Frank Anthony, Shri P. T.
Punnoose, Shri K. K. Basu, Shri
1. B. Kripalani, Shri Asoka Mehta,
Shri Sarangadhar Das, Shri N. C.
Chatterjee, Shri Jaipal Singh, Dr.
Lanka Sundaram, Shri Tek Chand,
Dr. N. M. Jaisoorya, and Shrimati
Tarkeshwari Sinha,

and 17 members
Sabha,

that in order to constitute a sitting
of the Joint Committee the gquorum
shall be one-third of the total number
members of the Joint Committee ;

that the Committee shall make a
:l-egps%n to this House by the 14th may,

i

from Rajya

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join
said Joint Committee and communicate
z ;Eis Hou::d tll:; l:tmnas S:f members
appoi ajya Sabha to the
Joint Committee.”
The motion was adopted

—
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HINDU SUCCESSION
BILL—~contd.

Mr. Deputy-Speaker: We have to take
up the next item on the agenda.

The House will now take up further
consideration of the motion moved by
Shri Pataskar on the 12th December

955,

“That the Bill to amend and co-
dify the law relating to intestate
succession among Hindus, as pas-
sed by Rajya Sabha, be taken into
consideration.”

There are 35 hours available for the
disposal of this Bill. Shri Pataskar has
already finished his speech.

Shri S. S. More: (Sholapur): Has_he
to say anything by way of refreshing
our memory ?

Mr. Deputy-Speaker: That would be
refreshed when we listen to other Mem-
bers.

st fratwaat Age (er seqs
m)ﬁ:mwm wEEg, SEartad
fag &.........

Mr. Deputy-Speaker: The hon. Mem-
ber will excuse me. There are certain

amendments also that are to be taken
up. Shri V. G Deshpande.

Shri V. G. Deshpande (Guna): I want
to move it

The Minister of Legal Affairs: (Shri
Pataskar): I think under the rules, that
amendment cannot be moved.

- Mr. uty: : I will come to
that. Thl:-g are other amendments also.
Pandit Thakur Das Bhargava.

Pandit Thakur Das (Gur-
gaon) : I have forgotten what the pre-
vious amendments wére. I have today
given notice of some amendmt‘:nts.

Mr. Deputy-Speaker: 1 am talking of
those amendments.

Pandit Thakur Das Bhargava: I pro-
to move all the amendments, 21,
gg“and 23. May I move them?

Mr. : I only wanted to-
know his intention. Let us hear the hon.
Minister. He has objections to their ad-
missibility.

Shri Patsskar: This Bill originated in-
the Rajya Sabha.
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It was referred to a Joint Committee.
After the Joint Committee submitted its
report, that Bill has been passed by the
House in which it was originated. The
rules that we apply to the motions to
be made in a Bill at this stage are those
commencing from rule 151 which re-
late to Bills originating in the Council
and transmitted to the House. The first
rule is, when a Bill originating in the
Council has been passed by the Coun-
cil and is transmitted to the House,
the Bill shall, as soon as may be, laid
on the Table. All this must have been
gone through. Rule 153 relates to the
motion for considzration.

Then, the main rule is 155 which
reads:

“Any member may (if the Bill

has not already been referred to a

Joint Committee of both the

Houses, but not otherwise) move

as an amendment that the Bill be

referred to a Select Committee
and, if such a motion is carried,
the Bill shall be referred to a Select

Committee, and the rules regard-

ing Select Commitices on Bills

onginating in the House shall then
apply.”

In fact, under rules 151 and onwards
relating to Bills originating in the Coun-
cil and transmitted to this House, only
<certain motions could be moved. One
of the rules, rule 155 relating to the
appointment of Select Committee specifi-
calty states “if the Bill has not already
been referred to a Joint Committee of
both the Houses, but not otherwise™. If
the Bill had not been referred to a Joint
Committee and passed by that House,
there could be a monon that this Bill
be referred to a Select Committee.
Otherwise, all lhm motions, which are
more or less of a dilatory character,
are out of order.

Shri Deshpande’s amendment reads :

“That the Bill be referred to the
Joint Committee with instructions
to omit all references affecting the
Mitakshara Joint Family property
?nd to redraft the Bill according-
y"

He wants that the Bill should be
referred back to the Joint Committee.
There is no provision in the rules with
respect to any such motion being made
in respect of a Bill which has been

assed by the other House and then

come before this House in the form
and at the stage in which it has come.
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Then, with regard to the amendments
of my friend Pandit Thakur Das Bhar-
gava, I think they were received only
at 11-35 this morning. So far as I am
concerned, they are only dilatory mo-
tions, and I would really be reluctant
that in this case notice should be waiv-
ed and they should be allowed to be
moved, but that is a technical matter.

There is an amendment of Pandit
Thakur Das Bhargava which reads :

“That the Bill be circulated for
eliciting opinion thereon.”

I do not think any such motion is
contemplated by the rules which have
been made with respect to such Bills. In
fact, so far as this Bill is concerned,
it had been originally circulated for
public opinion, then it was considered
by a Joint Committee of both the

Houses, all those stages have been
gone through.
Pandit Thakur Das a:  (Gur-

gaon) : May I know if this Bill was
sent to the country for eliciting public
opinion? for aught I know this Bill was
never sent out,

Shri Pataskar: That is not correct.

Amendment No. 22 of Pandit Thakur
Das Bhargava reads :

“That the Bil' be recommitted
to the Select Committee to re-
consider and report upon the origi-
nal Bill with directions to exclude
matters and properties which were
expressly excluded by the Bill.”

This again is another dilatory mo-
tion saying that the Bill be recommit-
ted to the Select Committee. I do not
think that is also contemplated and
justified by the rules to which 1 have
already referred.

His third amendment reads :

“That the Bill be referred. to a
Select Committee consisting of (the
names of persons to be mentioned
at the time of making the motion)
with instructions to report upon the
original Bll! by the end of Aug-
ust, 1956.

1 think this is clearly barred even
under rule 155 because it could be
mvedonlylfmeﬂillhadmt been re-
ferred to a Joint Committee. Rule 155
is clear enough.

Apart from this, 1 would like to sub-
mit these are all what we may call di-
latory motions. In this connection, I
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would invite your attention to Rule 323
which reads :

“(2) If the Speaker is of
opinion that a motion for re-cir-
culation of a Bill to elicit further
opinion thereon is in the nature of
a dilatory motion in abuse of the
rules of the House inasmuch as
the original circulation was adequ-
ate or comprehensive or that no
circumstance has arisen since the
previous circulation to warrant the
re-circulation of the Bill, he may
forthwith put the question thereon
from the Chair or decline to pro-
pese the question.

“(3) If the Speaker is of
opinion that a motion for re-
committal of a Bill to a Select
Committee of the House or a Joint

Committee of the Houses or circu-

lation or re<circulation of the Bill
after the Select Committee of the
House or the Joint Committee of
the Houses has reported thereon, _
is in the nature of a dilatory mo-
tion in abuse of fhe rules of the
House inasmuch as the Select
Committee of the House or the
Joint Committee of the Houses as
ihe case may be has dealt with the
Bill in a proper manner or that
no unforeseen or new circumstance
has arisen since the Bill emerged
from such committee, he may
forthwith put the question there-
on from the Chair or decline to
propose the question."”

I would further submit that looking
to the stages through which this Bill
has passed all these are dilatory mo-
tions which are intended only to pre-
vent the passage of this long-due mea-
sure. In any case I am opposed to any
such motion being made at this stage.

Shri V. G. Deshpande; May I make a
submission? .

Pandit Thakur Das Bhargava: May I
Mini

know the rule that the hon.
is quoting?

Shri Pataskar: My primary objection
is that there is a special procedure
with respect to Bills originating in the
other House, and all these motions are

out of order.

Pandit Thakur Das Bhargava: I want
to know the rule quoted.

o Deputy-Spesker: Rules 155 and
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Shri V. G. Deshpande: | want to make
only one submission, but in the begin-
ning I want to clear one misunderstand-
ing. We have not moved these motions
with a view to delay the passing of this
Bill. When the report of Joint Com-
mittee came, the Minister of Legal Af-
fairs himself admitted in the Rajya
Sabha that there were many defects in
the drafting of the Bill and therefore,
at his suggestion, many amendments
were made in the Rajya Sabha. We
bave found that in the Rajya Sabha it~
self so many inconsistencies came out.
I would only quote one instance. That
Baoviasss

Mr. Deputy-Speaker : One thing I
should point out to the hon. Member.
The question is whether it is admissible
at this stage for us to refer it to a Select
Committee when already the Rajya
Sabha had referred it to a Joint Com-
mittee and it has now come to us
after having been passed by the Rajya
Sabha. The hon. Member might argue
on the lines that have been indicated.
Under Rule 155 we are not permitted
to again refer. ...

Shri V. G. Deshpande : That also
I will cover. I just wanted to make it
¢lear that it is not delaying tactics that
we are adopting. I will only point out
one instance and then come to the
point.

There is a proviso under clause 6 of
the Bill, reading :

“Provided that, if the deceased
had left him surviving a female
relative specified in class 1 of the
Schedule or a male relative speci-
fied in that class....”

This was an amendment because ori-
ginally there was only “female rela-
tive”. That was amended and we pro-
vided for “a male relative spociﬁmf in
that class”. But, in the Explanation
iorgot to make that change, and 1t
reads :

“ ...and the female relative
shall be entitled to have her share
in the coparcenary property...."

That means, even after this amend-

ment, a relative who claims inheritance

a’ female relative is not likely

to inherit. Such inconsistencies still re-
main.

The motive with which [ have given
the amendment is not to delay this Bill,
but I want that a Bill of this nature,
even if it departs fundamentally fromr
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the old laws,shmlldbeatlm't:;pec_:iﬂc
and precise and not lead to litigation.

desire that the Bill should be passed
whatever may be its defects, whatever
litigation it may lead to.

So far as Rule 155 is concerned, 1
have to make only one issi and
that is that the original Bill which the
Rajya Sabha had sent to us is not this
Bill, because the original Bill had spe-

y
the original Bill, and therefore, all the
ly to Bills originating
in the other House would not a%ly
here. We are not going to accept a Bill
which has been hurriedly drafted, in
which provisions have been made
amended and which will have to be
amended again. Let the House sit in a
committee or let it be referred back
1o the Joint Committee. Let the draft-
ing be made proper and the wording be
precise. In view of this intention and
considering the situation that has arisen,
1 think the Speaker may rega.rd this Bill
as an altogether different Bill and give
the ruling in my favour.

Mr. Deputy-Speaker : Can the hon.
Member help the Chair in showing sym-
pathy to the hon. Member by pointing
out some rule which might help.

Shri S. S. More : rose—
.

Mr. Deputy-Speaker : Let us hear
Pandit Thakur Das Bhargava.

Pandit Thakur Das Bharpava: So
far as the rules go and so far as the
general principle of the concurrence of
both the Houses goes, the correct rule
seems to me to be that even when the
other House has passed a Bill or even
deliberated upon it, it is open to this
House to sec that a Select Committee
is appointed again. If the other House
has just passed a Bill, that does not take
away the power of this House to ap-
point a Select Committee. I remember
that in regard to another Bill which
was passed by the Rajya Sabha and
transmitted to this House, namely the
Railway Stores (Unlawful Possession)
Bill, a Select Committee was appointed
subsequently of which you were the
«Chairman.
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That Bill was passed by the Rajya
Sabha. But we appointed a Select Com-
mittee when it came up in this House,
;?ud then ultimately we passed that

My humble submission is that in re-
gard to this Bill, the circumstances are
quite special, in so far as clause 5 of
the original Bill ran thus :

. “Act_not to apply to certain proper-
ties:—This Act shall not apply to—

(i) any joint f:mily prope or
any interest therein which devo{tvis by
survivorship on the surviving members
of a coparcenary in accordance with
the law for the time being in force re-
lating to devolution of property by sur-

vivorship among Hindus;

(ii) any property succession to
which is ted the Indian Suc-
cession Act, 1925 (XXXIX of 1925)

by reason of the provisions contained
in section 21 of Special Marriage
Act, 1954 (43 of 1954);

. (iii) any property succession to which
is regulated by the Madras Marumak-
kattayam Act, 1932...... "

Then, the
there.

various Acts are given

The clause further went on to say :

_ “(iv) any estate which descendsto a
single heir by a customary rule of suc-
cession or by the terms of any grant or
enactment.”.

To start with, as the motion for refer-
ence of the Bill to the Joint Committee
was under discussion here, one of the
provisions of the Bill~was this clause 5.
When the Minister wanted to say some-
thing in regard to the original Bill, and
changes which he could make in the
select committee the Deputy-Speaker
then in the Chair said that it was diffi-
cult to say whether it would be possible
for the Joint Committee to depart from
the accepted principles in regard to the
proceedings of a Joint Committee.
When we sent the Bill to the Joint Com-
mittee, it was the original Bill that was
placed before this House. And we were
fwmi to understand t(lln:“j? far as joint
amily properties an er properties
mentioned in clause 5§ were concerned,
they would not be touched by this Bill,
they would not be consi , and that
no matter relating to the properties re-
ferred to in clause 5 would be consi-
dered by the Joint Committee.



Ultimately, it so happened that the
;port of the Joint Committee was plac-
before the other House, and
House was not in a position to take
exception to any of the provisions. As a
matter of fact, in my opinion, when the
Deputy-Speaker indicated this from the
Chair, it meant that no property could
be included, which came under clause 5

in the Joint Committee. Now what

hap-
wa]oint(:ommimorasm

E

ttee? As you are aware, the mem-
bers of the public have the right to
make representation to Select Com-

mittee,

Mr. -Speaker : I would re-
quest the hon. Member not to deal in
detail with what the Joint Committee
did or with what principles they had
departed from. We have only to over-

out. After the Bill has been passed by
the other House and transmitted here,
can we refer it again to a Joint Com-
mittee or a Select Committee?

Pandit Thakur Das Bhargava : May
I know what the number of that rule
is? I have not been able to find it out.

Mr. Deputy-Speaker : It is Rule 155.

Pandit Thakur Das Bhargava: Rule
155 reads :

“Any member may (if the Bill has
not already been referred to a Joint
Committee of both the Houses but
not otherwise) move as an amend-
ment that the Bill be referred to a
Select Committee. ...".

This rule applies only to cases, that
is, ordinary cases, where a Select Com-
mittee or a Joint Committee has not
functioned. But I want to know
the position and rule which lays down
the procedure to be followed in regpect
of a Bill on which the Joint Committee
has reported. This rule only makes an
incidental motion. I have yet to find a
rule which lays down that procedure.
After the Joint Committee has reported,
and the other House has taken a de-
cision, what are the rights of this House?
They are not the subject-matter of Rule
155. That rule only sa{:} way of
generalisation what can one in res-
pect of Bills which do not come under
this definition. It does not speak of Bills
which come under this definition. I
want to know of a rule which lays down
what the rights of this House are after
the other House has passed a certain
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Bill. Since my hon. friend has not quot-
ed anything to the contrary, I think, the
principle that should be adopted is
that this House is an in t House.

own Select Committee or to say that

do not like the Bill because it trans-
gresses the limits of the original Bill,
or that we cannot make any motions of
this kind, would mean that you are
really tampering with the liberties of
this House, and with the rights of this
House. It is the prerogative of this
House to come to an independent judg-
mentinmpecioraumncrswhksh
have been the subject-matter of discus-
sion in the other House, and we can
adopt an independent course. Supposing
the other House passes a Bill, are we
bound to pass it? As a matter of. fact,
we can reject the Bill and we can adopt
any other course open to us? But we are
not in that mood now.

My hon. friend has referred to Rule
323. I am very so that he should
have referred to it, for these motions
are far from being any dilatory motions.
I am bound by the vote of lr-Lc House.
At the same time, my own feeling is
that in this Hindu Succession Bill, you
are legislnt:ﬁg for the whole of India,
and especially, you are departing from
the basic principles of thg succession
law, as we have been understanding it
for thousands of vears. When you are
doing that, it is but natural, I think,
that the country should be consulted.
So far as the present Bill is concerned,
the country has not been consulted at
all, on the contrary, the country has
bene lulled into sleep by the provision
in the original Bill to the effect that it
will not apply to joint family proper-
ties. The country knew that the Bill was
to the effect that joint family proper-
ties would not be touched. Now, the
Minister comes forward here and wants
to enact a Bill on which the country
has not given its opinion. Therefore,
it is absolutely necessary, if we are to
stick to our rights that you must show
how these motions are barred. The
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burdea is on
tion is barred. The burden is not om
me to show that I have no right to
move these motions.

My humble submission is that the
question is one wncemintothe rights
of this House, and I am bound to say
that the Chair is bound to look at the

uestion from a standpoint which is
giﬂemnt from that adopted by the Mi-
nister. Further, it is not only a question
of the rights of this House only; it is
a question of the rights of the other
House also. What is the use of havi
two Houses, if they cannot exercise
the powers that have devolved on them
independently in respect of these Bills?

Even taking into account the fact
that the Bill had been referred to a
Joint Committee, 1 would submit that
that has not bound any of the Houses to
any principle at all. Even supposing that
the principle has been accepted, and
we are bound by it, what is it to which
we are bound? We were bound only
to the provisions of the original Bill.
As long as that original Bill was there,
no Select Committee, and no Joint Com-
mittee could alter it in.this way, and it
was ‘beyond the province of the Joint

. Committee to have gone beyond what
was contained in original clause 5.

Taking all these standpoints into con-
sideration, 1 would submit that unless
and until the Members of this House
and the country are allowed to make
representations to (he House, and they
know fully well that the basic principles
are being changed, and the exemptions
given under clause 5 are not being al-
lowed to stand now, it will not be fair
if we are debarred from moving these
motions. 1 would therefore request that
you may kindly allow me to move these
motions.

Shri S. S. More: At the outset, 1
must make it specifically clear that I
was a Member of the Joint Committee,
and 1 do believe that the Joint Com-
mittee, has not transgressed any of the
provisions regarding which complaints
have been lodged by the two hon. Mem-
bers.

All the same, I am academically in-
terested in the rights of this House. As
far as Rule 155 is concemned, it onmly
lays down whether if a Bill had been
referred to a Joint Committee, we could
make a motion here referring the Bill
to a Select Committee, and that rule
debars us from making any such motion.
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But my hon. friend Shri V. G. Desh-
pande has an amendment
which says that the Bill be referred to
the same Joint Committee.

Pandit Thakur Das Bhargava: { have
also done the same thing.

‘Shri S. S. More: Unfortunately, the
hon. Member's amendments have not
been circulated.

If the amendment is to the effect that
the Bill be referred back to the same
Joint Committee, then I would rely on
the rule which has been quoted by:my
hon.. friend the Minister of Legal Affairs
namely Rule 323 (3) which says:

“If the Speaker is of opiniom
.that a motion for recommittal of
a Bill to a Select Committee of the
House or a Joint Committee of the .
Houses or circulation or re-circu-
lation of the Bill after the Select
Committee of the House or the
Joint Committee of the Houses has
reporied thereon, is in the nature
of a dilatory motion in abuse of
the rules of the House inasmuch
as the Select Committee of the
House or the Joint Committee of
the Houses as the case may be
has dealt with the Bill in a proper
manner or that no unforeseen or
pnew circumstance has arisen since
the Bill emerged from such com-
mittee, he may forthwith put the
question thereon from the Chair
or decline to propose the question.”

If we analyse this particular rule, it
means that Members are quite compe-
tent to move a motion that the Bill be
referred back or recommitted to the
Joint Committee or the Select Commit-
tee which had originally reported. That
rule also prescribes certain considera-
tions which the Speaker has to take
into account before he either accepts
the motion as a valid one, or rejects
it as being dilatory. I am arguing on
the point that the special procedure laid
down in Rule 323, on which the Min-
ister has relied, also controls the special
procedure in Rule 155. Therefore, a
motion that the Bill be recommitted to
the Joint Committee or committed to a
Select Committee is not ipso facto void.
The Speaker may come to the conclu-
gion that it is dilatory that is another
matter. He has to apply his mind to
that. But the - motion ab initio is not
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East) - Mr Depu e g gl
H . T, » Teg -
ing -the adnumb:.?ty of Pandit Thakur
Das - Bhargava’'s amendments, I think
Rule 155 fairly covers the case. Rule 155
as far as 1 have been able to under-
stand it, refers to any Bill of any des-
cription- which has been referred to a
Joint Committee and which has been
sent from the Rajya Sabha. If that is
so, this Bill was referred to a Joint
Committee and it has been sent to us
by the Rajya Sabha after the Joint Com-
mittee has reported and the Rajya Sabha
has considered and passed the Bill.

You will remember that this Bill was
initiated in the Rajya Sabha. Pandit
Thakur Das Bhargava relies on an ob-
servation of the Deputy-Speaker. 1 re-
member that observation; that was not
a ruling. He was expressing a certain
view. As far as I remember, there was
no point of order or anything of that
kind raised. He was just giving expres-
sion to a view in the course of .certain
discussions that the Joint Committee
might not be competent to make a
change in the provisions relating to ex-
clusion of joint family property. I take
it to be only an expression of view
and not a ruling by the Deputy-Speaker
after consideration of the whole thing.
But even if it was a ruling, the point
is that the Joint Committee was set
up at the initiative of the other House.
The Joint Committee, under the rules,
was governed by the procedure of the
other House and it was the Chairman
of the other House who was the compe-
tent authority to decide upon the func-
tions of the Joint Committee and the
competence of the Joint Committee.

Now, apparently, no objection was

riised and the Joint Committee thought
itself competent to make this change.
When it came back to the Rajya Sabha,
no objection was made, and therefore,
we might presume that according to
everyone concerned in that House, in-
cluding the Chairman, the Joint Com-
mittee was quite competent to do so.
They pr ed on the assumption that
the Joint Committee was quite compe-
tent to include joint family property
which devolved by way of survivorship.

Therefore, we in this House cannot
discuss the competency of the Joint
Committee. Then the question arises—
Pandit Thakur Das Bhargava has per-
tinently raised the point—whether our
House will forfeit its privilege of refer-
ring the matter to a Select Committee
if the Joint Committee, for example,

3—101 Lok Sabha
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did something wrong. Must our House
be deprived of its privileges? But this.
question is not relevant at all because
we knew that we were joining a Joint
Committee where the rules of our
House did not apply, where the rules
of the other House applied and where
the Chairman of the r House was the
competent authority to decide. Therefore
we were concurring with the motion
for joining a Joint Committee with
the full knowledge that we would have
to abide by whatever that Joint Com-
mittec decided regarding procedure. That
Committee has reported to the Rajya
Sabha and the Rajya Sabha has passed
the Bill and sent it to us. If we do not
agree with some aspect of the Bill, it is
up to us to reject it. I could understand
a straightforward opposition, say, at
the consideration stage, or, if Pandit
Thakur Das Bhargava, does not like the
inclusion of joint family property, op-
position to the appropriate clause. In
that way, our House can assert its rights
in the matter of any particular provi-
sion. But as regards reference to a Select
Committee, that has already beem co-
vered by the rule, and as we agreed to
join the Joint Committee with the full
knowledge of what we were doing, I
think that question cannot be re-opened
again.

Secondly, I would also upon,
vou to treat this motion as dilatory.

Mr. Depuiy-Speaker: The hon.
Member shall be brief.

Shri Sadhan Gupta: Not that this mat-
ter has come up for the first time. There
was a very strong argument, I remem-
ber, when the motion was discussed for
the inclusion of joint family property,
and the House was divided on the issue.
Therefore, it is not that this has come
to us as a surprise. Hence, if that is going
to be challenged, it should not be chal-
lenged by reference to a Select Com-
mittee which will delay matters. After
all, it is a Bill which vitally concerns
our sisters. So, if it has to be challenged
let there be an open frank challenge
on the floor of the House. Let it be de-
cided by a vote.

I do not know what the motions tabl-
ed by Pandit Thakur Das Bhargava are.
If you would kind'y tell me what they
are—because I have not got notice of
them—I would be able to formulate my
point of view, because I have under the
rules a right to object to an amendment
if it has not come within 24 hours
notice. It is not merely a question of
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[Shri Sadhan Gupta]
the Government waiving notice of

amendment; it is a question of every
Member waiving notice of amendment.

Speaker’mw That is the

Shri Sadhan Gupta: I think the rele-
vant rule is that if any Member objects,
the Speaker will not put it. You may
kindly check up the rule.

Mr. Deputy-Speaker: Let me know
what else the hon. Member has to say.

Shri Sadhan Gupta: I want to know
what are the amendments of Pandit Tha-
kur Das Bhargava in order to decide
whether to object or not to object.

Mr. Deputy-Speaker: He has already
said that—reference to Select Commit-
tee and circulation.

Shri Sadhan Gupta: As regards refer-
ence to Select Committee and circula-
tion, I would definitely object and would
ask you to look into the rules because
my impression is that if any hon. Mem-
ber objects, the Speaker will not put
it

Mr. Deputy-Speaker: Now, we have
got these amendments, and, as has been
explained by Shri V. G. Deshpande, his
objection is that some changes have
been made by the Joint Committee and
the Bill is not the same as was refer-
ted to us in the first instance. 1 believe
this is no cause for again sending it to
a Select Committee. e other House
has Eﬁm the Bill and now it is before

V. G. Deshpande could not
te]l me of any rule under which we
could appoint another Committee or
recommit it to the Joint Committee. I
am reinforced in this decision by a
previous ruling of the Chair on the
3rd December, 1953. There the Chair
observed :

“I have got notice of some
amendments. Shri Matthen says that
the Bill, as passed by the cil
of States, be circulated for the
purpose of eliciting public opinion
thereon. I do not find any provision
in the rules for a Bill as passed
by the other House, to be circulat-
ed and the only motion that can
be moved is for reference to a
Select Committee.”

“....The provision as to what
can be done is contained in Rule
146 (now it is 155). Any member
may, if the Bill has not already
been referred to a Select Committee
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of a Council or a Joint Committee
of both Houses, but not otherwise,
move as that the Bill
be referred to a select committee,
and, if such a motion is carried,
the Bill shall be referred to a select
committee and the Rules regarding
select committees on Bills originat-
ing in the House shall then apply.”

So, that is very clear.

So far as the observation that there
had been some irregularity the other
day, that has also been challenged by
Shri More who said that there was no
irregularity committed.

Then, there are amendments by
Pandit Thakur Das Bhargava, he has
argued in detail as to ethcr we, as
an independent and smveretgn House,
cannot take that up even if the other
House has considered it. Certainly, we
are an independent House and of
sovereign authority, but, we have also
certain limitations. There is the Cons-
titution, in the first instance. Then,
there are other laws we have passed.
There are the Rules that we have fram-
ed. We can move about freely, but,
within those limits. And, when the Rules
are clear, when it has already been re-
ferred to a Joint|Select Committee and
the other House has passed it, we have
only to proceed under Rule 155 and
not against it.

Shri More has said that we have to
see the provisions of Rule 323 (3), 1
have to see whether the motions now
made are in the nature of dilato
tions. If I hold that they are dilatory,
then, 1 must disallow them. But, if I
hold they are not of that nature, then
there is a case under Rule 323 (3) that
such a motion can be allowed.

But, when 1 look to the whole history
of this Bill, how it has been discussed
for so long a time, I find that at this
late stage, such a motion should be
considered as dilatory. Such motions
have already been many a time on
this Bill and it is not necessary that
we should again accept such a mo-
tion.

So far as the question that some ob-
servation was made by the Speaker is
concerned, I do not think it is relevant
here and that should influence us. There
is no ruling on that point. Therefore,
I hold that so far as Rule 155 is con-
cerned, amendments 23 and 5 are out of
order and inadmissible. So far as the

-other motions are concerned, they are

dilatory. Therefore, I disallow them.
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Besides this, Pandit Thakur Das
Bhargava did not give notice in time
also. But, 1 had no intention of reject-
ing them on that ground—though Shri
Sadhan Gupta has taken objection on
that ground,—because, otherwise too,
they are not admissible. Therefore, that
question need not be discussed here.

1 would now.call wupon the lady
Member who began her speech.

Shri Altekar (North Satara): I would
like to know how the time is going to
be divided for the different stages, the
general discussion, clause by clause dis-
cussion and the third reading. Thirty-
five hours have been allotted.

Mr. Deputy-Speaker: 1 am in the
hands of the House. It can divide the
time as it likes. Will 20 hours and 15
hours be acceptable to the House?

Shri S. S. More: This Bill has already
been subjected to a sufficiently long dis-
cussion and many hon. Members will
have to say so many things on the
clauses. Therefore, I sugg:a that a large
allotment should be made to the clause
by clause consideration rather than on
the discussion of the general principles.
My s tion is, 15 hours should be
gjven or general discussion and 20

ours for clause by clause consideration;
and, we shall have to make some provi-
sion for the third reading.

4 Mr. Deputy-Speaker: That we will
0.

The Prime Minister and Minister of
Externed Affairs (Shri  Jawaharial
Nehru): I am in entire agreement with
the hon. Member opposite. In fact, 1
would say, a smaller allotment for
ral discussion would be justified. It is
important that the clauses should be dis-
cussed as fully as possible instead of a
vague general discussion. But, it is en-
tirely within the competence of the
House to decide.

Pandit Thakur Das Bhargava: May 1
suggest that 10 hours be allotted for
neral  discussion and the other 25
urs divided like this, 20 hours for
clauses and 5 hours for third reading?

Mr. Deputy-Speaker: Ten, twenty and
five; are they acceptable?

Shri Altekar: Instead of 5 hours for
the third reading, it may be 2 hours
and 13 hours for general discussion.
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Deputy-Speaker:
down rigid limitations at the present
moment. The discussion may proceed
and then we may decide ; but we should
not go beyond 15 hours, so far as the
ral discussion is concerned, It may
g from 10 to 15 hours.

The hon. lady Member may now
proceed.

An Hon. Member: Fifteen, fifteen and
five.
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Mr. Deputy-Speaker: The question is:
“That this House with the
Committee

Fifty-first Report of
on&yl’rivate ;lp:mm‘ Bills and Re-
solutions presented to the House
on the 25th April, 1956.”

The motion was adopted.

RESOLUTION RE. NATIONALISA-
TION OF BANKS

Mr. Deputy-Speaker: The House will
now resume discussion on the Resolu-
tion moved by Shri Gurupadaswamy on
14-4-56 regarding the nationalisation of
banks. Out of 24 hours allotted for the
discussion of the Resolution, 2 hours
and 29 minutes are left for discussion
today.

Shri M. S. Gurupadaswamy (Mysore):
India is considered to be an undevelop-
ed country in the comity of nations.
Many well-advanced countries of the
west have entered into an amusing and
interesting competition to assist us in
our ecomomic development. This is
neither strange nor unnatural in the
present context of the world where ex-
ternal assistance has become a potent
weapon of enlightened, national self-
interest. Assistance always carries with
it alien ideas and ideologies or at least
motives of powers which export such
assistance. If an under-develo| coun-
try is not strong or well-guarded, or if
its own social and economic philoso-
phy is not so rich, fruitful and uate
as to combat dangerous exotic influen-
ces, then, that society would be need-
lessly exposed to spasmodic changes
and erratic developments.

An economy which is undeveloped
and which lacks coherent social philo-
sophy is not only exposed to subversion
from outside but also to internal stres-
ses and strains contradictory trends in
the economy would produce an atmos-
phere of social suffocation. Such con-
tradictions which produce friction and
tension in society cannot be resolved by
E’ursuit of what is called pragmatism.

ragmatism is no ideologoy; it is no phi-
losophy and an economic policy merely
based on infructuous expediency or ad
hoc approach would produce social hy-
bridism in the country.

My party is ha that since some-
time past there been a salutary
change in the outlook of the hon. Fin-
ance Minister. He no longer talks of
mixed economy. He no longer refers
to pragmatism. The other day, while
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speaking on the Insurance Corporation
Bill, he made bold to say that “nationali-
sation was justified on grounds of ideo-
logy, philosophy and on the objectives
of a welfare State” But what a long
time he took to say this! At last he has
realised that ideology matters much in
the pursuit of economic policy.

At the present moment in our coun-
try's history socialistic t must
play a more positive role in shaping the:
pattern of our society. This does not
mean that the whole network of pro-
duction, distribution and exchange
should be socially owned and controlled.
This is neither possible nor desirable
in our country. If we try to do that,
we may achieve socialism in full, but
we will be annihilating democracy in
part. So, to achieve socialist objective,
it would be enough to control the peaks
or the commanding heights of our eco-
nomic pyramid. 'lshc middle and the
bottom layers of our economy could be
well and easily adjusted and rationalised
if the economic summit is placed under
vigorous national control.

It is in this context that I wish to.
discuss the problem of nationalisation
of banks in the country. Banking sys-
tem by the nature of its operation oc-
cupies a strategic place in the industrial
and financial life of our nation. They
control the strings and channels of cre-
dit in the country. None denies that ins-
truments of credit are a great power in
society. May I, in this connection, re-
mind the House of a stanza in Pancha-
tantra ? Tt runs as follows :

“The wealthy men are men of
force ;
And they are scholars al!, of course,

It goes on—
“Men who have no cash,
Owing names but lacking subs-
tance, are accounted
Beggars have, no doubt, their
virtues,—
Yet they do not flash:
As the world has need of sunlight,.
Virtues ask for cash.”

The creation and distribution of cre-
dit is clearly a public service, rather
than an enterprise for private profit. The
banks which deal with such a vital func-
tion should not be entrusted to the con-
trol of profit-ridden private enferprise.
A proper and fair distribution of credit
among people is difficult to attain if
banking operations are subject to private-
direction and control. Public ownership-
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of banks is the only way to achieve
soundness and rationality in the national
economy. An under-develo] country
is in need of this more ad-
vanced countries of the world, because
accelerated economic development de-
pends upon the availability and proper
distribution of money and credit.

In this context, 1 have to say that the
establishment of the Reserve Bank of
India under the direct authority of the
Government of India is a landmark in
the history of our country. The nation-
alisation of the Imperial Bank recently
was also a step in the right direction.
But, unfortunately, it was not accom-
panied or followed by the nationalisa-
tion of State-associated banks and other
joint stock banks.

The history of private banking in
India is a history of disappointment. It
is a history of mismanagement, mis-
handling, misfeasence and mispursuit.

So we find great many banking fail-
ures in the past. According to the re-
port of the Banks Liquidation Proceed-
ings Committee. the number ot
banks which  suspended payment
during the years 1926 to 1952 is 351.
The failures which are most significant
from the point of view of derangement
of economic life, particularly of middle
class depositors, have occurred in Cal-
cutta, I\/[adras and Punjab. According
to the report, 91 banks failed with total
liabilities of about Rs. 25-57 crores.
The total number of failures in Madras
is 83 with outside liabilities of about
Rs. 1:53 crores. In Punjab the failure
of 24 banks involved outside liabilities
of Rs. 6182 crores.

Some may say that the failures oc-
curred only after the war. This is not
true. More failures might have occur-
red after the war. Between 1947 and
1951 there was certainly a steady pro-
cession of bank failures which totalled
about 180 banks, but it must be noted
that even in the period between 1926
and 1337 the banks had s ded pay-
ments. In the years 1938 and 1939 there
was A failure of 46 banks. Even prior to
1926 there had been failures in the
working of commercial banks, but owing
to the paucity of statistics the exact
figures cannot be given now. However,
according to my calculations the banks
have been failing at the average rate of
42 per year for the last seven years.
Between the years 1939 and 1947, they
were failing at the average rate of 61
a year.
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As a result of such failures, the de-
positors had to suffer a heavy loss. A
rough estimate of this loss would be
about Rs. 200 crores.

Even at present many banks are either
running at a loss or are not in a posi-
tion to declare any dividend to the
share-holders. According to the statisti-
cal tables relating to banks in India for
the year 1954, published by the Re-
serve Bank of India—these are the latest
statistics available—out of 72  sche-
duled banks, 14 are running at a loss
and 12 others have not declared any
dividend. Out of the 17 foreign banks
the Indian business of ten is running
at a loss. Out of 65 non-scheduled joint
stock banks with capital and = reserves
of Rs. 5 lakhs or over, 23 banks are
running at a loss and eight others have
not declared any dividend. Out of 191
joint stock banks with capital and re-
serves between Rs. 1 to 5 lakhs, 36
banks are running at a loss and 40
others have declared no dividend. Out
of 116 joint stock banks with capital
and reserves up to one lakh, 33 are run-
ning at a loss and 18 others have dec-
lared no dividend. To sum up, out of
461 joint stock banks of all descriptions,
116 have been running at a loss and 68
others have declared no dividend.

These failures which are unprecedent-
ed in the history of any part of the world
are brought about by various causes.
The Reserve Bank in its report of
‘Banking Trends' for the year 1954 has
dealt with the nature of the defects dis-
closed on inspection of joint stock
banks. According to this report 188
banks are not maintaining adequate re-
serves, 16 banks are not maintaining
sufficient reserves against bad and
doubtful debts. In 240 banks there
was over-extension of advances. In 183
banks the proportion of unsecured ad-
vances to the total advances is dispro-
portionately high. In 202 banks there
arc a large number of irregular and do-
rmant advances, including advances
having undesirable features. In 108
banks large advances are made against
immoveable properties. In 93 banks
there is concentration of advances in the
hands of a few borrowers. In 70 banks
large advances have been made to dir-
ectors, their relatives and associates and
concerns in which any of them is in-
terested. In 160 banks there is a large
proportion of decrees and doubtful
debts. In 49 banks there is paucity of
liquid assets. In 75 banks investment in
Government securities is inadequate.
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(Shri M. 5. Gurupadaswamy]

Prior to 1949, inspection of banks by
the Reserve Bank was limited to deter-
mining their eligibility for inclusion or
retention in the second schedule to the
Reserve Bank of India Act and to
safeguarding the interesis of the deposi-
tors. With the enactment of the Bank-
ing Companies Act and the amendment
of section 42, sub-section 6 of the Re-
serve Bank of India Act in 1949, the
powers of the Reserve Bank relating to
the inspection of both the scheduled
and the non-scheduled banks were con-
siderably enlarged; the bank was there-
after empowered to conduct inspections
for a variety of purposes and on its
own initiative. Further, the Banking
Companies Act made it necessary for
banks to obtain a licence from the Re-
serve Bank to commence or ca on
banking business and to open new bran-
ches in the country. The Act also re-
quired schemes of arrangement and am-
algamation to be examined and sanc-
tioned by the Reserve Bank.

In spite of these powers given to the
Reserve Bank, the affairs of the com-
mercial banks have not been very satis-
factory. If the present experience is any
guide, mere clothing the Reserve Bank
with more powers will not cure some
of the grave defects of the private banks
as they are too deep-rooted and inherent
in the system.

Besides, there is another angle from
which we have to look at the problem
of nationalisation of banking in India.
Unlike in other joint stock companies,
the major part of the funds of the com-
mercial banks, by the employment of
which profits are made, belongs to the
depositors and not to the share-holders.
According to the statistical tables of
1954 of the Reserve Bank of India
(Pages 8 and 9), the total paid-up capi-
tal of Indian joint stock banks is
Rs. 40-58 crores and reserves Rs. 30-53
crores. As against this, the total depo-
sits of all joint stock banks amount to
Rs. 1066°35 crores, which is several
times more than the paid-up capital
and reserves. But, in spite of this, these
banks are managed for the benefit of
share-holders and specially to the advan-
tage of a few families who hold the
controlling interest. So nationalisation of
commercial banks would in effect mean
the utilisation of the savings of the
‘community not for the private profit of
nlfaw,bmforﬂ'll)cso;ﬁnlbeneﬁtofth:
whole country. People’s money woul
be used for people’s benefit.
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There is one more important point
which we should consider in this con-
text. The private control of banking in
India as elsewhere is in conflict with the
public_policy. The banking habit in the
country is at a very low ebb. The joint
stock banks have failed to provide
credit facilities to undeveloped areas.
In consequence banks are heavily con-
centrated in a few towns and in a few
States. For instance, there are only six
banks in Andhra as against 45 in Bom-
bay, 140 in Madras and 142 in Travan-
core-Cochin. In Orissa and Assam there
are only two and five banks respectively.
At three places having a population of
10 lakhs and over, there are 438
offices of banks whereas for 349
places with a population between
5000 and 10,000 there are only
479 offices of banks which is a
little more than one office per place.
Therefore, with a view to develop under-
developed areas and backward sectors
of our economy, public control and
ownership of banking is very necessary.

Some doubtful Cassandras may say
that if the whole of banking is brought
under social control and ownership, the
depositors would lose confidence in the
nationalised set-up and business would
fall. For such critics 1 have only to say
that the credit of the banks itself de-
pends mainly upon national credit which
in turn depends upon the Government
and its policy. As a matter of fact, the
joint stock banks with a view to inspire
confidence of the public in them, often
take pains to publicise the fact that most
of the depositors’ money is safely in-
vested in Government securities.

Mr. Deputy-Speaker: The hon. Mem-
ber has been consulting his notes too

often.

Shri M. S§. G amy: Because
of the statistics, Sir, 1 have to refer
in extenso.

Mr. Deputy-Speaker: I did not inter-
fere then.

Shri A. M. Thomas (Ernakulam): It
is rather unusual with him.

Shri M. S. Gurupadaswamy: Apart
from this, where the Government itself
is doing business in post office savings
banks, its performance has yielded bet-
ter results than the joint stock banks.
For instance, between 31st March, 1948
and 31st March, 1954, deposits of the
post office savings banks rose
Rs. 10384 crores, i.e., from Rs. 128°11
crores it rose to Rs. 231°95 crores. The
number of depositors rose from 31:53
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lakhs to 50-70 lakhs. As against this,
the deposits of all the joint stock banks
in the country fell from Rs. 1118-23
crores on Jlst December, 1948 to
Rs. 1062-53 crores on 31st December,
1954 which means a decline of
Rs. 55-70 crores.

The hon. Finance Minister, while

king on the question of nationalisa-

tion of life insurance on the 29th Feb-
ruary, 1956, said :

“The industry was not playing
the role expected of insurance in
modern States and efforts at im-
proving the standards by further
legislation, we felt, were unlikely
to be any more successful than in
the past. The concept of trusteeship
which should be the corner-stone
of life insurance seemed entirely
lacking.”

I would just ask the Finance Minister
whether the same thing could not also
be said about the private commercial
banks.

In the course of the spe;:ch the Fin-
ance Minister also said :

“All control or regulation is
negative in character. It can pre-
vent what is demonstrably bad, but
it cannot raise standards.”

So, may I also ask the Finance Minis-
ter whether his words will not apply
with equal force to the case of banks?

Before 1 close, 1 want to mention one
thing and it is this, The Second Five
Year Plan and the subsequent five year
plans require enormous liquid resources
for fulfilment. Further, the accelerated
economic development would depend
upon the availability and rational dis-
tribution of credit. These objectives
<an however be realised to the optimum

int only when the whole of banking
15 transferred from private to public sec-
tor. And let not fears daunt the Fin-
ance Minister while taking such a deci-
sion. By such an act he might be dis-
pleasing his present company of a few
financial oligarchs but he would be
thereby regaining the love of millions of
people in the country.

With these words, I commend my
resolution to the acceptance of the
House.

Mr. Deputy-Speaker: Resolution
moved :

“This House is of opinion that
Government should take steps to
nationalise the banks in the coun-
.‘ry.U!
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There are one or two amendments. I
will have to enquire from those hon.
Members whether they intend to move
them. .

Shri D. C. Sharma (Hoshiarpur): 1
beg to move : .

That for the original Resolution, the
following be substituted :

“This House is of opinion that

a Committee consisting of five

persons be appointed by Govern-

ment to devise the best way of
nationalisin the banks in the
country with instructions to report

by the end of August, 1956."

Mr. Deputy-Speaker : Amendment
moved :

That for the original Resolution, the
following be substituted :

“This House is of opinion that a
Commitice consisting of five per-
sons be appointed by Government
to devise the best way of nationalis-
ing the banks in the country with
instructions to report by the end o
August, 1956.” .

I hope hon. Members are aware that
there is a limitation of time—15 minu-
tes for each Member.  That will be
strictly observed. Shri Kottukappally
may speak now.

Shri Kottukappally (Meenachil) : Mr.
Deputy-Speaker, I rise to oppose the
resolution moved by my friend Shri
M. S. Gurupadaswamy. I was listening
very carefully to all the arguments that
he advanced for the nationalisation of
banks in India, when 1 listened to him,
I thought | was reading some text-book
in the silences of & library. 1 did not
find him quoting any country or guot-
ing the instance of any one nation which
has nationalised its banks. He said that
for the development of an undeveloped
country the first thing to be done is the
nationalisation of the private joint stock
banks. I wish to ask him in all serious-
ness and in all sincerity whether the
development of Great Britain, whether
the industrial growth of Great Britain,
whether the agricultural prosperity of
Great Britain were based on a previous
nationalisation of the joint stock banks.
It is, I think, about 125 vears since
joint stock banks, to begin with were
started as small banks there. First there
were banks in-country centre and then
there came into being a number of
banks in District centres. Large numbers
of them were distributed in all parts
of Great Britain when they started
functioning. If you follow closely the
economic history of Great Britain and
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[Shri Kottukappally]

the way in which Great Britain founded
one of the greatest financial empires in
the world, you will understand t the
growth, the prosperity and the develop-
ment of Great Britain were all co-eval
with the development of joint stock
banks in England.

Then, look at the United States from
the time of the colonisation of the Unit-
ed States by the peoples from Europe.
Was the development of the United
States due to any previous or om ac-
count of any nationalisation of joint
stock banks? No, Sir. If the truth were
to be told, if you analyse the facts of
economic history you will find that it
was the other way round.

Shri M. S. Gurupadaswamy mention-
ed bank failures in India. Really I was
wonder-struck at it. I am a man who
lives like him in this land, who reads
the daily newspapers, in this land. In
all these years has there been any ma-
jor bank failure in India? Qur Finance
Minister, Shri C. D. Deshmukh, has
often been telling this House, time and
again, that of all the banking industries
in the world the banking industry in
India is the most perfectly controlled.
If he takes up the arguments of bank
failures, let me take the case of other
industries or businesses. Take the ship-
ping industry. You can say that during
the last 100 years so many ships have
sunk in the Pacific Ocean, in the Indian
Ocean and in the Atlantic Ocean, and so
shipping is no means of right trans-
port. I can cull out instances of hun-
dreds of thousands of train disasters in
India and elsewhere and tell the hon.
Member that no more railways should
be utilised as a means of transport, be-
cause it is not safe! In the same way, I
can quote hundreds of air-crashes and
say that on account of these air-crashes
aeroplanes should be damned and con-
demned as a means of safe, secure and
comfortable means of transport for the
people. His quoting of the figures in
regard to bank failures reminded me of
that rotten book wkich we read years
back, written by Miss Mayo, about In-
dia. Go to any Government department;
g0 to any mercantile firm in any coun-
try. You can, of course, see instances
after instances where they have failed,
this institution has failed or that de-
partment has failed. But that does not
take away the usefulness, the good, the
contribution that these zgople. these ins-
titutions and all these departments have
made, as a whole, to the development
of the country at large.
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What is the ratio of the assets and lia-
bilities of the banks which have failed
during the last 15 years, compared to-
the total consolidated assets and liabili-
ties of the joint stock banks? That is
a question I have to ask.

Let me compare the figures from
other countries with regard to the deve-
lopment of joint stock banking in In-
dia. I have some figures with me here.
What is the number of banking offices
per million of population in the United
Kingdom ? It is 229. In the United
States it is 129. In Canada it is 256. In
Australia it is 450. In Shri Gurupada-
swamy’s India—he must realise, before
condemning all these institutions—

Shri Feroze Gandhi (Pratapgarh
Distt. West cum Rae Bareli Distt.—
East): Is the country his?

Shri Kottukappally: Of course, it is
my country, and it is yours also.

Shri Nambiar (Mayuram): You must
not condemn; you must embrace and
take it.

Shri Kottukappally: It is just the other
extreme.

Mr. Deputy-Speaker: Let not India be
divided between yourselves; we are also
here.

Shri Kottukappally : Mr. Gurupada-
swamy has seen a part of India which
I have not seen.

Shri V. P. Nayar (Chirayinkil): I will
show you.

Shri Kottukappally: Perhaps into the
forests.

In India, for every one million peo-
ple, the number of banking offices is
only 16 against 450 in Australia where
the population is only just as much as
that of my small State, Travancore-Co-
chin, i.e., about a crore. If in Canada
there are 256 banking offices for a po-
ggiation of one million, that has not

n brought about by the Government
of Canada. If the number of banking
offices in the UK. is 229 for a popu-
lation of one million that development
has been brou¥ht about not by the na-
tionalisation of banks by the Govemn-
ment. It has been done by private in-
terests.

In a way, the principal banking ins-
titution in India, the Imperial Bank of
India, was from the very beginning a
semi-nationalised institution. Now it is
completely nationalised and it has be-
come the State Bank of India. If you
look into the history of the Imperial
Bank, you will find that it came out of



6627 Resolution rc.

the amalgamation of the three banks—
the Bank of Bengal, the Bank of Mad-
fhe Beip that this Imparial Bank - has
the t

gweudtg the people of India? I am
speaking with some intimate knowledge
of the conditions in my State.

[PANDIT THAKUR DAs BHARGAVA in the
Chair]

There are just one or two branches of
this bank in my State and they have been
serving the foreigners. If they lent mo-
ney, if they discounted bills, they dis-
counted the bills not of Indians, not of
the people of Travancore-Cochin, but
ot European companies like Volkart
Brothers, the Peirce, Leslie and Com-
pany and made those people richer and
richer. Some 30 or 40 years back, the
people of my State had to depend en-
tirely on indigenous money-lenders, but
the rate of interest that they were
charging was 12 to 24 per cent. Under
those conditions, a large number of
joint-stock banks were formed in my
State. If you look at the history of the
economic  development of my State,
whether it be in the matter of expan-
sion of plantations like rubber, tea, car-
damom, lemon grass or cashew or whe-
ther it be in the expansion of industries
like, coir, oil and others or whether it
be in the expansion of transport, you
will find that all this economic prosperi-
ty of Travancore-Cochin is due to the
large number of small joint-stock banks
in the State. We have earned much dol-
lar exchange for the country. All this
economic prosperity of Travancore-Co-
chin is due to the joint-stock banks
founded by the Travancore-Cochin peo-
ple, run for the benefit of the Travan-
core-Cochin le hy the Travancore-
Cochin peop{ not know what
would have happened to that congested
poverty-stricken State if these joint-
stock banks were not there. It is well-
known that my State is a shallow
water-logged land, a land of back-wa-
ters. Nowhere else in the world, ex-
cept perhaps in Holland, has reclama-
tion of back-waters into smiling punja
paddy fields been achieved, as has been
done in Travancore-Cochin. I would
just request my hon. friend to go and
enquire as to who helped in the recla-
mation of the water-logged land. It was
not the Imperial Bank. But for our joint-
stock banks and the help they gave the
cultivators, the people of Travancore-
Cochin, deficit as l State is even now
in paddy would hwe starved during
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the ration penod It was the banks that
were established by our own people in
our own territory that helped us.

1 am now looking at a map given im
the statistical tables relating to banks
in India and showing the distribution
of the branches of the State Bank of
India in India. What do we find here?
The branches are huddled together in a
certain part of the country. A large part
of Central India is left out; Orissa is
left out; Travancore-Cochin is left out
1 will challenge anybody to examine
what the Imperial Bank has done to
the people of India during the 70 years
of its existence. Who developed the tex-
tile industry in India? Who developed
the cement industry in India ? Who de-
veloped the sugar indus in India?
Who financed these industries? The
Imperial Bank was financing European
companies.

We have already nationalised the Re-
serve Bank; we have already nationalised
the Imperial Bank and we have recent-
ly nationalised the insurance companies.
In a leading article in the indu-
stan Times, commenting on the speech
of Dr. John Matthai on the working of
the State Bank of India during the
last year, it has been said that the de-
posits of the State Bank of India have
gone down since its nationalisation while
the total deposits of all the joint-stock
banks in India have considerably
up. Of course, it may be said that it is a
temporary feature; that the State Bank
of India will be run in the safest and
in the most beneficial way, have no
doubt thanks to Dr. John Matthai being
at its head!

_Mr. Chairman: The hon. Member's
time is up.

Shri Kottukappally: With our short

and limited experience, we will have
to be very careful. We should be cau-
tious and we should go slowly. We have
always to be circumspect.

Matthen (Thiruvallah): Mr.
Chairman,. . ..
Shri Nambiar: (Mayuram): An ex-

banker.

Shri Matthen : Yes; an ex-banker. I
have nothing to do with banking today.
I am as poor as Shri MNambiar over

there. No capitalist; nothing of the
sOrt.

An Hon. Member: Free of all encum-
brances.
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Shri Matthen: I speak with some back-
ground in banking. I have been follow-
ing Shri M. S. Gurupadaswamy's advo-
cacy of nationalisation. But, 1 am sorry
10 say that I cannot support him whole-
heartedly.

It is true that I have been the first
Member of Parliament here who has
been advocating nationalisation of insu-
rance companies. In a way, I am for
nationalisation of banks. But the differ-
ence in my advocacy for nationalisation
and the advocacy of my hon. friend Shri
M. S. Gurupadaswamy or anybody is
this. 1 want to retain the private sec-
tor. | want to retain an element of
competition in business. Without an ele-
ment of competition, no industry will
grow properly. As I said on a former
occasion, monopoly corrupts, whether
the monopoly is handled by the Gov-
ernment or by the private sector. We
have already done the nationalisation
of the Imperial Bank, that is 50 per
cent. of banking with prospect of con-
trolling mofussil banking. It is not urban
banking only. That is the great policy
laid down in the nationalisation of the
imperial Bank. It will in due course
spread into the rural areas. If you obli-
terate the private sector, I am sorry to
say, it is something which everybody
will regret. The economy of India will
regret. Today, if you go into the coun-
try—I know my State and I have gone
to several States recently—one fear
which the people share,—even those
who had been advocating nationalisation
of insurance—is the fear whether the
standard of service will go down, when
a man dies, whether his widow who
needs the funds, will get them in time
without the redtapism of goyernment or-
ﬁanisaiicms. That is why, even though I

ave been advocating nationalisation, I
rather insist upon retaining a small effi-
c:;?t private sector with sufficient con-
trol.

1 am with Shri M. 5. Gurupadaswamy
and I believe tha* this is one depart-
ment of industry where the public has
the right to demand nationalisation.
Just like the insurance premium that
is collected, the deposits that are col-
lected here from a public trust. It is
not like investment in a steel factory
or a textile factory where all the invest-
ment is made by the man and pro-
prietor and he gets the p or suffers
the loss. Here, it is a matter of credit. I
agree. But, it is very equally imj t
for the economy of India that the pri-
vate sector should be maintained and
efficient competition should be maintain-
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ed. Iinvite the atteation of my hon friend
Shri M. S. Gurupadaswamy to the great
industrial develo of Germany un-
der Kaiser William. At that time the
world industry was controlled by the
UK.

Shri V. P. Nayar: (Chirayinkil): You
want India to be made Kaiser’s Ger-
many?

Shri Matthen: Have some patience.

The industry and trade of the world
was in the hands of the UK. at that
time. When the Kaiser realised the
potentiality of foreign trade, -what did
he do? He did not insist on the old bank-
ing principles of the British to be copied
in Germany, but he gave a free hand:
not much of control. Because if the
orthodox banking principles of the old
British banks are copied in India or
were copied in Germany, very few peo-
ple could take advantage of the credit
offered. 1 can give an example. I think
Shri Kottukappally referred to the
development of the plantation industry
in Travancore-Cochin or the cashew
industry. When 1 was a banker, I take
credit to have taken banking to the mid-
dle classes and the lower middle clas-
ses, to have democratised banking. At
that time, cashew was practically not a
commodity which feiched any price. I
am talking of the early twenties. I came
across an American representative of
the General Food Co. He said that the
market in America for the cashew was
very great. He saw the nuts available
in Quilen and said these are the biggest
and best that 1 have seen, will you help
me? | went to the big merchants of the
place and asked them to start a cashew
industry: shelling and packing business.
I knew the margin OF profit was 400
per cent. They refused. Then, I had
to go in for the people who had no as-
set of their own. 1 gave them money
for buying nuts, for buying cycles, for
thatching their houses and persuaded
them to do this cashew business. Today,
that is the bisgesl industry in Travan-
core-Cochin. One person to whom no-
body would have advanced Rs. 100
then, is today one of the richest men
in Travancore-Cochin. If anybody had
followed a conservative policy, even if
the Government were in the field, Gov-
ernment would not have looked at these
people for advancing moneys. I knew
the margin of profit. I knew the letter
of credit was with me. The only thing
T had to make sure was that the nuts
E.;rchased are broken and packed. I

ew that these common people are
more honest than the rich people.
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Some Hon. Members: Oh yes.

Shri Matthen : They maintain a high-
er standard of moralrw than the so-call-
ed big capitalists.

My main point it this. If a conserva-
tive policy had been followed, even if
the Government were in the field of bank-
ing, Government wculd not have look-
ed at these people. As I said, several of
those people are rich today, because of
the liberal policy pursued by the private
sector. | had freedom to do that. When
I was convinced ! made the advance.
My point is, in every industry, especi-
ally in banking and even in insurance,
though it is too late today to speak
about it—I think there should be inde-
pendent corporations so that there may
be competition—this spirit of competi-
tion is essential for development. As 1
said, the development of German indus-
triecs was due to the banking policy of
Germany.

Shri M. S. Gurupadaswamy was plac- -

ing too much stress on bank failures.
1 think my hon. friend Shri Kottukap-
pally has replied to it. After the Bank-
ing C'ompanies Act, after the Reserve
Bank nas started pursuing a policy of
control over private banking, the story
is different. Hardly any bank has failed.
I am sure bank failures will be fewer
and far between, and will be nil, if the
present policy adopted by the Reserve
Bank is continued.

Shri Feroze Gandhi : Was not there
the Reserve Bank “hen the Calcutta

Banks failed?

Shri Matthen : The Reserve Bank was
there. That was exactly the mistake.
Our Finance Department was there. But,
the' Finance Ministry did not exercise
the control which it should have exer-
cised on companies. If it had been done,
the corruption, etc., that my hon. friend
was referrmg to in Dalmias, would not
have taken place. They never exercised
the rights t they had. There were
scheduled banks and other banks. They
never cared for the small banks. Even
on scheduled banks the control was
limited. Today, it ic different. On sche-
duled banks, non-scheduled banks and
small banks, the Reserve Bank is exer-
cising control. I am for control. I am
not at all against control. I am against
laissez faire capitalism. My only differ-
ence is this. As far as banking is con-
cerned, we have done nationalisation. If
we do more, it will be something which
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we will not be able to swallow, we have
not got the personnel, we have not got
the machinery. This is not the time for
India to go into lines like this, when
we can devete our attention and energy
and finance for developing basu: mdu.s-
tries. Therefore, in the

of our industries, especm.ﬁ develop-
ment of small 1ndustnes 1t is only the
small banker or the private banker who
will take the risk znd go to their help.
I think it will be absolutely unwise to
resort to nationalisation of banks as we
have done in the case of insurance.

Shri V. P. Nayar: [ whole-heartedly
support the resolution of Shri Gurupa-
daswamy. I would have very much
wished. . .

Shri Feroze Gandhi: Wholeheartedly
or headedly?

Shri Nambiar: Here is an alternative,

Shri padhyl a (’Vi'n avada):
Full-throatedly. ’ e ;

Shri V. P. Nayar : If after the words
“should take steps” in his resolution, he
had added “immediately” 1 would have
welcomed it all the more.

The two bankers who spoke after him,
a banker and an ex-banker, banked too
much upon their banking experience to.
argue their case, in vain.

Shri Chattopadhyaya: Alas !

Dr. Lanka Sundaram (Visakhapat-
nam) : 'Ihere is provision for overdrafr'

Shri Chattopadhyaya: They might
catch it.

Shri V. P. Nayar: [ was very much
interested to hear the present banker
or the current banker, Shri Kottukap—
pally. He certainly has some ex
and his bank has done some good work
in Travancore-Cochin at least. He says.
that the banks have been functioning
very efficiently, that in Travancore-Co-
chin the banking facilities are very much
more. Why is it I ask him then that, if
the banks are fungtioning very much
better in Travancore-Cochin than in
other parts of India, his bank and the
other banks in Travancore-Cochin do-
not so far pay the rate as suggested by
the award?

There alone the banks do not fumc-
tion,
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Shri Kottulappally: The bank with
which I am connected is paying the
rate according to the award, it was
paying it even before the award.

Shri Bhagwat Jha Azad (Purnea cum
Santal Parganas) : One swallow does
not make a summer.

Dr. Lanka Samdaram: The swallow
will swallow.

Shri V. P. Nayar: We are here consi-
dering whether in the present context
the banks have to be nationalised or
not. I am not going into the details of
the history of ing. We all know
how the banking industry in this coun-
try has developed. Even as late as 1925
1 find there were only 28 banks while
today we have very many more, over
400 or so. That is not the point. But the
banking industry has today developed
in such a way that it has become an
a?pm‘alus of exploitation in the hands
of a few people, who suck the life-blood
of the people in various ways. There
is no denying that.

If you go through the analysis of the
banking industry, you will find that it
has done very. little in the matter of
«developing India’s agriculture. To some
it may be an arguable question whether
it is part of banking or not, but for us
it is not an nrguabli proposition at all.
From the data collected the Reserve
Bank we find that out of 557 crores
‘that the banks have advanced, Rs. 120
-Crores or about 34-3 per cent. has
for industry. For commerce they have
advanced Rs. 278 crores, or about 50
‘per cent. And for agriculture it is Rs. §
-crores. Here my friend was saying: “We
have given money to cashew, ginger,
pepper, lemongrass oil etc.” All that in
Travancore-Cochin plus what you have
-given for iculture and agricultural
commodities in the entire country comes
‘to only Rs. 5 crores, which is less than
one per cent. of the total investments of
‘the Banks. Is it fair that in a country
where more than 80 per cent. of the po-
pulation is depending upon agriculture,
‘the banking industry develops to a great
-extent but gives less than one per cent.
‘to agriculture?

Shri Matthea: May I interrupt and say
-one word?

The policy of the Reserve Bank was
against agricultural finance, it was only
for commercial banking. You cannot
"blame the banks for it.
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Shri V. P. Nayar: I am ing to that.
Indian banks have adv Rs. 47

crores by way of loans on per-
sonal security, wm to t
nine per cent.

Shri Kottukappally: At least 45 per
cent. of the entire private banks’ depo-
sits in India are i.nmtedmin Govmenb'mt
securities, includin of the
in Travan:ore-Coc%ﬁn State.

Shri V. P, Nayar: Whether you have
invested 45 per cent. or 50 per cent
in Government securities is not the pro-
position before us. What I say is that
the money which the banks have in In-
dia today is utilised to the extent of
34-3 per cent. for industries and 50 per
cent. for commerce. What is commerce?
We know that these various banks are
not controlled by hon. friend like Shri
Kottukappally. The banks are in the
hands of tycoons and monopolists in
Industry. Which big industrial house in
India is not connected directly with a
bank ? I say the houses of Tatas, Birlas,
Dalmias, Jaipurias, Kanorias, Singha-
nias and Bangurs have all their banks.
Every big industrial house has its own
banking enterprise.

Shri Feroze Gandhi: Except the House
of the People?

Shri V. P. Nayar : Except the House
of the People, everybody has a bank
says Mr. Gandhi. '

Shri Nambiar: We should also have a
bank.

Shri V. P. Nayar: This is the position
that we have.

My friend was asking a question:
would Shri Gurupadaswamy point out
any instance of either the United King-
dom or the United States of America
having nationalised the banks. But can
my friend Shri Kottukappally say whe-
ther either the United States of America
or the United Kingdom have declared
for themselves the goal of a socialist
pattern of society as we have done for
this country?

Shri Bhagwat Jha Azad: Clause 4 of
the Bank of England Act gives power
to control the banks.

Shri V. P. Nayar: Please allow me to
proceed.
Nationalisation of banks, as far as I

can see, especi in the context of
the Second P‘Ianall!zame which is before
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me, is an imperative necessity as
emnment tells us that this Plan will take
us to the fringes of a socialist pattern
of society. What is a bank for?

is not for Shri Kottuka to be a
managing director or for me to be its
manager; or for a monopolist to be
an;;i. It has to i:atr:lr to the ﬁnmcn”d ial
n of the people. I was surpri to
find that even as late as in the wake
of the Second Five Year Plan, Govern-
ment do not commit themselves to a
declaration of policy that here and now
the major banks will be nationalised.
I was going through the Second Five
Year Plan report. I read every line of
it. The importance of finding more fin-
ance has been stressed over and over
again. The fact that the Imperial Bank
has been nationalised has been mention-
ed as a credit in the First Five Year
Plan. The fact also that the insurance
<ompanies are being nationalised is men-
tioned. But I do not find a word about
nationalisation of banks which we have
necessarily to have.

If you will permit me, Sir, I will read
one or two sentences only to show how
much important it will be for the Second
Five Year Plan. I am reading from
page 17 of the draft Second Five Year
Plan.

“The recent decision to nation-
alise life insurance has added an-
ther potent instrument to the re-
pertory of the public sector for
raising savings and for regulating
and directing the flow of funds in
accordance with the requirements
of the plan.”

I ask this simple question of the hon.
Minister of Revenue and Defence Ex-
penditure who is here; if nationalisation
of insurance can be considered to be
a useful repe , can we not consider
nationalisation of banks, as a repertory
with a greater potentiality for the financ-
ing of 3:1: Second Five Year Plan? The
banks between them have assets of
about Rs. 1200 crores. No joke. Can we

, by exercising greater control
through nationalisation and by bringing
the banks into the public sector, pre-
vent at least the tax evasion which is
so rampant today? The Government of
India not have powers to ask the
banks to disclose the accounts of pri-
vate gentlemen. I do not think even the
Reserve Bank has that power. The Re-
serve Bank does not have powers, for
example, as those of even the Control
Commissioner of France. When we ask
questions, they say it is not in the
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public interest to disclose certain fig-
ures relating to safe deposit vaults. |
ask the Minister whether it will not be
conducive to prevent tax evasion if the
banks are nationalised because most of
these professional tax-evaders have their
accounts in banks under so many names
and banks, if they were under Govern-
ment management, could certainly find
out. I do not want to argue on that point
at any greater length.

Shri M. S. Gurupadaswamy : Safe
vaults.

Shri V. P. Nayar : It is a question
which has been asked several times and
oftentimes the rel:v]y has come that it
is not in the public interest to disclose.
All this can be prevented if we nation-
alise the banks. There is no question
about it. Thirty crores of rupees is esti-
mated to be the annual loss on account
of tax evasion in this country. I think
it should be very much more, but even
if we take that estimate, a very large
percentage of that can be found out
and money realised if only Government
had greater control over the banks.

My friend was asking whether in
the United Kingdom it has been na-
tionalised. Why do we copy other things
from the United Kingdom? For his in-
formation I can tell him that in Aus-
tralia when the Labour Government was
in power, banks were nationalised. All
the banks were nationalised, but unfor-
tunately after that there was an order
from the competent court declaring that
particular Act to be wultra vires.

But then the Labour Government fell.
The Liberal Go;eﬂflnm_eﬁl?l&r which ft?lielowed
passed another withdraw .
vious Act, and thus got Shnmﬁonug;-
pally’s friends in Australia another
lease of life. That was what happened.

4 p.M.

Shri K : But we can
follow more ancient countries.

Shri V. P, Nayar: | om coming to
ancient India also, and not even ancient
countries. My hon. friend was saying
that no other country has done it. I
would commend to my hon. friend this
report on banking, which I have in my
hand namely the Overseas Economic
Surveys of UK which gives an account
of the banking industry in France. If
my hon. friend will go through it, he
will find that France has now nation-
alised five banks which are called Depo-
sit Banks, and which between them,
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have 60 per cent. of the banking indus-
try of France. 1 do not say that every
bank here should be nationalised tomor-
row. That may not be possible. But
certainty, all the scheduled banks, all
the exchange banks, and all the first-
grade banks, can be nationalised within
a very short period. Even then, Shri
Kottukappally's bank will not be left
out, because his is a big bank too. That,
however, is a different matter. I would
ask my hon. friend whether in other
countries—] do not say anything about
the socialist countries—the banks have
been nationalised, as for instance, in
Czechoslovakia or in any other coun-
try. But my hon. friend does not know
anythin about that, - because he only
asks, ‘Have we got an instance of the
banks having been nationalised in the
United Kingdom? Certainly not.".

Shri K ally: In UK, they have
nationalised the Bank of England.

Shri Bhagwat Jha Azad: They have

wide powers to control the other banks.

Shri V. P. Nayar: But that is a Central
Bank. Most of the capitalist countries
have also nationalised the Central Banks.
Even the capitalistic countries have
had to nationalise their central banks.
But in Australia, as 1 said earlier, all
banks were being nationalised; in France
also, some other banks besides Central
Banks were being nationalised. That is
the point which fwa.m my hon, friend
Shri Kottukappally to bear in mind be-
fore he comes forward {0 make a
sweeping charge. Let my hon. friend
come out with any other example.

Now, Sir, 1 would like to say some-
thing about the present plight of the
banking industry. We know that bank-
ing is as old in India as the Vedas.
There are references to loans in the
Vedas. And as a student of i
you know that Kautilya's Artha Shastra
prescribes a limit for the interest which
can be claimed on loans and on securi-
ties. What is the ition of banks to-
day? Apart from the banks which are
either scheduled or non-scheduled, there
is another apparatus spreading its vici-
ous tentacles all over the country, name-
ly the private moneylender’s
What is its role? He also claims that he
has given finance for the agriculturist,
and that he has given finance for the ar-
tisans and the small men. But what is
the interest that he charges? Here, Kau-
tilya's Artha Shastra is torn 1o pieces.
He charges one hundred per cent.
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Shri Chattopadhyaya: So is the man
who borrows.

Shri V. P. Nayar : What is the trick
that these money-lenders play ? You can
have any number of loans from these
usurious money-enders, but if you take
a loan of Rs. 100 from them, they will
take a receipt from you for Rs. 500,
and when you pay, you have to pay the
interest on Rs. 500 at 9 or 12 per cent.
and pay the principal at Rs. 500. Is
this not being done by the private bank-
ers? This is done even by the bigger
banks privately. Whatever laws may be
in force which may prevent wusurious
practices. We find that in this country,
because there is no State-owned bank-
ing industry, and because there is some
difficulty in finding adequate finance, a
set of nefarious operators prowl for
prey in this private banking line, und
they are allowed to continue to do so.
If we were to make it possible for the
people to think that a State Bank will
cater to the needs, I submit that that
aspect also will be to the advantage of
the people.

I want to draw the attention of the
Minister to certain other aspects. [
want to pose certain questions before
him, which if he answers, I shall be very
happy. Is it not a fact that the policy
of the banks as we find today runs
counter to the national needs ? Is it not
a fact that when there is a favourable
price situation, the banks are very li-
beral, and when there is an unfavour-
able price situation, the banks tighten
up, and control the advances more? I
would also like to ask him whether, in
India. today, with what my hon. friend
Shri Kottukappally calls a “well-develop-
ed banking industry”, it is not a fact
that the banking industry is controlled
by a few people who have monopolistic
control over other spheres of activity
in the industrial and commercial sector.
Is it not a fact that some of our biggut
bankers happen to be owners of the big-
gest industries in India and the biggest
business houses? I do not want to waste
the time of the House, but the examples
which 1 gave before will indicate the
real position.

Shri Matthen: Control the bank.

Shri V. P. Nayar: Thed do. 1 do not
want to name anybody, but even some
of the biggest industrialists having their
own banks see that their ventures get
more money at the right time while the
others do not get it. So many reports
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on the banking industry have brought
out these matters. I do not propose to
argue those points now.

My regret is that when we say that
we are marching forward, and that
from here all roads lead to a socialist
pattern not even the socialistic pattern
and when we say that Government must
find out all possible resouirces from the
country, this vitally important source of
getting adequate finance, namely -bank-
ing, should have been left to the pri-
vale sector. And 1 feel that Government
not committing themselves to a state-
ment of policy that at least the Sche-
duled Exchange Banks will be forthwith
nationalised, should make the Minister
blush with shame.

In conclusion, and after  omitting
most of the points which I wanted to
put {orward. .....

Shri A. M. Thomas (Ernakulam): My
hon. friend ought not to have faced
Shri Kottukappally.

Shri V. P. Nayar:. .. I would say that
in order to save the people from the
predatory money-lenders, in order to
save our country from the economic mal-
adjustments which are deliberately creat-
ed by banking institutions today, and
in order to facilitate the Plan being
worked out to a success, all the banks
should be nationalised, the bigger ones
being taken up in hand immediately for
nationalisation. I hope Government will
have no hesitation in doing so, if as
they proclaim from the house-tops their

objective is to usher in an egalitarian

society.

Shri Bhagwat Jha Azad: Though the
institution of banking has progressed
very much since the first bank was es-
tablished in the world, vet in India, the
first bank that was established, namely
the Commercial Bank of Oudh, was es-
tablished in 1881, and after that, during
the period that has intervened up till
now, the progress of banking in India
is very dimsally disappointing. If we go
through a close review of the banking
industry in India, we find that the
very objective for which we have had
this institution has not been fulfilled
or realised in our country.

According to the great authority on
banking, Mr. Sayes, the main issues that
arise in the case of the banking indus-
try are the efficiency issue, the integra-
tion issue, the monetary issue, and the
general and transitional issues. I need

4—101 L. S.
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not go into the details of all these theo-
retical propositions. But I shall straight-
way go on to deal with the first issue,
namely the efficiency of the ba ins-
titution in India. The certificate of effi-
ciency is very well reflected in the num-
ber of bank depositors in India, which
is only 36 lakhs, that is one per cent.
of the entire population, and almost
half of those who are insured. It is
very well reflected also in the offices
which were only 4819 in 1947, but have
since come down to only 4014 in 1954,
The number of depositors and the num-
ber of offices reflect very well the cer-
tificate given by the people of this
country to the banking institution and
the bankers.

These 4014 offices are situated only in
a thousand places. My hon. friend Shri
Kottukappally had referred to the Im-
perial Bank's offices and stated that
they have entered into unhealthy com-
petition. But what about other banks?
They have opened their branches, how-
ever, only in a very few places, mostly
in big towns, and they have never reach-
ed the villages or the small towns. So,
we find that 40 per cent. of their offices
are concentrated in 64 places in this
vast country. So, they have failed to
reach, and tap the resources of, the
people of this country, which they have
got to, if only we want to implement
our Second Five Year Plan successfully
by reaching the common man in the
villages and small towns,

As a result of the Jarosperity in the
agricultural sector and as a result of
the impact of the Second World War,
we now find that money is flowing from
the big towns to the villages, from the
zamindars to the labourers. Therefore,
it is high time that the banking institu-
tions gave us a correct picture of how
they would tap the money flowing from
the big towns to the villages. But no-
thing like that has been given to us. No -
efforts have been made to understand
and realise this vast change that is going
on in the country, the vast change that
is effected by hydro-electric schemes
whereby vast tracts of land will be irri-
gated. How will they tap the resulting
money that will come in the hands of
the farmers of this country with the
small number of 4000 banking offices
in 60 places? These banking institutions
cannot take credit for helping the eco-
nomic prosperity, commerce, trade and
industry of the country, as is the case
in foreign countries. But what is their
policy?
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Under a planned economy, we have
got our Five Year Plans. We have to
realise more and more money. We have
to attract small depositors and small
borrowers. We have to fill up the gap
by attracting the small savings and other
savings of the people. These banking
institutions adopt a highly discrimina-
tory policy with regard to giving loans.
‘When they give loans to the common
man, the ordinary borrower, they dis-
criminate by charging him a high rate
of iaterest. But between the directors,
they mutually exchange loans. The Re-
serve Bank of India Act provides that
the director of a back cannot take a
loan from the same bank. Therefore,
these directors mutually exchangze loans
at a very low rate of interest. I will give
you a concrete case without naming the
individual. A big Kanpur industrialist
took a loan of Rs. 50 lakhs from a
bank, the head office of which is in
Delhi. Then the man in Delhi, in re-
turn, got a loan of Rs. 50 lakhs from
him. And what is the rate of interest
charged? It is 4 per cent. or 44 per cent.
But if a small borrower or a small depo-
sitor wants a loan, he cannot get it at
such a rate of interest.

What is the use to which these big
sums of money are put by these le?
Through brokers and benqmidam
speculate, they invest in shares of com-
panies which ves crash at any
time. This practice brings not prosperity
to the country but just result in a crack
in the economic structure of the coun-
try.

I will give you another example of
how they operate. From a Calcutta
branch of a scheduled bank, a sum of
Rs. 2,43,00,000 was ‘clean lifted’—that
means, by giving a personal security—
by a certain industrialist for the purpose
of speculation in jute. The Reserve
Bank of India ¢ me to know of this.
-It immediately * - anded that the money
be returned wit'y all grace. Humiliating
hims=if, the fellow had to return the
money. This is how they operate. Re-
cently, ten months ago, the same bank
advanced a loan of Rs. 43 lakhs to a
prominent industrialist. For what pur-
pose? For speculation. Again the Re-
serve Bank came to know of it and
has asked for the refund of the money.
idg not know whether he has given it

ack.

. Therefore, my point is that these
banks discriminate in giving loans to
small borrowers and small depositors,
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but they themselves mutually exchange
big loans at a nominal rate of interest.
They go in for shares, they go in for
speculation and thereby bring ruin on
the economy of the country. Shri Kot-
tukapg?lly may deny this. But this is a
fact. Therefore, it is high time that
we hurried up with legislatior for na-
tionalising the banks.

I will bring before you a very in-
teresting device of how these friends
try to’ deprive the poor depositors of
their money and dividend. You know
that these very industrialists, who con-
trol the banks, are responsible for creat-
ing scarcity in the country. Advances
and loans made under the cash and
credit system are bei_-ﬁ] misused for cor-
nering commodities. They deposit a sum
of Rs. 2 lakhs and take Rs. 10 lakhs
with which they speculate. Therefore,
this cash and credit system is being mis-
used for cornering commodities, there-
by creating scarcity in the country,
which is an artificial scarcity. Thereby
they deprive the consumers of the na-
tural benefits of prosperity in the coun-
try. No use is made for productive pur-
poses.

After the last war, Japan faced the
same situation. How did Japan tackle
it? There also the industrialists made use
of the cash and credit system to corner
commodities and thereby create artifi-
cial scarcities in commodities. Japan
had to create a central authority to check
advances and loans under the cash and
credit system. Before any loan is given,
the authority must satisfy itself that it
is going to used for productive pur-
poses. But in this country, there is no
such restriction operative. They can de-
posit Rs. 2 lakhs and take Rs. 10 lakhs
and speculate or do what they like with
that money. I feel it is high time that
we should not allow these gentlemen
to play ducks and drakes with the mo-
ney of the public. Their inefficiency and
their personal motive of profit have
shaken the faith of the depositors in
this country.

Now [ will give some statistics about
the notes in circulation, deposit liabi-
lities and the percentages. In India, the
notes in circulation in December 1955
were to the extent of Rs. 1374 crores,
the deposit liabilities were to the extent
of Rs. 1052 crorse. That represents a
percentage of 75. In Canada, in the
same iod, notes in circulation were
to the extent of £ 1739 million (ster-
ling), deposit liabilities £ 1194 million
(sterling) and the percentage 684.
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Similarly, in_South Africa, the cor-
responding figures are £ 111 million
(sterling), £ 465 million (sterling)
and 418-99 per cent. In the USA, the
respective figures are $ 26,921 miilion,
$ 10,117 miliion and 390-47 per cent.
Compared to India which has got only
75 per cent. in deposit, Canada has got
684 per cent. South Africa has got 418
per cent. and the United States has  got
390 per cent, This shows how the coun-
try's faith in banking institutions has
been shaken by the inefficiency and per-
sonal profit motjve of these bankers.
Thersfore, it is kigh time that we
nationalise thess banking institutions so
that sll the surplus mouey available
with the public is saved for the imple-
mentation of the Szcond Five Year
Plan, and not for the personal profit mo-
tive of thece bankers and industrialists
in the country.

Shri Kottukappally quoted the case of
a bank which is already doing good
work. Very good. We compiiment him
on that, although I do not know how
far it is true; but I take it as true, com-
ing as it does from my hon. friend. But
on¢ swallow does not make a summer,
and this does not wipe off the actions
of other bankers who are behaving mys-
teriously in this country.

Referring to Shri M. S. Gurupada-
swamy's speech, in connection with
failures of banks, he asked : are there
pot failure of aeroplanes, trains and
ships? 1 would respectfully ask him:
are these failures the sarae thing as the
bank failures ? - This is a fallacy and
a bad argument. Is there any personal
motive in these failures?

The pilot does Lis work in all honesty
and sincerity. Yet, unfortunately, he
fails. But is the failure due“to the dis-
honesty of the pilot ? On ihe other hand
the bank fajjures are due to unhealthy
competition in small towns and the ger-
sonal profit motive of the bankers and
their speculative activities in the share
market and misuse of the cash and cre-
dit system. Therefore, all I can say is
that this argument of Shri Kottukappal-
ly's looks very nice It is wrong to use
this analogy and falacious argument.

We find that from 1948 to 1954, there
have been as many 294 bank failures.
This is the number regarding Calcutta
alone The amount involved is Rs. 30
crores. The poor depositors were robbed
to the extent of Rs. 30 crores. ...

An Hon. Mencher: Looted.
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€ari Che—vat Jua Axsd : Therefore,
tiiis wonderful certificate of the relation-
shig between the notes ia circulajion
and deposit liabilities shows how badly,
how shabbily, how poorly they have
treated the people of this country whose
faith in these banking institutions has
been shaken.

Then, I come to the other commen
corrupt practice of taking a small per-
centage from tue loans that they give
on behalf of the bank to ihe loanee.
They charge a small perceatagz om
the joan which they pive to the loanee.
Therefore, it is essential that for in-
tegration and monetization in this coun-
try we should have contro! over the
commercial banis also because, lice the
Reserve Bank they also create facility
for money. .

In England, th: Bank of England
Act gives wide powers. The Bank of
England has been invested with wide
powers under clause (4) of the Bank
of England Act, to request information
from and make recommendations fo
bankers as well as issue directions, if
authorised by the Government, provided
that no such request or recommendation
shall be made with respect to the affairs
of any customer. Thus, it is e.ﬁemd
that the Treasury, the Central B and
the clearing Lanks would have to pull
well together. The Bank of England
Act serves as a safeguard.

As Shri V. P. Nayar said, in France
they have nationalised banks. They have
four deposit banks.

. In Australia, in 1947, they introduced
a Bill for nationalisation. Sze what
have done for protecting poor deposi-
tors like ourselves. I am quotin

what Mr. Chiefly, the Prime M:nister of
that country at that time, said about the
naticnalisation of banks. He gave the
reasons for tie nationalisation.

“(1) Policies of private banks® have
run counter to national needs. The pur-
pose of nationalization is to take away
powers from the hands of a few direc-
tors and to devote banking to the na-
tional service.

(2) Private banks increased their
lending in good times and contract it
in bad times, and lend always where
the profits seemed largest and most

assured. Private banks fed booms.

(3) Through the procss of amalga-
mation, power of privaic banling? E:.
become concenirated ir the he=': i



6645 Resolution 1e.

[Shri Bhagwat Jha Azad]

Boards of Directors comprising a rela-
tively few men."”

This is what the Prime Minister of
Australia, Mr. Chiefly said in moving
the Bill in the Federal House of Repre-
sentatives of Australia.

The same circumstances also exist in
this country and it is high time that we
go through this nationalisation of banks
s0 that we can tap all the available re-
sources of money that goes from the
big towns to villages and be able to
bridge the gap in finance which we
have got for financing the Plan, so that
we can make people more interested in
spending large sums of money as is
being done in the WU.S.A. Unless the
banks are nationalised there is no hope
for getting the resources of these poor
men.. By that alone, we can go to the
schools, we can go to the colleges, we
can go to the temple, we can go to the
mosque, we can go to the church and
we can go to the field and ask from the
people a good amount of money. In this
way Government will guarantee the poor
man against failure of the bank. In
US.A. the Government guarantee
against failure of banks. Therefore, I
do hope that Government will take ac-
tion soon.

Shri Gurupadaswumy has quoted the
Finance Minister as to what he said
about how these banks behave and all
that. Therefore, with all the emphasis
at my command, I support the resolu-
tion moved by Shri adaswamy
and I am glad that at least once in his
life he has given me an opportunity
of supporting him. .

Dr. Lanka Sundaram: It may be a
harbinger of others.

L ]

Shri A. M. Thomas: Mr. Chairman,
Sir, it has so happened that un this re-
solution on the nationakisation of banks,
I am the fourth Member to speak from
Travancore-Cochin. 1 think 1t is not
strange that many Members from that
State have thought it fit to icipate
in the discussion on this resolution. If
you go through the statistics concerned,
you will be able to find that it is, per-
haps, Travancore-Cochin that has got
the largest number of banks as compar-
ed with other States,

Two of the speakers from Travancore-
Cochin have emphasised the great service
that has been done by the joint stock
banks of Travancore-Cochin. Had it not
been for the great number of banks
in that State it would not have been
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possible to finance the small agricul-
turists, the small industrialists and the
petty traders and the persons who are
trading in commodities like pepper, le-
mon grass oil, ginger and so many
others. I do not want to enter into a
discussion on the services that have
been rendered by the joint stock banks
in this country.

Shri Gurupadaswamy, by his resolu-
tion, wants tﬁis House to commit itself
to the nationalisation of the entire
banking business of this country. Shri
V. P. Nayar my friend from Travan-
core-Cochin, who is now sailing with the
communist party, is not. ...

Shri V. P. Nayar: Why ?

Shri A. M. Thomas: Even now you
are only a fellow traveller and not a
full-fledged communist.

Shri V. P. Nayar: You are mistaken.

Shri A. M. Thomas: Shri Nayar has
not chosen to go as far as Shri Guru-
padaswamy has gone. Shri Nayar has
stated that he does not want the entire
banking structure to be nationalised. He
does not want to see the small joint
stock banks....

Shri V. P. Nayar: If the hon. Member
were to yield.....

Shri A. M. Thomas: | do not want to
yield.

Shri V. P, Nayar: You are misinter-
preting what I said. I certainly said that
you should natioralise all the banks,
tomorrow or the day after.

Shri A. M. Thomas: Shri Nayar want-
ed to nationalise the big joint stock
banks, the foreign exchange banks and
big banks only. 1 do not think there
is any necessity for this House to pass
this resolution. The Government itself
is cpmmitted to the spirit of* the resolu-
tion. We passed the State Bank of In-
dia Act and, under section 35 of that
Act, you will find that the State Bank,
may with the sanction of the Central
Government and shall if so directed by
the Central Government in consultation
with the Reserve Bank, enter into ne
tiations for acquiring the business. in-

. cluding the assets and liabilities of any

banking institution. (Interruption.)

So, that is the provision of the Act
that we have passed and it is open to
the State BmﬁJ of India to take the
banking business of any institution in
this country by negotiations.
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You will also find that the Committee
of Direction, appointed by the Reserve
Bank of India, has gone into this ques-
tion of the credit structure of the coun-
try especially in relation to rural credit.
It recommended for the nationalisation
of the Imperial Bank. It has further re-
commended that the major State-asso-
ciated banks like the State Bank of
Saurashtra, the Bank of Patiala, the
Bank of Bikaner, the Bank of Jaipur, the
Bank of Rajasthan, the Bank of Indore,
the Bank of Baroda, the Bank of My-
sore and the Hyderabad State Bank and
the Travancore Bank, should also come
within the ambit of the State Bank.

The Committee has also said that the
Reserve Bank and the Government of
India should examine, in this context,
the suitability of also amalgamating cer-
tain small State-associated banks. For
future application, as and when neces-
sary and appropriate, and subject to no-
tification - by Government, the same sta-
tute should contain provision for similar
compulsory amalgamation with the State
Bank of India of suitable, relatively
small commercial banks whose bran-
ches are so situated as to be comple-
mentary in point of area of operation
to that of the State Bank.

I think this recommendation of the
Committee of Direction has been ac-
cepted by the Government.

Shri Gurupadaswamy cautioned that,
as is usual, the Finance Minister should
not follow a pragmatic approach in this
matter. But 1 would say it is a pragma-
tic approach that is necessary. What is
the object we have in view? It is the
expansion of credit facilities. How best
it can be served, is the matter which
we have to determine. Having adopted
the socialist pattern of society, we are
committed to avoid concentration of
economic power. For that purpose, we
have taken up the nationalisation of
insurance. As time passes, we may, per-
haps. nationalise banking also. But, all
of a sudden it is inadvisable to nationa-
lise the entirc banking structure of this
country. The Government might, from
its experience of the nationalisation of
the Imperial Bank, proceed cautiously
in nationalising other banks. Since the
State has entered the field, it can o
banks anywhere in the country and in
any number.

Shri George Thomas has quoted cer-
tain figures to show the inadequacy of
banking facilites in this country.
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He has quoted that for one million
of people, we have got only 16 banking
offices. When 1 studied Economics in
my B.A. class, I remember that the
whole of India had not even the num-
ber of banks that the city of Paris had
at that time. It shows how inadequate
banking facilities in this country are.

So, I think, this is a field in which
there is scope both for the private sec-
tor as well as the public sector. We have
nationalised the State Bank of India.
The State has stepped into this field,
and whenever possible, for expansion of
trade facilities, we can take up this
business to any extent.

There is another factor that we have
to bear in mind in this connection.
Even now we leave a sector of our in-
dustrv and commerce to the private sec-
tor. The complaint is raised from the
private sector that now that the State
has come in and has launched enormous
development plans, it is impossible for
the private sector to get the necessary
finance for its own purposes, that is, for
the development of those industries and
for the development of commerce which
has been left to the private sector. I
think it is not possible to nationalise the
entire banking structure now. I should
think that the State Bank may first of
all take over the business of the State
Bank in the other States and even na-
tionalise some other big banks. But to
nationalise the entire banking struc-
ture. ...

Shri V. P. Nayar: What do you think
oi the exchange banks?

Shri A. M. Thomas: Shri Gurupada-
swamy referred to the failure of so
many banks. These failures have occur-
red; and they have only involved a
small capital, as pointed out by Shri
George Thomas. Failures had happened
before the necessary amendments of the
Reserve Bank of India Act, the Banking
Companies Act were carried out and
before the Reserve Bank started to ex-
ercise the control that it is exercising
now. Under the powers of control and
supervision that the Reserve Bank has
got, bank failures would be few and far
between; and we may take that fact
also into consideration.

I may also say that there is another
danger if we now all of a sudden na-
tionalise the entirc banking structure.
It is to eliminate the usurious money-
lender, the village sowkar, that we have
urged the necessity of nationalising the
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State Bank and starting as many bran-
ches as possitle in the villages so that
the rural folk may be benefited. The
main cbject, as I said, was to eliminate
the village sowkar. If you now resort
to nationalise tiic entire banking struc-
ture, then there is this danger, that is,
the cld village sowkar will again raise
his head. That is what will happen. So,
we have to be very careful before we
take any step in this direction.

Sbri V. P. Nayer: [ think he has stu-
died ouly economics and not logic.

f2mi A. M. Theinas: I may submit
that before we nationalise the entire
banking structure, we must find the ne-
cessary personnel for the purpose. There
is a recommendation of the Rural Bank-
ing Enquiry Committee—and also of the
Central Banking Enquiry Committee
which enquired into the matter in 1931,
and again of the Committee of Direc-
tion—to the eiiect that we must have
the necessary personnel 'ho are trained
in this business of banking, so that the
banking institutions in this country may
be properly staffed. I do not think that
the Governmznt has even now started
any bankiog institution which will give
the necessary personnel for manning the
institutions 1f we nationalise them. As
a first step, I would suggest that we
must give the necessary training to the
present staff working in the various ins-
tituticns, and as a pre-requisite to emp-
loyment in banks, we may also open the
necessary institutions for imparting spe-
cial education for that purpose. In the
absence of proper facilities in India,
most of the top managers have gone
to countries like the UK. and got their
training in institutions like the London
Chamber of Commerce, the Institute of
Secretaries, and the Bankers' Institute,
London.

Therefore, before launching on the
wholesale nationalisation of the entire
banking structure, we must find the ne-
cessary personnel for the purpose. I
think there is no necessity to pass this
resolution. The House is committed to
the principle of the resolution; in
fact, the Government itself is com-
mitted to it and it has taken one
step. Even under the present statute, it
can take further steps and so, 1 think,
there is no necessity to pass this resolu-
tion. I hope Shri Gurupadaswamy will
find his way not to press his resolu-
tion at this juncture.
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Shr D. C. £:coma (Hoshiarpur): Mr.
Chairman, I think the approach to this
problem determines our conclusion. Do
we look voon banks as social institu-
tions, or do we look upon taem really
as institutions for commercial transac-
tions? Gone is the day when banks
were thought to be a kind of money-
lending institetion. Now the social o
jectives of tiie country and of the na-
tion are superior to other considerations
and, therefore, I think that the nationa-
lisation of barks is a very important
issue.

What are our social objectives now?
Firstly, we are embarking on economic

anning; secondly, we are thinking of
ul! employment; and thirdly, we want
the resources of our country to be aug-
mented and to be in the nation’s hand.
1 do not think of the nation versus the
Governinent or the Government versus
the nation. I think the nation and the
Government are one. Therefore, these
social objectives are our primary consi-
deration.

If you look at the history of other
countries, you will find that those per-
sons who have placed the interests of
the nation zbove every olher inierest
have gone in for nationalisation. When
a progressive government or a govern-
ment whose policy was re-orientated to-
wards the welfare State was in England,
it wanted to nationalise not only the
Central Bank but also all the commer-
cial banks. But when another type of
leaders came into power, of course, they
put this aside.

Take the case of Australia. When the
Labour Government came into
there, it thought of nationalising the
entire banking structure of the country.
But when it went out of power, some
other persons stepped in and they tried
to do away with it. Let me tell you
something about France, which is a
home of democracy. In France, the Gov-
ernment has nationalised banks and has
said that the shareholders will not be
paid all at once but over a period of 50
years.

Shri Feroze Gandhi: Like the zamin-
dari.

Shri D. C. Sharma: It said that the
shareholders would no longer have a say
in the management of the banks, which
will henceforth be managed by a board
of directors to be nominated by the Gov-
ernment. This is what has been done in
France, and I think the banks in France
have not been the worse for that. About
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55 per cent. of the deposits are in the
hands of these banks and they have
been nationalised. .And other banks are
following in their footsteps. In Czecho-
slovakia, the same thing has happened.
1 am saying all this in order to show that
the U.ll. and the US.A. are not the
only two countries whose model we have
to follow; there are other democracies
also in the world which have embarked
upon this kind of experiment.

As 1 have said, we should look upon
these banks primarily as social institu-
tions which are meant to serve a wel-
fare State. If we did that, then there
would be no controversy about the na-
tionalisatioa of banks.

What account have these banks given
of themselves during the last so many
years. My friend, Shri Feroze Gandhi,
is not here. He was good enough to
tell me that the first bank in India was
started in 1885. I know there was a
time when the banks were mostly in
the hands of foreign persons. A swa-
deshi movement was started so far as
banks were concerned. All through these
years, banks have not been able to give
a very good accouat cf themselves.

[MR. DEPUTY-SPEAKER in the Cheir]

Look at the number of depositors.
Look at the transactions. The banks in
this country have not even touched the
fringe of our population. At the most
they have touched only one per cent. of
our population. And that one per cent.
comes from big towns. So far as our
rural population is concerned, it is
still far away. We want the banking
habit to spread to all levels of our po-
pulation. It should spread into a wider
field. Now, it is some sort of an urban
monopoly. It is restricted to the upper
levels of income. We have not been able
to go down to the other people. We have
opened savings banks and all that. Even
then, lhcly have not been able to do
much. If we want a welfare State,
banking should be a part of our rural
life, part of the life of every citizen
of India and so, it has got to be nationa-
lised. Otherwise, the motive will be
profit motive and not service to the
people. 1 do not want to point to the
malpractices that they have been guilty
of during these years. That kind
of an argument is not very helpful. My
friend said that the banks failed at a
time when there was no good banki
legislation. T concede that point. Rs. 3
crores, belonging to the depositors, have
gone with the wind when the banks

27 APRIL 1956

Nationglisation of Barks 6652

failed in Bengal. Assam is a very small
State—in size alone not in any other
sense. | do not thr:l'lk tha:.hﬁgsam is[a
very prosperous and weal tate. In
Assam also, some banks faﬁcd and Rs.
10 crores of the poor depositors were
lost. Can our country afford to lose Rs.
30 crores here and Rs. 10 crores there?
It is because these banks have not been
run efficiently. They beccme more or
less a family affair. They are not res-
ponsive to the needs and wishes and
aspirations of the shareholders. I think
thers is good reason to nationalise
them.

After all the banks are there to fin-
ance production—productive enterprises.
Here, a bank will start an industrial
company and then that industrial com-
pany wili start a bank. It is a kind of
a circle which goes on. A person may
go to a bank with a very good proposi-
tion which would be of some help to
the nation. But he will not get any mo-
ney. He knows that. So, the small-scale
industrialists and traders cannot have
any access to these banks. As an econo-
mist has said, they follow in these mat-
ters a p?l_]icy called : “Touch-me-not

icy.” How are we going to prosper
if th= small traders in our country do
not have a fair deal at the hands of
these banks?

The number of depositors is low be-
cause the facilities are not attractive.
You should complv with a series of for-
malities if you want to deposit some
money. They are such that a vast majo-
rity: of our population cannot comply
with. There has also been unhealthy
competition between one bank and an-
other. So far as the acquisition of depo-
sits is concerned, 1 need not elaborate
that point bccause any gentleman who
has some money to deposit will know.
One banker will come and say that he
will give so much interest and then the
other will come and say that he will
give so much interest. Such unhealthy
practices have crept into these banks.

We have nationalised life insurance.
If we are to embark upon the experi-
ment of nationalisation, we cannot stop
at a half-way house. Nationalisation of
life insurance is a half-way house and
the goal is the nationalisation of banks.
We nationalised life insurance because
we thought that the funds of persons
who insured with these insurers were
not safe in the hands of private insu-
rers. We did that when we knew that
fifty per cent. of their money was in-
vested in Government securities. Even
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then, we did not think that they were
safe in the hands of private insurers. I
am now coming to these banks. Under
the law, they are required to keep two
per cent. of time and five per cent. of
demand liabjlities with the Reserve Bank.
The Reserve Bank is in a position to ex-
ercise some control over them. But, as
I said that control is not so strict as it
should be. Deposits are a kind of safe
custody. From the history of banking
in India, we have come to a feeling
that this policy of safe custody does not
work. It is because the directors do not
have the right kind of social conscious-
ness. 1 do not say that all are like that.
What do they do? I know that the Re-
serve Bank has said that no director
will be allowed to borrow money from
his bank. There is some direction to
that effect. So, the director of X bank
will go to Y bank and borrow money
from Y bank. The director of Y .bank
will come to X bank and borrow mo-
ney. It is a kind of one hand watching
the other. While this goes on, the poor
depositors, fate hangs in the balance
and the shareholders have an uneasy
time. This system is working to a very
dangerous extent. Therefore, I think it
is necessary that we should think of
nationalisation.

Again, take the credit creation facili-
ties of these banks. Of course, banks
have those facilities. Most of this credit
creating facility is used for cornering
commodities.

They will be used for having unpro-
ductive enterprises and for doing things
which, 1 would say, are not in the
interests of the nation. I do not call
them ‘unsocial’, that would be a dap-

gerous word.
An Hon. Member: It is not dangerous.

Shri D. C. Sharma: I agree with you,
but I want to deal with the thing as
softly as possible.

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri D. C. Sharma: What I wanted to
say was, with deficit financing, a lot of
money will flow in this country. Of
course, the banks will also have a lot
of it. What the banks will do is this.
They will create more facilities for credit
and their credit will go into speculation
and other things with the result that the
poor tax-payer, the poor consumer and
the man in the street will suffer. There-
fore, what I say is, in the interests of
the Second Five Year Plan, where we
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need all the resources of the country,
where we need all the its from
our nation and where we want to pro-
mote small deposits, the only course
open to us is to nationalise these banks,
because that will pave the way for the
success of the Five Year Plan. If that
is not done, I think the dream of a wel-
fare State will not be ripe. Of course
it will be ripe—as soon as it happens;
otherwise it would not be.

Shri Nambiar: Here after it is
“Socialist State™.

Mr. Deputy-Speaker: Now the hon.
Minister.

Shri Feroze Gandhi (Pratapgarh Distt.
—\V/est cum Rae Bareli Distt—FEast) :
Sir, may I ask the hon. Minister a
question before he starts his speech ?
I would like to know if the Reserve
Bank of India has conducted any en-
quiry into the statement which Shri D.
C. Sharma just now made that the direc-
tors of different banks, although they
are prevented, on account of the law
prevailing, from taking loans themselves
as long as they are directors, are tak-
ing loans from each other? I want to
know whether any such enquiry has
been conducted to find out how they
arrange to take loans from each other
and, if so, what conclusions the Reserve
Bank of India has come to?
st ftfee for (@97 7 wgre) canh
T FATHT |

Shri Feroze Gandhi: Both.

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): Sir, 1
think 1 should first reE!y to Shri Feroze

Gandhi because he has simply put a
question.

Mr. Deputy-Speaker: The hon. Minis-
ter is to reply to the whole debate and
this may also be considered as part of
a point raised by an hon. Member.

Shri A. C. Guha: Mr. Deputy-Spea-
ker, Sir, I should say that I am rather
disappointed at the speech of the Mo-
ver of the Resolution. I expected a
much more vigorous and enthusiastic
speech from the Mover.

Shri M. S. Gurupadaswamy: 1 did not
like it.

Shri A. C. Guha: And 1 think he could
not muster much argument in favour of
his own resolution. He took shelter
under some facts and figures; of course
facts which may appear to him as facts,
and some figures most of which are not
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quite relevant for the purpose of his
resolution.

He started with a general thesis
-against pragmatism. He has rightly
taken it for granted that the Govern-
ment generally proceed on a pragmatic
basis; and he has said that pragmatism
is no ideology, it is no philosophy. I
recollect, in my student days more than
four decades ago—I was a student of
philosophy also—to have read pragma-
tism as a school of philosophy. I think
it may be defined ‘a docirine or a philo-
sophy which evaluates a theory solely
by its practical bearing upon human in-
terests'.

Sir, a government can proceed only
on the pragmatic sanction before it can
take a new step. The only sanction for
a government would be to judge whe-
ther the next step will conduce to the
welfare of the people whose interests
Jhave been put in the hands of that
‘Government. 1 make no apology, there-
fore, when I defend the Government po-
licy mainly on pragmatic grounds. Even
though we may proceed on pragmatic
grounds we must have some philosophy
and ideology also, which Shri Gurupa-
daswamy denies for pragmatism.

It has been admitted, and it has been
the accepted policy of this House and
of the Government, that a socialistic
pattern of society is to be established.
But it has also been the accepted policy
of this Government that it proceeds on
the basis of mixed economy. The Gov-
ernment or this House has not yet de-
cided to wipe out the private sector.
I think my friend Shri Matthen, who
himself was a banker and had some
bitter experience in his life as a bank-

Shri V. P. Nayar: Very bitter t0o.

Shri A. C. Guha: He has also record-
ed it in a book. He has said that it
would be a regrettable thing if this
Government decides to obliterate the pri-
vate sector altogether. So, when we
proceed on any social or economic idea,
we must also keep in view that there
is a private sector working in the coun-
try and that is on the accepted poficy of
the Government and of this House.

Sir, 90 per cent or more of the pro-
«duction of our national wealth even now
comes irom the private sector. We can-
not just for some ideological grounds
take up the policy of nationalising
banks. It must be done only on the
basis or on the standard of how far it
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would, conduce to the good of the
people.

A number of Members have referred
to the previous bank failures. They have
also referred to the report of the Bank
Liquidation Proceedings Committee. Sir,
you may recollect that in the Constitu-
ent Assembly and in the Provisional
Parliament, as a private Member, and
also in the first year on this Parhamcnt.
I had something to do with the setting
up of this Commitiee and I think, in
helping this Committee to come to its
decision and make its recommendations.
1 know the enormity of the problem no
less than any other hon. Members who
have referred to this. But at the same
time, I would ask them,to take a realis-
tic view of things. Shri M. S. Gurupa-
daswamy has said that it is not only
the post-war unsettled economic condi-
tions that have led to the failure of so
many banks, but that even before the
war there were bank failures. Surely,
there were bank failures before the
war, but compared to the bank failures
during the war and the post-war years,
the bank failures in the pre-war period
would appear to be negligible. The total
amount involved, ie., the outside liabi-
lities of the banks, lhar. failed from 1926
or even earlier, up to 1939 would be only
a little over Rs. 3 crores. This problem
assumed alarming size and proportion
only after the war and it was my pro-
vince which was worst affected.

5 P.M.
Shri V. P. Nayar: The first.

Shri A. C. Guha: Yes. It was worst
affected by the bank failures. I think
Shri D. C. Sharma has referred to the
amount involved. He said it was about
Rs. 30 crores in one place and Rs. 10
crores in Assam or something like that.
The total amount involved is about Rs.
30 crorcs, including Assam and every
other place, from the very beginning,
that is, from 1926. Out of this amount,
West Bengal would account for Rs. 20
crores.

I would not plead about the efficiency
or good behaviour of the managers and
managing ‘directors of those banks. Ra-
ther, I have my own ideas about those
men and I do not think it would be
proper for me, as a Minister, to ex-
press them on the floor of this House.
But still, we should also consider some
other factors which led to the failures
of those banks m Bengal. We should
pot ignore what the partition of Beugd
meant for those b . Most of those
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banks bad tbsic origin in East Bengal
and most of them started with very
small capital—Rs. 2,000, Rs. 3,000 or
Rs. 5,000—and they grew up into
somewhat respectable banks, particular-
ly due to the conditions prevailing dur-
ing the war.

Sbri Y. P. Nayar: Thanks to black-
market.

Shri A. C, Gula: Suddenly, with the
partition of Bengal, these banks found
most of ileir fixed assets in East Ben-
gal on which they could not get any cre-
dit or any liquid cash. Apart from the
dishonesty and business inefficiency of
the managers or the managing directors,
I think the ‘partition of Bengal was
mostly responsible for the failures of
those banks. But.for partition, I expect
at least some of the banks would have
survived.

I shculd like the hon. Members also
to reccilect that now, one of the bj
banks in India is the Uniied Bank of
India which is a combine of four small
banks, and except one, all of them had
their origin in East Bengal and all start-
ed with very small capital.

Shri Feroze Gandbi: Are the dishonest
direciors and managers still there?

Shri A. C. Gela: I cannot say any-
thing lie that. I do not think so. I
expect there are no dishonest directors
and maznagers there, because the Re-
serve Bank is now having strict control
and supervision. They have put, I think
one adviser also there and the Chair-
man of the Board is also there with the
sanction and approval of the Central
Government. I think the hon. Members
of the House may recollect that Shri
K. C. Neogy was the first Chairman of
the Board and he was appointed with
the approval of the Central Govern-
ment. The next man also has been
there with the appioval of the Central
Government.

I think except Shri D. C. Sharma
and Shri Bhagwat Jha Azad, all the
Members who participated in the debate
on this resolution are from Travancore-
Cochin. Some of them have advocated
nationalisation.

Shri. V. P. Nayar: If you come from
a State where there has been the maxi-
mum number of bank failures, we are
from the State with the maximum num-
ber of banks. That is the difference.

Shri A. C. Guha: 1 would tell you
what- nationalisation would mean for
your banks. r

4
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Chri'V. P, Nayar: 1 do not support it.

SLr A. . Grha: 50, when we come
to the pragmatic aspect, my hon. friend
recedes and says that he does not press
that idea. If these small banks in Tra-
vancore-Cochin  numbering about 160
were not allowed to function, 1 think
the whole economy of Travancore-Co-
chin would be dislocated considerably.
We have been hearing examples, cited
from the United Kingdom, United
States, Australia, Canada and so many
other countries. 1 do not like to take
the standard of those countries. But
even if we take the standard of our
country, these 160 banks would evapo-
rate almost in a month. The Reserve
Bank and the Central Government have
to make special accommodation for
them so that these banks may function.
The Reserve Bank has inspected them
and it is the considered opinion of the
Governinent and of the Reserve Bank
that these banks have been doing useful
work and that they should be given spe-
cial provisions and accommodation to
functicr. in Travancore-Cochin. I think
the hon. Members would recollect that
the last Bank Award Tribunal suggested
a special enquiry about the Travan-
core-Cochin banks and the Central
Government has set up a commission
to erquire into the working conditions
of the Travancore-Cochin banks and to
see what particular arrangements are to
be made for those banks. 1 think the
nationalisation of banks should be the
last thing for Travancore-Cochin more
than for any other place, it would be
harmfui for Travancore-Cochin. -

Some Members have mentioned about
the amounts in deposit and the num-
ber of banking offices, efc. There also
they have made some comparison with
the western countries, with Australia
and Canada. When we make any com-
parison with Canada or Australia, we
should also bear in mind the per capita
income in India and in those countries
as well. Only then we can make a cor-
rect estimate of the position. It is no
use comparing certain things in India
with certain things in Canada and Aus-
tralia, ignoring the difference between
the per capita income prevailing in India
and in those countries.

I think the mover of the resolution
or somebody else has i that
only in 60 places we havedg;n banking
offices and their branches. I do not know
wherefrom he has got those figures. I
can give the figures from the statistical
table relating to the banks in India.
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There are 1,613 places where we have
got branches of the banks and the
total nusber of offices doing banking
business in India is 4,938.

Shri Feroze Gaudil : To which year
do those figures relate?

Skri A. C. Guha : 1954,

Shri V. P. Mayar: Cut of that number,
only 150 banks are in places with less
than 5,000 people. That was what they
pointed out.

Shri A. C, Gubs: It was one of the
things advocated by this House that
banks should be started in semi-urban
and rural arcas. I do not claim that
banking in India has developed as it
should have. Ours ic admittedly an un-
der-develcped or even undeveloped
economy and banking also is underdeve-
loped or yet undeve%oped_

It ias beea argued that the Indian
banks have not been working efficiently
and that for efficient working we should
naticnalisc the banks. Without nationa-
lisation also, efficiency may be effect-
ed. | am not one of those who claim
that the private sector is by itself a
paragon of efficiency or that the public
sector is to be automatically accepted
as an example of efficiency. There may
be efficiency in both the sectors; other-
wise, the Government would not have
allowed bota the sectors to continue
in the country. We think that the pri-
vate sector aiso can work as efficiently
as the public sector. In the public sec-
tor aiso, there may be examples of in-
efficisncy. As hon. Members will recol-
lect, the housing factory of the Gov-
ernment cannot be claimed to have
been efficiently run.

Under the Banking Companies Act,
the Reserve Bank has been given some
authority to ensure the efficient and good
management of these banks. I can say
that since May, 1951, there has not
been an]): failure of a scheduled bank.
When Shri Matthen was speaking, Shri
Feroze Gandhi intervened to ask if the
Reserve Bank was not in existence then.
The Reserve Bank was there; but, the
Reserve Bank was not given the neces-
sary authority, for ensuring efficient
control on the banking operations.

Shri N. B. (Ghatal) :
Regarding the public sector, the hon.
Finance Minister said the opposite thing
the other day.
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fad A. C. Giln : The Banking
Companies Act was amended in 1950
and 1953 and the Reserve Bank was
iven certzin powers to ensure that the
Eanks are run properly and honestly.
Thers are mnany sections in the Banking
Companies Act—sections 35, 21, 20
and so on-——which give sufficient autho-
rity to the Reserve Bank to exercise
control and supervision over all the
banks. I do rot like to read out a long
list, but i can say that since this power
has be=en given to the Reserve Bank,
the Reserve Bank has been able to have
effective control over the working of
the banks and siace then conditions in
most ci these banks have considerably
improved.

Shri V. P. Nayar : Does the Reserve
Bank have power to call for a detailed
statement o?oacmums in respect of a
particular gentlemaa from a particular
bank?

Shri Feroze Gandhi : No.

Mr. Donuty-Cpecxer @ The hon. Mi-
nister has to conclude by 5-20. In the
beginning, the hon. Minister wanted 40
minutes; then he reduced it to 30 minu-
tes. He started at 4-50.

~url A. €. Grhs : Then, I should
come to the main point. It has been said
that for the seccond Five Year Plan, we
should nationalise the banks and utilise
the funds available in the banks. The
example of the nationalisation of the in-
surance companies has been cited. There
is a wide difference in this respect bet-
ween insurance companies and banks.
The funds of the insurance companies
are all long-term investments and in
recent times, there have been several
cases where the funds have not been
properly utilised. But, the funds avail-
able with the banking companies are all
short-term investments which are not
available for long-term investment and
for the development works of the Gov-
ernment. Then there is the question of
profit. The total amount distributed as
dividends by all the banking companies
in 1954 is only about Rs. 2,82,00,000,
out of which the then Imperial Bank of
India distributed about Rs. 1 crore. So,
only about Rs. 1.82,00,000 would re-
main for the shareholders of all the
banks. I do not think that it is a very
big amount. Moreover, [ think it is not
quite proper or decent to do certain
things simply because the Government
will get a lump sum of money by just
taking them over. That will not be to
the credit or the good reputation of



6661 Resolution re:

[Shri A. C. Guha]

any Government. So, the contention
that by nationalising banking companies
we can big amounts for financing
the second Five Year Plan has no logi-
cal foundation.

Shri V. P. Nayar: We want only regu-
lation.

Shri A. C. Guha : We have already got
that, but it is not nationalisation. We
should also remember that about 41 per
cent of the deposits of the banks are in-
vested in Government securities. More-
over, all these banks have to invest cer-
tain amounts with the Reserve Bank.
I think about Rs. 53 crores or Rs. 55
crores have been invested with the Re-
serve Bank.

Shri D. C. Sharma: What about in-
surance companies?

Mr. Deputy-Speaker: Our friends
want regulation ; that regulation should
also be there in  respect of the discus-
sions in the House.

Siri A. C. Guha: Another point is
about the creation, control and distribu-
tion of credit. For the creation and
control of credit, I think the Reserve
Bank has got enough power under the
open market operations and advances
to scheduled banks against Government
securities as well as against trade and
commercial bills under the Bill Market
Scheme, Thus the Reserve Bank has
enough control for the creation of cre-
dit. Regarding distribution of credit, by
nationalising the Imperial Bank with the
extension of branches of the State
Bank and also by the proposed expan-
sion of the co-operative organisations we
are setting up a machinery which would
be able to distribute credit to a consi-
derable amount. Moreover, the Govern-
ment has nationalised the Reserve Bank
some years back; last year, the Govern-
ment as nationalised the Imperial
Bank. By simply nationalising the Im-
perial Bank, the Government has taken
over 22 or 23 per cent of the total
banking operations of all the commer-
cial banks.

We have taken certain steps and
under the present circumstances, there
is hardly any justification for proceeding
any further. Some Members have refer-
red to. the recommendations of the com-
mittee set up by Reserve Bank for con-
ducting a rural credit survey. The Gov-
ermnment have a the recommen-
dations in principle. As regards the

- taking over of the States associated
banks recommended by that committee,
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the matter is under consideration and
the Government may soon come before
this House for getting the necessary au-
thority.

Before concluding, 1 should reply to
Shri Feroze Gandhi who intervened
and asked me whether the Reserve Bank
has got enou pOwWer even now,
cannot give hﬁ a categorical affirma-
tive reply. But, if we find that we have
not got enough power, surely, we shall
come to this House with amending Bills
and I expect that the Government will
place before the House a Bill to amend
the Banking Companies Act which will

ive further authority and power to
tghe Reserve Bank for controlling the
operations and working of commercial
banks. With these words, 1 would like
to request the hon. Mover of this Re-
solution to withdraw his Resolution.
The Government is proceeding with the
idea of a socialist pattern of society.
They have taken over the Imperial Bank
of India. For the present, there is no
necessity for interfering in the working
of commercial banks. We are satisfied
that the Reserve Bank would be able
to have effective control over the work-
ing of commercial banks, and any irre-
gularities that might have occurred in
the past will be things of the past. We
expect that the private sector in the
banking operations will behave properly.
If they do not behave the Reserve Bank
is there to look after these things and
take affective action.

Mr. Deputy-Speaker: 1 think the hon.
Member can take hardly five minutes.

Shri M. S. Gurupadaswamy: 1 shall
finish in six or seven minutes.

Shri V. P. Nayar: | had put a specific
question for which he had no answer.

Mr. Deputy-Speaker: He had no
answer. Can you force him to give
one?

Shri V. P. Nayar: He was charitable
to Shri Feroze Gandhi. I want the same
charity to be shown to me.

Mr. Deputy-Speaker: That should be
left to his discretion.

Shri M. S. Gurupadaswamy: The hon.
Finance Minister has taken a very con-
servative and unsocialist view of the
problem. He said that for a socialist
pattern of society, it would be enough
to have more regulatory and controlling
powers for the Reserve Bank. It is like
talking of Hamlet without the Prince
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of Denmark. A socialist pattern of so-
ciety without adequate socialism in it
is, I think,no socialist pattern of society
at all,

The most important point that should
have been borne in mind by the hon.
Minister is whether we should have cre-
dit completely under national control
for the purpose of development of a
planned economy or leave the instru-
ment of credit to private control. It
was not necessary for me to make out a
case of failure of banks in India for
the purpose of nationalisation of bank-
ing. Still T did it with a view to im-
press upon the Minister that in their
working private commercial banks have
completely failed. But, as I said, it was
not at all necessarv to prove failure of
banks for the purpose of making out a
case for nationalisation of banks. On the
basis of philosophy, on the basis of ideo-
logy, we want certain strategic points of
our economy to be controlled and owned
by, the Government or by public bodies.
If we do not control the strategic points
of our economy, it would be very diffi-
cult for us to control the economy itself
in the long run. From that point of view,
1 sav, banking plays a very vital part.
Banking deals with not only creation of
credit, but also with r.l:slnbuuon of
credit. So far as creation of crédit is con-
cerned, we have nationalised the Reserve
Bank and partly the Imperial Bank. But,
distribution of credit is left in the hands
of private banks. Distribution of credit,
in a developed economy is more impor-
tant than creation of credit. In the next
Five Year Plan period, we would be
creating new money to the extent of
Rs. 1200 crores which means that we
would be creating a potential credit of
Rs. 1800 crores. Should you allow or
is it desirable to allow, this enormous
credit potential to be controlled, man-
aged and distributed by the whimsical
policies of various commercial banks?
If you do it, the dangers of inflation
with its consequences will follow. You
can't help it. The hon. Minister .said
that the banking law might be amended
to increase the powers. The other day,
at the time of the nationalisation of in-
surance, the Finance Minister had ob-
served pertinently that the powers given
under the Insurance Act are only regu-
latory powers, or negative powers and
through these negative powers, it was
very difficult to control insurance com-
panies. I think the same analogy applies
to banks also. The powers given to
the Government under the banking law
are only regulatory powers, which
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means that they are negative powers. It
is very difficult to control credit with
these powers. I feel that nationalisation
of banking would lead to consolidation
of our economy. It also would lead to
rationalisation of our credit system. So,
I feel that from the point of view of
ideology, from the point of view of po-
licy, nationalisation of banking is impe-
rative. Some hon. Members from Tra-
vancore-Cochin raised one point. They
said that in the past, private banking
had helped the development of industry
and commerce. | would say that if thgre
had been the public sector operating in
the banking field the same results would
have been produced in a much better
way. I feel that the Finance Minister
should have taken a more positive view
of things and should have accepted my
resolution. With the support given by
some hon. Members, I am encouraged
to say that nationalisation of banking
is imperative. It must be done. If you
postpone it, I think it will be a bad thing
for Indian economy.

Mr. Deputy-Speaker: There is this Re-
solution. There is one amendment too,
that of Shri D. C. Sharma. Would the
hon. Member like me to put it to the
House ?

Shri D. C. Sharma: No.

Mr. Deputy : The amendment
is withdrawn by the leave of the House,

I suppose.

Shri Nambiar: Before giving permis-
sion, 1 would request the hon. Member
to reconsider because he spoke in sup-
port of nationalisation.

Mr. Deputy-Speaker: 1 assure the hon.
Member that he has reconsidered it very
carefully.

The amendment was, by leave, with-
drawn.

Mr. Depuoty-Speaker: [ think the
reaction of the Mover was that he is not
prepared to withdraw the Resolution.

Shri M. S. Gurupadaswamy: No, no.

Mr. Deputy-Speaker: The question is:

“This House is of opinion that
Government should take steps to
nationalise the banks in the coun-

Those in favour will please say
“Aye™.

Some Hon. Members: Aye.
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Mr. Deputy-Specher: MNow those
- against will say “No™

Severzl Hon. Mazmbers: No.

Mr. Depy-Spesker: The ‘Noes' have
it.

Sor:: Hoa. Memizis: The ‘Ayes’ have
it.

Mr. Depcty-Specier: Ve have no
time.

Sor-z Hon. Members: Ve will stand
up.

M. Depo'y-Spester: Those who sup-

rt may kindly stand in their seats.

even.

Now, those against will please stand
in their seats. I see a large number.

It is negatived by a large majority.

The motion was negatived.
Shri Chattczc Lyaya: We have the dis-

advantage of being a human minority
as against a brute majority.

Mr. Deputy-Speaker: Then, should
the human beings come to the hon.
Members’ help or some brutes?

There is the next resolution of Shri
Bibhuti Mishra, to which the House will
now p

RESOLUTION RE: CEILING ON
INCOME OF AN INDIVIDUAL
st fyfa few (arcr 3 wmm@ )

e wRiad, A frefafe @9 9@

@I g |
“cggm AT I E f5 @I R

oF safed §7 ATHGAT Fr Afadan  HAT

fafewa w7 & foit ofver & svgwe +1a-

g 0 Al 17
JTqA HEIEE TH AT FT AAWFAT

T ifmmam AL

: The hon. Mem-

;3. Deputy-Speaker: T|
ber may continue next time.
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MESSAGE FROM RAJYA SABHA

Secretzry @ Sir, I have to rcport the
following message received from the Sec-
retary of Rajya Sabha:

“In accordance with the provi-
sioas of sub-rule (6) of rule 162
of the Rules of Procedurs and
Conduct of Business in the Rajya
Sabha, I 2m directed to returmn
herewith the Finance Bill, 1956,
which was passed by tiz Lok Sabha
at its sitting held on the 21st
Aprii, 1956, and transmitted to the
Rajya Sablia for iis recommerda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regerd to the
said Bill."

WORKING JOURNALISTS

Mr. Depi‘y-Speal_r: Next item is the
half-an-hour discussion. Dr. Lanka Sun-
daram to raise a half-an-bour discus-
sion on points arising out of answers
given on the 11th Apiil, 1956 to Star-
red Question No. 1368 regarding Work-
ing Journalists.

For tlie benefit of the hon. Members
I may reaq rule 74—only & portion :

“There shall be no formal mo-
tion before the House nor voting.
The member who has given notice
may make a short statement and
the Minister concerned shall reply
shortly. Any member who has pre-
viously intimated to the Speaker
may be permiited to put a question
for the purpose of further elucidat-
ing any matter of fact.”

There are thirty minutes only. The

" hon. Mover may take about 10 minutes

as also the hon. Minister. We have no-
tice of two or three others, they will
require at least two or three minutes
for questions.

Dr. Lankza Seadarsm  (Visakhapat-
nam) : May I make a submission. Along
with me, two others have signed, and
I hope they will get an opportunity.

Mr. Deputy-Spealer: I am apportion-
ing the time. If the hon. Mover wants
that his su ers also should get a
chance, he uld try to condense.

Skri V. P. Nayar (Chirayinkil): In view
of the importance of the subject, can

we not sit for some time more?
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Kir. D-ouy-S,czker: It is a half-an-
hour discussion. It cannot be extended
though we might sit any time we like.

'Dr. Leakes ScoZ 2w | am raising this
discussion specifically to draw the atten-
tion of the House to the extremely un-
satisfactory nature of the answers given
on the 11th of this month by the De-
puty Minister of Labour as well as the
Minister of Labour who intervened
during Question Hour that day. I consi-
der that the answers as have emerged
from the replies given by my two hon.
colleagues opposite have not only creat-
<d confusion as- regards the intention
behind the Act, but also have done a
tremendous amount of damage to the
interests of tlie working  journalists.
Here I have listed dowe the main
points which I am going to dispute.

In the first place, the Dequty Minis-
ter of Labour said—I hope I am trans-
lating his Hindi into tolerable English
properly—that it might take six or more
moénths for a settlement of this wages
question even after the Wage Board
was constituted. I would like to empha-
sise that point. The Act was enforced
on 20th ember, 1955. Four months
and a week have elapsed already. The
Minister says it will take six or more
months ; he cannot be definite. In other
words, almost a whole year has to be
lost for the enforcement of that parti-
cular provision regarding wages and
other provisions of the Act. That is my
first ._Foim' and I will develop it in some

The second point which emerged out
of the answer is that Government has
no intention to enforce interim wages.
I hope I am not doing any violence to
% answer given in Hindi by Shri Abid

The third point is, when I asked the
Labour Minister whether the decision
when—that is if and when—reached
would have retrospective effect, the Mi-
nister said that he could mot givc liat
undertaking.

Fourthly, Shri Khandubhai Desai said
that he was not aware of any hardships
so far endured by or inflicted upon the
working journalists as a result of lack
of enforcement of the Act in terms of
the formulation of the rules and the
constitution of the Wage Board. These
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are the major points. I will be extremely
careful and fair in my analysis of the
points.

The House will recall that, only in
this House but also in the Rajya Sabha,
we had cut through all procedural tang-
les. There was complete unanimity on
the part of all the sections of the House,
and we rushed through the Bill at a
record time, for which I cannst find
any rcady parallel in the constitutional
and parliamentary history of this coun-
try. I hope I am not exaggerating the
point.

You will recall that it so Lappened
that tiiz original draft of the Bill as
submitted by Government was altered
at a late stagz in the Rajya Szbha, and
the enforcement of the Act became a
fact the moment the President gave his
assent. In other words, both the Houses
were committed to the principle that
something must be done immediately
to protect the interests of the working
journalists. That intention, in terms of
what my hon friends have said on the
11th inst. in the House during the ques-
tion hour, will take more than one year—
God alone knows how much more than
one year. In other words, the intentions
of Parliament have not becn carried out
as a result of the lack of any action onm
the part of Government.

My hon. friend Shri Khandubhai De-
sai has my complete sympathy, be-
cause this Bill, as the House would re-
call, was the baby of our hon. friend
Dr. Keskar, and this wage question has
been transferred to Shri Khandubhai
Desai only recently, with the result that
he is now holding a baby who has been
passed on to him, and whom he does
not know how to bhandle.

: An Hcn. Ffec.er : He is a bache-
or.

7. Lanks Scndarem : [ would like
i~ say at this stage, by referring to
se<iicn 13 of the Act—hon. Members, I
hoje, have got the Act before them—
that a compromise was reached as a
result of the negotiations between the
Minister of Information and Broadcast-
ing on the one side, and the Indian Fe-
deration of Working Journalisis on the
other, with the result that the Indian
Federation of Working Journalists have
resiled from the original position they
had taken, and the compromise was
effected. That was with reference to
interim wages.
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[Dr. Lanka Sundaram]

I am now quoting from the latest edi-
torial of the Indian Federation of Work-
ing Journalists, from the organ of the
newspapermen, which says:

“The essence of the agreement
was that the minimum wage board
should be converted into a wage
board to fix sca'es for journalists,
and that Government should as-
sume to themselves power to fix
the interim wages by notification,
md:ug the decision of the wage

rd. The Federation's represen-
tatives were persuaded to accept
this compromise, because....”

I would like to emphasise these words
in particular.

“....Dr. Keskar agreed ihat in-
terim wages should be fixed by no-
tification, and in essence the Fe-
d:eratlons stand has been couce-d-
ed.”

I am sorry my hon friend Dr. Keskar
is not here. In fact, he had told me
this morning in the lobby that he was
going to be present and possibly also
participate in the discussion. I am sorry
I am therefore at a disadvantage. I hope
however, that the Minister of Labour
will tell this House whether or not this
pact was there, this understanding was
there, as a result of which the Bill was
altered in mid-stream, so to speak, in
the Rajya Sabha. That is a very im-
Egman u,{vomlt So, when the position has

en up here on behalf of the
Labour Ministry that there is no ques-
tion of Government agreeing to fixation
of interim wages, I am bound to say
with great respect to you and to the
House, that this is a breach of faith
on the part of Government, as far as
assurances given on the floor of this
zouse and the Rajya Sabha are concern-

Shri Nambiar (Mayuram): This is not
the first time that such things have hap-
pened.

nka Sundaram : As my time is
shon I would request my hon. friend
not to interrupt. I dn not want to be obs-
tructed from proceeding further.

The second point arising out of this
is in regard to the formulation of rules.
The House would realise that the Mi-
nister could not give an adequate ans-
wer as to when and in what manner
rules will be framed. In fact, when the
Speaker himself queried, this is what
bhe has stated. I am quoting from the
record of the 11th inst.
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“Mr. Speaker: Are the rules
likely to be placed before the House
during this session ?

Dr. Lanka Sundaram: And the
approval of the House sought ?

Shri Khandubhai Desai: [ do not
think it is possible to place them.”

In one place, as I have said, the
Minister took up the position that no
damage had been done. I shall show
presently the manner in which damage
has been done, is being done, and will
continue to be done, in so far as rules
are not made available within the time
originally thought necessary for them
to be framed under the principles which
had been enunciated and which were
behind the formulation of the Act.

The Act has left many things to be
regulated by the rules, such as casual
leave, holidays, details regarding medi-
cal leave, hours of work, such as spread-
over etc. My hon. friend has not ap-
parently applied his mind, nor have his
advisers in the Ministry been able to
keep track of the things which have
developed in the meantime. I have got
here a record of the various instances,
and if the Minister wants I can pass
them on to him. Four months after the
Act has come into force, various cate-
gories of employees, such as reporters
and journalists, are being compelled to
work even longer hours than before.
Actually, section 6 of the Act says that
144 hours are the maximum for a total
of four working weeks. And yet my hon.
friend thinks that everything is not plain-
sailing. In fact, special provisions were
made in the Act for the benefit of work-
ing journalists, a separate class which
has now been brought within the ambit
of the trade union law. I regret to say
that my hon. friend is unable to frame
rules. He says they are very compli-
cated, they require a lot of time to be
done and so on and so forth.

As the hon. Minister of Information
and Broadcasting is now present in the
House, I would like to tell him that 1
wanted him to confirm or deny whe-
ther there was a pact between him and
the Indian Federation of Working Jour-
nalists about the interim wages. I would
like to hear from him on that point at
the appropriate time.

The Ministry of Information and
Broadcasting brought this Bill. The La-
bour Ministry took over the responsibi-
lity for the Wages Board. Now, 1 find
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the most extraordinary, most unbeliev-
able, situation which has arisen as a re-
sult of the intervention—uncalled for
intervention—of the Law Ministry. Ac-
cording to the definition in the Act—
Section 2 (f) :(—

“working journalists” means...
and inclk:li—

. 1 underscore the word ‘means’ and
‘includes’—

“an editor, a leader-writer, news
editor, sub-editor, feature writer,
copy taster, reporter, correspond-
ent, cartoonist, news Bhotograph:r
and proof reader.....

Now, the employers go to the Law
Ministry and make a reference to them
for clarification, and the Law Ministry
has a wonderful enunciation to give
them. This was circulated by the news-
paper proprietors. I am now quoting from
the memorandum of the clarification of
the Law Ministry:—

“On examining the definition of
‘working journalist' in section 2
(f) of the Act and the statute as a
whole, it is clear that it was not
the intention of the legislature to
include within the scope of the de-
finition of ‘working journalist’ all
copy-tasters, cartoonists, proof-
readers etc. irrespective of the fact
whether they are persons whose
principal avocation :s that of a
journalist or not".

This is a most extraordinary position.

Pandit K. C. Sharma (Meerut Distt.—
South) : The Law Minister is not the
authority.

Dr. Lanka Sumdaram: The Act says
‘means and includes’ all these categories.
The Law Ministry gives a clarification
and says ‘it excludes’. It means that
the Government of India at the present
m.omenl are building up a new d.tctl.omry

ish words. 'lncludca means ‘ex-
r:]udes. That seems to be the
all because of the fact—I am not tak-
ing it lightheartedly, because it is a very
important legal and constitutional prob-
lem; the Act says ‘includes’ means ‘in-
cludes’ and the Law Ministry says it
means ‘excludes’—that the rules are not
ready, the rules are not promulgated ac-
cordmg to the promises given.

‘Pandit K. C. Sharma: The Law Minis-

ter is not the authority.
5—101 L. S,
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neouy issues be raised and decided that

way.

Dr. Lanka Sundsram: It s on this
basis that things are going on. I feel
very strongly that there must be co-or-
dination, because the Minister of Infi
mation and Broadcasting is still respon-
sible for the Act, even
tion of constituting a Wages B
passed on to his colleague to the leﬂ.
the Minister of Labour, and the Law

;‘%

Ministry has come—I won't say, with
a mischievous intervention—with a most
unbelievable inte tion. I hope the
position will be ified as a result of
the discussion I have raised. 1 would
like the Ministers here and also the Law
Ministry to do the right thing at the

right moment.

Please remember that remedies are
available, extraordinarily simple reme-
dies are available, for the first time in
our legislation, apemally made available
to the working journalists. They
not gone to the law courts.
have obtained relief there. I do not think
it is the intention of the Minister of In-
formation and Brondcaslingi Dr. Kelhr
to bring about legal squab
any chance to the Law Ministry
pretation to stand and fon:m; lhe unp-
loyees to go to court. That will be
criminal responsibility which will
visited upon the employers.

1 think I have done a public
by raising this discussion. I Fn"wr:l.ll(l %
to hear my friends, the Ministers, in
this connection.

Mr. Deputy-Speaker: The Minister of
Labour.

Shri Kamath : rose.

Mr. Deputy-Speaker: According to the
interpretation I put on the rule, this is
the order. The Minister shall answer
now and the!: Hon. Membel:s sha!l have
]a_? opportunity to put questions, if they
1XC.

Shri Kamath (Hoshangabad): The pro-
cedure l‘ollowed previousty was that
d:eMwerspeakaﬁm,thenothe r hon.
Members ipate and finally the Mi-

Thr.

EE

Tw

nister replies.

Mr. d Member
who has given notice may make a short
nalemt and the Minister oommmed

shall reply shortly. Member who
has previously Il'l to the Speaker
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[Mr. Deputy Speaker]

can be permitted to put a ion for
the purpose of further elucidating any
matter of fact.

Shri Kamath: Would it not be better
for the others to speak first and then
for the Minister to reply?

Mr. Deputy-Speaker: Let us hear the
Minister.

The Minister of Labour (Shri Khandu-
bhai Desai): | have heard very carefully
what Dr. Lanka Sundaram has said.

There is one point which I hope my
colleague, the Minister of Information
and Broadcasting, will be able to make
very clear, how the word ‘proof-reader’
was included in the definition of “work-
ing journalist™.

Now, as he is leaving soon, I would
request you to allow him to say a word
for a minute or two and then I will
take up the other questions.

The Minister of Information and
Broadcasting (Dr. Keskar): 1 would not
have intervened as the responsibility
is of the Minister of Labour; but I
want simply to say, in one minute the
intention and the way in which the word
‘proof-reader’ came in here. I am not
commenting here on any of the obser-
vations made.

Originally, when the Bill was bein
drafted, the working journalists—or wi
the illustrative list given now, includ-
ing the editor, news-editor etc.—did not
include the proof-reader. (Interrup-
tion). You need not quote from the
Bill here. A delegation of working jour-
nalists came to see me and it pointed
out that there were a number of small
papers where the same man was doing
sub-editing, proof-reading and also do-
ing a number of other jobs. It was point-
ed out that it would be unjust to ex-
clude all these people simply because
they are also doing other work. After
discussion with them, we felt that it
would be really unjust to exclude these
people who are mainly journalists and
not mainly proof-readers. And, it is after
discussion with them that the term
proof-reader was included.

There is only one more point which
I would like to add. The ition is
very clear, in the sense that a person
must be having as his principal avoca-
tion journalism and he can do anything
else afterwards and then, he can be
inchaded in this Act. Whether a particu-
lar person can be or cannot be includ-
ed, is a specific case about which I
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won't be able to give any opinion
here. That will have to be decided on
merits. But, as far as the history of
the inclusion of the term goes, I am
afraid I will have to say that unless the
proof-reader’s main avocation is that
of a journalist, it is difficult to include
him now. I do not say that proof-read-
ers should not be included. That is a
different matter altogether. But, as far
as it exists today, this is the history
of how the word came to be included.

Of course, the Labour Minister will
speak on other points.

Dr. Lanka Sundaram: What about the
talk between the hon. Minister and the
Federation?

Mr. Deputy-Speaker: It is an interpre-
tation of the Act. He only wanted to
explain it now.

Shri Khandubhai Desai: There are
three points raised in the course of
this short discussion.

An Hon. Member: Four.

Mr. Deputy-Speaker: Some hon. Mem-
bers want to put questions also; there-
fore, the Minister will also be very brief.

Shri Khandubhai Desai: One is that
the rules have not been framed and it
is putting hardships in the way of work-
ing journalists. As a matter of fact, the
rules are not absolutely essential for the
working of the Act. The Act has come
into force on the 20th December. If
there had been any hardships, they
could have gone to the State Govern-
ments who are in charge of the admi-
nistration of the law.

Certain rules have to be framed with
regard to holidays, earned leave, leave
on medical certificate, casual leave or
any other kind of leave admissible
to working journalists. In the case of
all these categories, certain conditions do
exist now in every establishment and,
till the rules are finally decided upon,
they have to be carried out. The rules
are now in the course of being drafted
and, I think, they will be draftcd very
soon and we propose to consult the par-
ties concerned with regard to the rules.
1 thought that it may not be possible
to place the rules on the Table of the
House before the session ends. But, I
now understand that the session is Iikel“)i
to be prolonged and I hope that I w
be able to place the rules on the Table
of the House before the session ends.
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The other question which was raised
was about the Wage Board. A Wage
Board has to be constituted according
to the Act by inviting the representa-
tives of both the parties concerned. It
did take some time before we decided
to have a Chairman. We had decided
upon one person to be the Chairman
but, afterwards, he said that he would
not be able to work.

We have now been able to fix up the
Chairman of the Board. Then we com-
municated to the various associations to
send in the nmames of their representa-
tives. The names we have received now,
but before we include them on the Wage
Board, we have got to get their con-
sent. By yesterday evening we got the
consent of all the six members to be
appointed on the Board, and I hope
to announce the composition of the
Board early next week.

As far as the interim scale of wages
to be granted to the working journalists
is concerned, it is already in the statute.
Government may issue a notification by
which an interim scale of wages can be
given, but it has to be done in consulta-
tion with the Wage Board. So, unless
the Wage Board comes into existence,
how is the Government going to consult
anybody and issue such a notification?
As the Board is going to be constituted
soon—on that Board there will be the
representatives of both sides—it will go
into all the questions. If the representa-
tives of labour or the working journalists
on the Board come to the conclusion
that it will take more time for fixing the
final wages, they might recommend to
the Government, and Government will
certainly give weight to the recommen-
dations which will come from them.

Dr. Lanka Sundaram: His junior col-
league said that it will take six or more
months after the Board.

Mr. Deputy-Speaker: The subsequent
statement by the senior colleague per-
haps will hold the field.

The Minister of Defence Organisation
(Shri Tyagi): 1 hope it is not your ruling.

Mr. Deputy-Speaker: No question of
a ruling.

Shri Feroze Gandhi: (Pratapgarh
Distt—West cum Rae Bareli Distt.—
East) : He—I meau Shri Tyagi—has no
right to sit here, Sir.

Mr. Deputy-Speaker: Let us hear what
the hon. Minister has to say.
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Shri Khandobhai Desai: Regarding the
proof-readers, my colleague, Dr. Keskar,
explained under what circumstances
proof-readers were included in the de-
finition of working journalists. As the
Bill was originally placed before the
House, proof-reader was not included
in it. But a point was made by some
of the Members of the House an
employer will engage a working journal-
ist and will designate him as a proof-
reader, Therefore, proof-reader was in-
cluded. But the essential fact is that
the person employed must be mainly
a working journalist. That is the inten-
tion of the law. But, as Dr. Lanka Sun-
daram has put it, if there is any doubt
about it, the questicn can go to court
and we may get a decision.

There is one other thing that I wish
to say. It has been b to my no-
tice that some people have been dealt
with rather strongly. I would like the
working journalists to go through the
law; the remedies are already there
in the statute itself.

Dr. Lanka Sundaram: Where is the
money for it?

Shri Khandubhai Desai: If any breach
of the law has been expected, there
are two remedies for the journalist. If
no gratuity is given, if no compensation
is given or anybody is sent away with-
out compensation being paid, the matter
can go straightaway to the State Gov-
ernment on an application by an em-
ployee. The Government can send it on
to the Collector to get the compensation
collected as arrears of land revenue.
This is a remedy which is there. It has
not been brought to' my notice at least,
that any journalist has been dealt with
under any of thess provisions whereby
he has not got any compensation or
gratuity or things of that sort allowed
under this law.

Shri Kamath : Mr. Deputy-Speaker,
I will take only a minute and a half—
one question and one sentence preamble.
With the general elections in the offing
the alliance between the political lords
and the Press barons seems to be. ...

Shri Khandubhai Desai: Questions
can be put to me.

Mr. Deputy-Speaker : He is formulat-
ing this question.

Shri Kamath: That will a to you
better. The unholy alliance the
political lords and the press barons seems
to be getting stronger and stronger as the
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eral elections approach, and in the

in, the working journalist is threat-
ened with a dirty deal. I will only put
two questions to the Minister. One is,
whether the interpretation which he—
he has disappeared, I mean, the Minister
of Information and Broadcasting—put
on the proof-reader would at all be
sustained in a court of law in view of
the clear provision in section 2 (f).

Mr. Deputy-Speaker: 1 would ask the
hon. Member how he can put the inter-
pretation. It is the court which would
put that interpretation.

Shri Kamath: There is no question of
interpretation. Proof-reader is there.
Therefore, the interpretation put by
the Minister here and the other Minis-
ter—his cabinet colleagues—is wholly
wrong.

Shri Khandubhai Desai: We got the
interpretation of the Law Ministry which
is our legal adviser and that is our inter-
pretation. If anybody disagrees with that
interpretation then it is a matter for the
court of law to decide.

Shri Kamath: Anyway, the employers
are taking advantage of these dilatory
tactics on the part of the Government
and do not implement the provisions
of the Act on the ground that the rules
are not framed. The other day, I put
a separate question to the Mimster why
somewhere, in some commer or in the
Ministry dilatory tactics are being emp-
loyed. He evaded that question for some
time—I] am sorry to say so—but ultl-
mately the answer came because 1
sisted in that quegtion and wan a
clear yes or no. After that he said that
it was not possible to bring the rules
before this session of Parliament. 1
would remind him of this. We passed a
big election law in 1951. You, Sir, were
here, in this House. In May 1951, we
passed that law and by September the
rules were ready and were laid on the
Table. It was a big law.

- Mr. Deputy-Speaker: Now, there
should be no complaint when the Mi-
nister says that it will be laid during this
session.

Shri Kamath: They have already taken

An Hon. Member: Eleven months.

Sl Kamath: I would next invite the
mmnumnmmmu (In-
terruptions.) It provides for interim fixa-

tion of wages in respect of working
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journalists. 1 understand that there was
a pact of agreement or understanding—
call it what you like—between the hon.
Minister of Information and Broadcast-
ing and the Federation of the Working
Journalists on this particular matter and
the bipartite agreement was that the Gov-
ernment would fix interim rates in res-
pect of wages. Is this a fact or not? If
it is a fact, why is it not being imple-
mented and why is the agreement being
broken?

Shri Khandubhai Desai: I have already
replied that section 13 lays down this.
There has to be a wage board. In con-
sultation with the wage board, if neces-
sary, we will certainly noufy any in-
terim scale of wages, if necessary.

Shri €. R. Narasimhan (Krishnagiri):
I want to put one simple question. In-
stead of allowing this tension between
the working journzlist and those who
manage the industty, to grow, will he
not arrange for a tripartite conference
of all the parties concerned and persu-
ade them to have an agreed solution for
the full benefit of all, instead of taking
recourse to the letter of the law and
taking things to the law courts?

Shri Khandubhai Desai: In the first
place, there is no tension as he has tried
to make out. Within a week or so, there
will be a bipartite conference of the re-
presentatives of both the parties presid-
ed over by a High Court J
there is anything which may be IE:-GU.E-
sed and if they come to any kind of
settlement, we will be very h.nppy

We will be happy if they can come
to certain conclusions with regard to the
implementation of the law itself. They
will be meeting each other almost every
day. (Interruptions.)

6 P.M.

Shri C. K. Nair (Outer Delhi): No
doubt it is a laudable object which Dr.
Lanka Sundaram has raised, but I want
to bring a wider issue for the considera-
tion of the hon. Ministers and that is
w:th regard to better relations between

ployees and employers. As a field
worket in trade unionism I have been
noticing. . . .

Mr. The issue should
not uwmm«1mbeoo-
vered in the half-an-hour discussion.

Shri C. K. Nair: The more the number
of laws we pass to safeguard the inter-
ests of employees, the greater is the
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heart-burning that is created in the
minds of the employers. I know some
of the very sincere . ...

Mr. Deputy-Speaker: 1 may inform
the hon. Member that the only scope
in this discussion is that he may put a
question for further elucidation.

Shri C. K. Nair: 1 only want to put
this question. The Ministry should pot
lose n;ht of the r=al object of creating
better relations. Such laws are on the
other hand creating ter heart-burning
and greater dislocation of not only the
Press work but the work in all the in-
dustries. That is what I want to say.

Mr. Deputy-Speaker: This is an ans-
wer rather than a question.

Shri Sadhan Gupta (Calcutta South-
—East) : I want to ask the Minister
one or two questions.

" Mr. Deputy-Speaker: One would suf-
ce.

Shri Nambiar: The other is supple-
mentary.

Shri Sadhan Gupta: Firstly, there has

been d:lnxg in the creation of Wage

my information is that the

pluyen have started manipu-

lating their accounts in order to resist

the claim for wages. What is the Minister
going to do about it.

My second question is, whether in

view of the |nterpretauon as regards
the position of - the cases
of wages payable to f-readers will

also be uerredto age Board?
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Thirdly I want to know whether the

.Government is considering the question

of payment of interim wages to journal-
ists pending the final decision of the
‘Wage Board.

Shri Khandubhai Desai: I have already
replied to the last two questions. As far
as the first question is concerned, it has
not been brought to our notice that the
employers have begun manipulating the
accounts. Even if they are lpulat-
ing the representatives of the employees
are there to look after their interests.

Mr. r: Now I call upon
Shri Dnép&m put the last ques-
tion.

Shri D. C. Sharma (Hoshiarpur): May
I know if any cases of hardship have
come to the notice of the Labour Mi-
nister? He said that no cases of hard-
ship had come to his notice. But there
have been so many cases reported in
the Press. May 1 know why such cases
have ;mt come to the notice of the Mi-
nister?

Shri Khandubhai Desai: If any cases
of hardship have arisen from the work- -
ing of this law, the working journalists,
intelligent as they are, know what are
the remedies. They can straightaway go
to the State Government and complain

if they have any hardship. They are quue
capable of rectifying the hardships, if
any.

6-03 p.M.

The Lok Sabha then adjourned rill
Half Past Ten of the Clock on Mon-
day, the 30th April, 1956.
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